sond Bervies, VoI, XXVI—Re. 11 ! 33,1
“ 3

LOK SABHA
DEBATES

(Seventh Session)

(Vol. XXV1 contains Nos. 11—20)

LOK SABHA SECRETARIAT
NEW_DELHI

R a® (mnuinm) THREX SHILLINGS (FORRIGN)



CONTENTS
Coruang
Oral Answers to Questions—

*Starred Questions Nos. 519, 520, 547, 531 © 516, 538, s29,
531, §32, 534, 535 and 537. . . + 33155
Short Notice Question No. 3 . . . . . . 338T==S$
Written Answers to Questions—

Starred Questions Nos. $27, s530, 533, 536, 538 to 41,

543 to s46and 548 to 68 . . + 2386=73

Unstarred Questions Nos. 666 to 691 and 693 © 734 . 23732423

Death of Shri Vadlapatla Gangaraju . . . . 2423
Motion for Adjournment—

Firing by Pakistani Troops . . . . . . . 2423=27
Papers laid on the Table . . . . . . . . 2427
Message from the President . . . . . . . . 2427-28
Message from Rajya Sabha . . . . . . . . 2438

Cinematograph (Amendment) Bill—
Laid on the Table as returned by Rajya Sabha with amendments . 2429
Estimates Committee—

Thirty-fourth Report . . . . 2429
Calling Attention to Matter of Urgent Publxc Impomnoe—-
Small lay-off of workers at Indian Standard Wagon Co, . . 2429~30
Correction of Answers to Starred Question No. 4 . . . . 2430
X. State Bank of India (Amendment) Bill . . . . 2430-31
2. Banking Companies (Amendment) Bill . . . . 2431
Workmen’s Compensation (Amendmmt) Bill—
Clauses2to20and 1 . . . . . . . 2431 ]
Motion to pass, as amended . . . . . . . mo:ﬁ
Shri Tangamani . . . . . . . . 3244044
Shri Abid Ali . . . 244448
Demarids for Supplementary Grants (Gcneral) for 1958-59 . 24462532
Shri Supakar . . . . . 2454—9l
Shri Naushir Bharucha . . . . . . . 245968
Shri Mahanty . . . . . . . . . 2468=1%
Shri Panigrahi . . . . . . . . . 2472~19¢
Shri Tangamani . . . . . . C .. ag7s==B1

*The sign + marked above a name indicates that the question was nmu;
asked on the floor of the House by that Member.

[See cover page 3 al



CONTENTS

BCOND Senies, VoL, XXVI FEBRUARY 33 T0
® ’ 14, 1880 (SAKA)) Marcat 5, 1959/PHALGUNA 4 1O

No. 11. Monday, February 23, 1959/ Phalguna 4, 1880 (Sakq),

CoLumng
Ory} Answers to Questions—
Starred QneluomNos 519: 510.- 547: 53! to 536’ 3;8 519, 531, 533, 53" sas
o Notice - 2315~=SI
Short Notice Quemon No 3. - - oL L L L. a3s1—ss

Written Answers to Questions—
Starred Questions Nos. 527, 530, 533, 536, 5380 541, g3 10 46, mto 68 . 23 .

Unstarred Questions Nos. 666 to 691 and 693 10 734 . 23732423
« Death of Shri Vadiapatls Gangaraju - . . . . . . 2433
Motion for Adjournment—

PRiring by Pakistan Troops . . . ' ) . . . . 242327
Papers laid on the Table . . . . . . X . . . 2437
Message from the President . . . . . . . . . 2427-28
Mezsage from Rajya Sabha . . . . . . . . 2428
Cinematograph (Amendment) Bill—

Laid on the Table as returned by Rajya Sabha with 4mendments . . 2429
Hstimates Committee—

Thirty-fourth Report . . . . . . 2429
Calling Attention to Matter of Urgent Pubhc Impomr,ce__

Smali ay-off of workers at Indian Stardard Wagon Co. . . . . 2429-30
Correction of Answers to Sterred Question No. ¢4 e .. 2430
Bills introduced—

1. State Bank of India (Amendment) Bill . . . . . . 2430-3t

2. Banking Companies (Amendment) Bill . . . . . . 2431
Workmen’s Compensation (Amendment) Bill——

Clsuses2to20and 1 . . . . . . . . . . 233140

Motion to pass, as smended . . . . . 2440—46
Demends for Supplementary Grants (Genenl) for 1958_” . . . .2446—~2532
Indian Income-Tax (Amcndment) Bill—

Motion to consider . . - . . . . . 28532—84
Daily Digest . . . . . . . . . . . . 2555—62

No. 12.—~Tuesday, February 24, 1959/ Phalguna 3, 1880 (Saky),
Oral Answers to Questions.—

Starred Questions Nos. 569 to 575, 577 581, 583, 58Y, 586, 588, 589 and 593 2563—2600
Written Answers to Questions—

Surrad Questions Nos. 576, 578 to 530, 582, 584, 58y, 9° © ’9: od ”‘ o
. 250022

Unmdem-No;ns:o-;wm‘mm“,' i - ' s



" Coromes
Re. Mstion for Adjournment . . . ., . . . . . 2690-98
Papers laid on the ‘Table . . c e | 2691
Appropriation Bill, xssy-lnuoduncd e e e e e e 2691
Committae-of Privifeges—

Bighth Report . . e e« . Jata—ams
Indian Income-Tax (Amendmen:) Bm-—
Motion to consider . . . . . . . . 371530
Clauses 2 to s and 1 . . . . . . . . . . 273830
Motion to pass . . . . « 273081
Parliament (Prevention of Duquﬂatmn) Bill-
Motion to consider Rajys Sabha Amendments . . . . . .27S1—2832
Amendments made by Rajyl Sabha agreed to . . . . . 2823
Daily Digest . . . . . . . 3825~30
No. 13.~Wedne:day, Pbruary 28, tgsqlt'hnl:m 6. 1880 (Saka).
Oral Answers to Questions—

Soared Questions Nos, S22 co f3cand $32 0 83¢ . . . 2832—p0

Short Notice Quection No. 4 . . . ' . . . . . 3871—74
Written Answers to Questions—

Starred Questions Nos. 631 and 63§ to 662 . . . . . . 3875—92

Unstarred Questions Nos. 842 to 934 . . . . 2892—2943
Papers laid on the Table . . . . 2943—4$
Commuttee on Private M:mbars’ Bills and Reaolut,m._.

Thurty-fifth Report . . . . 2945
Correction of Answer to Starred Quemon No 947 . . . 2045-46
Appropriation Bill—Pgssed . 2946-47
Railway Budget—General Dincussion 2947—3070
Daily Digest . . . 3071—78

No. 14.~Thursday, February 26, 1959! Phalguna 7, 1884 (Saka).
Oral Answers to Questions—

Starred Questions Nos. 663 0 670, 672 and 674 to 678 . . . .3079—3116
Written Answers to Questions—

Started Questions Nos. 671, 673 and 679 to 721 . . . . . 3116—50

Unstarred Questions Nos. 935 to 948 and 950 19 1031 . . . 31513208
Re. Motion for Adjournment . . . . . . 3208~-12
Papers laid on the Table . . . . . . 3212-13
Calling Attention to Matter of Urgent Pubhc lmponmeg——

Alleged refusal by Sute Tndmx Corpormon to |upply caustic uodl to ceruln

asraciation . 321314

Railway Bndxet—-Genenl stcussmn . . . . .3214—3338

Daily Digest . . . . . . . . . . 3339—44
No. 18.—Friday, Pebruary 27, 1959 Phalguna 8, 1880 (Saka).

Oral Answers to Questions—

St:rnr:d.’?;mtfom Nos. 722 t0 725, 727, 739 t0 734, 737 738, 749 743, 744s 7_47 384581
Written Answers to Queuiom—

6,
sﬂm‘ﬂ?d7?:ﬁm Nos. 736: 7383 733- 730, 739! 7419 742: 745) 74' to 75°: 7,.3 338193

Unstaered QumiomNos xosz 0 xno, 1582 n;d 3 - . . .3392344S$



No.

No.

No.

Counna
Papers laid on the Table . . . . . . . . . . 3445-46
Opinions on Bill . . . . . 3446
Calling Attengion to Master of Umnt Pnblic Impomnce-—

Raported statement by Minister of lmpdon, Blhnr, re: Gandak Project . . 344749
Mcesage {rom Rajya Sabha A . . e e 3446
Cost and Works Accountants Bill— :

Laid on the Table as passed by Rajya Sabha . . . . . . 3446
Estimates Committee—

Thirty-fifth Report . . . 3447
Committes on Absence of Manbcn from 1hc Smmg: of the Houn—

Twelfth Report, . . . . . . . 3447
Business of the House . . . . . . . . 3449~S0
Railway Budget—General Dnclmion . . . . . .3450—3512
Committee on Private Members® Bills and Moluuot:—-

Thirty-fifth Report . . 3513

Resolution re: Interim Relief to Cemnl Gow;mmcm Enployees-—Nesatlved . 3513~T1
Resolution re: Policy of wasmg New Industrial Units - . . . 357176

Daily Digest . . . .. . 357784
16.—Samrday, February 28, xps9lPha1;uua 9, 1880 (Saka)

Prescntation of General Budget, 1959-60 . . . . . 3585—3620
Finance Bill—Introduced . . . . s- e e g+ 362-m
Daily Digest . . . . . . . . . . . . 3623-24

37.—Monday, March 2, 1959/ Phalguna 11, 1880 (Saka).

Oral Answers to Questiont—

Starred Questions Nos. 763 to 767, 769, 771 to 773, 775 and 776 . . 362563

Short Norice Question No. 5 . . . . . . 3664-65
Weritten Answers to Questions—

Starred Questions Nos. 768, 774, 777 10 792, 794 to 796 and 798 to 820 . 3665—¢E8

Unstarred Questions Nos. 1114 t0 1191 . . . .3688-—3729
Re: Motions for Adjournment . . . . . . . . . 372034
Leave of Absence . . . . . . . . 373435
Procedure re: Discussion on Genml Budset N £ > w14
Railway Bndaet--Genenl Discussion . . . . . . .3737—3858
Daily Digest . . . . . . . . . 385964
18.—~Tuesday, March 3, 1959/Phalguna 12, 1880 (Saka).
Oral Answers to Questiong—

Starred Questions Nm azx to 833, st to 8:8, 83o, 83:, 833, 835, 837 and

840 to 843 -3865—39¢S

Written Answers to Questions—
Starred Questions Nos. 824, 829, 832, 834, 836, 838. 839, 844 to 847, 849 to

861 and 863t0o87r . . . . 3905—27
Unstarred Questions Nos. 1192 t0 1201, 1203 t0 1250 md 1282 . . . 3928—63
Re: Motien for Adjournment . . . . . . . .  3963-64

Calling Attention to Matter of Urgent Public Impomne:—
Indo-Pakistan talks held at Karachi . . . . . . . 396466



Glsatmaogeaph (Anmendenesit) B
Amendments made by Rejye Babbamgriodde . . . . . 296687
Ruliway Budget—Goneral Discussion .. . ce e 29673

Mmmm......nxm
DallyDigest . .« % ¢ .« <« + .« .« s

No. 19.~Wadnesday, March 4, :gsm 13, 3880 (Saka).

Qrsl Answers to QuuﬁonH

Starred Queitions Nos. 873, 876, 880. lu, 886, 887, 89: 893, 9::. 094.

89, 901, 903, 904, 906, 508 and 413339

Short Natice Questions.Nos. 6 te 8 . . . . . . 4160 ~69
Wiritten Answers t0 Questions—-

Searred Questions Nos. 872, 874, 875, 877 to 879, 881 to 883, 885, 888 to

890, 892, 896 t0 900,905 , 907,909,911 10930md g2a 6 924 . 417038

Unstarced Quastions Nos. 1233 to £373 aad 1375 10 1387 . . . 4188-=4265
Correction of reply to U.S.Q. N»>. 1706 of 17-12-58 . . . . 4166-67
R2: Motion for Adjougament . . . . . . 436

Poper laid on the Table . . . . . . . . . 426
M:mge from Rajys Sabha . . . . . . 4268
Batimates Committee—

Thirty-third Report . . . . . . . . . 4265
Committee on Rrivate M:mbers® Bills and Resolutions—

Thirty-sixth Report . . 168
State Bank of India (Subsidiary B.nb) Btll—-lmmduced . . . 4269
Demands for Gnnn—mdmys, 1959-60 e e e 42694398
Daily Digest . . . . . .. 4399 — 4405

No. 20.~Thursday, March S, 1959/ Phalguna 14, 1880 (Sqhka).
Oral Angwers to Questions—
Starred Questions Nos. 925 to 929, 932 to 935, 937 to 959 and 942 . 440742

Short Notice Question No.9 . 434:—44

Wtitten Answers to Questiong—
Starred Questions Nos. 930, 931, 936, 940, 943, 943 t0 957 and 939 t0 963 4443 6
Unstaszed Questions Nos. 1388 0 1481 . . 4456—4309

Re: Motion for Adjournment—

Susp:nsion of workars of Dack Labour Board, Calcutta

444)—13
Paperslaidoathe Table . . . . . . . . 4513
Messnage from Raiys Sabha . . . P T 17 )
Rudlway Budges—~Deamands for Gmm. i959-60 . . . . . 4314465
Basiness Advisory Committee—
Thirty-sixth Report . 4539
Mation re:Agreement for uunufccm of Suep(omycin & D‘hydmtchmycm 46674723
Daity Digest . . . . . . 4723—~28

N&B:~The sign -+ marked ubounnmeohmbetonw which were orell
saswered, indicates, that the Question was acwally uhdnnt;'esmonh !
»y:mimmm l



Al

LOK SABHA DEBATES

318
LOK SARHA

Mondoy, Februavry 23, 1959/Phalgunc
£, 1880 (Sake)

sttt

The Lok Sabha met gt Elepen of the
Clock

[Mr Srzaxzr in the Chawr}

vm——

ORAL ANSWERS TO QUESTIONS
Rehabilitation Colonjes {n Delhd

+
Shri Ram Krishan,
Shrt Rajendra Singh:
Shri Bameshwar Tavtia:

Will the Minister of Behabllitation
and Minority Affales Ve pleased to
state

(8) whether Government is consi-
dering the question of handing over to
the Delhi Mummpal Corporation all
digplaced persons colonies n Delh
under the control of the Mimstry of
Rehabilitation together with financial
grants for providmng necessary wwvic
amemties,

(b) whether the Corporation has
subputted & proper estimate of the
amount of money that would be
vequured, and

¢¢) by what time the colonies would
be handed over to the Corporation?

e Deputy Minister of Rehabilita-
tion (Shrl P. 8. Naskar): (a) Yes, It
s proposed to transfer the avic ser-
wices only 1n those colontes which come
within the jurwdiction of the Delhi
Municipal Corporation

{b) Yes

{c} As soon as the amount to be
baid to the Delfu Munucipal Corpors-
ton fa setiled by mutual agreement.

7T (A LSD-1

*510,

2316

St Ram Krishan: May I know the
total financial requirements which the
Delm: Mumacpsl Corporation has
demanded?

Shri P 8. Naskar: The Delht Mumct-
pal Corporation gave an estumate
amounting to Rs 23 lakhs, but after
the engineers of the Corporation and
our technical advisers went nto the
details they hsve found out that only
Rs 19 lakhs need be given to the
Corporatispn  They have excluded cer-
tain items m the original estimate
which have already been pa:d to local
bodies

Shri Vajpayee: May I know 1f it 15
a fact that out of Rs 80 lakbs sanc-
tioned for the refugee colonies in Delhs
only Rs 30 lakhs have been spent so
far, if so, may I know how the rest is
gong to be spent, whether it wal} be
through the Corporatiop or through
the Central PWD*

The Ministey of Rehabflitation and
Minority Affairs (Shri Mehr Chand
Kbanna): We have spent crores of
rupees on the Delhi colonses

Shri Vajpayee: I am referming to the
uwvic amenties

Shri Mehr Chand Kbanng: Civic
amenittes form part of the develop-
ment We have spent anything bet-
ween Rs 20 crores to Rs 25 crorex
on construction and development of
these colonies

8hri Vajpayee: My question does pot
relste to construction of colomits

Mr. Speaker: The hon Member ewi-
dently refers to a separate fund of
Rs B0 lakhs out of which only a few
lakhs have been xpent, and he wants
to know what will happen to the
balance. The bon, Mimster does not
sdmit it He says that they have heen
spending crores of ripees Is there a
separate fund of Rs, 0 lkhs earmark-
ed for something?
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Shri Mohy Chand Khanma: No, Sir.
There are three factors comhined in
the development of a colony: one is
land, the other is the provision of civic
amenities including development and
the third is super-structure. Now, we
started this construction 8 to 9 years
ago, and it has gone on. The specific
point before us today is this, that there
are certain colonies which are still
under our jurisdiction. We tried to
pass them on to the Municipal Com-
mittee, in the first instance, and then
to the Municipal Corporation. There
is the question of certain sub-standard
specifications in certain colonies. We
received the estimate. It might sur-
prise you, Sir, to learn that firstly,
about a few months ago, the estimate
was for Rs. 15 lakhs. Then the figure
suddenly went up to Rs. 33 lakhs.
When the Commissioner and Mayor
came to see me in this connection, they
expressed surprise and said that this
figure of Rs. 33 lakhs has been sent to
the Ministry over the head of the Com-
missioner himself and he had no know-
ledge of it. Therefore, we again went
into the whole question and the figure
came down to Rs. 23 lakhs, and the
final figure now is Rs. 10 lakhs. This
matter was discussed only a few weeks
ago, and we are tying up all the loose
ends

Shri B. K. Galkwad: After the
admuinistration of the refugee camps is
handed over to the Corporation, may
I know whether the Corporation is
going to provide the same facilities
which were being provided by the
Government?

Shri Mehr Chand Khanna: These
colonies were built, these colonies have
been developed and they have been
brought up to a certain level. This
is the proper level. In certain cases
we have not been able to complete
those development projects, and it is
in connection with those that the ques-
tion arises

Mr. Speaker: Question No. 520—Shri
Subodh Hansda. I do not find him in
his 1eat—Shri Samanta.

FEBRUARY 18, 1950 Oral Ansvers 2318

Shri 8. C. Bamanin: Question
No. 520.

Bhri V. P. Nayar: Sir, I would
request you to take up question No. 547
also along with this question, because
that deals with Hindustan Antibiotics
(Private) Ltd.

Mr. Speaker: All right; Question 520
and Question 347 may be taken up and
answered together.

Manufacture of Druge

( Shri 8. C. Samanta:
*520.{ Shri Subodh Hansda:
Shri R C. Maghi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 1219 on the 19th December, 1058
and state:

(a) the nature of drugs to be manu-
factured by M/s. Merck Sharp Dohme
(India) Limited;

(b) whether the construction work
on the proposed project has since been
started; and

(c) when 1t 1s expected to start
manufacturing drugs and pharma-
ceuticals?

The Minister of Indusiry (Shri
Manubhai Shah): (a) to (¢) A state-
ment is laid on the Table of the House

STATEMENT

(a) to (c). M/s. Merck Sharp Dohme
(India) Limited have been granted a
licence to establish a plant with an
annual capacity of 120 Kgs. of Cort-
sone and other hormones, 4 Kgs. of
Vitamin B12, 3.6 tons of Phthalyl Sul-
phathiazole, 3.5 tons of Succinyl Sul-
phathiazole, 3 tons of Chlorothiazide
and some formulations.

They propose to start manufacture
i a temporary premises at Bombay
this year and later shift to their per-
manent location which they are trying
to select between Bombay and Poons.



alrs Orsl Answers

Sindustan Agtibictics (Private) Ltd
+
[ 8hri Vajpayee
Shri Parulekar:

Shri Raghunath Singh
*457 { Shri V. P, Nayar:
Shri Aurobinde Ghoanl
Shri Assar:
Shri Easwara Iyer
wWill the Minister of Commeree and
Indnstry be pleased to refer to the
reply given to Starred Question
No 2066 on the 7th May 1958 and
state

(a) whether 1t 18 a fact that the
agreement between the Hindustan
Antibiotics (Private) Lamited and M/s
Merck and Company of the USA,
contamns a clause for mamntaimng
secrecy and for screeming the scientific
personnel employed m the factory,

(b) whether 1t 1s also a fact that
the said agreement has been resented
by the general council of the Associa
tion of Scientific Workers of India at
its annual meeting held at Delh: on
#he 24th January, 1959, and

(c) 12 so, the steps proposed to be
taken 1n the matter?

The Minister of Industry (Shri
Manubhal Shah) (a) to (c) A state-
ment 18 laid on the Table of the House
[See Appendix 11 annexure No 1}

With your permission, Sir, I may
mention that even before actual pro-
duction this agreement has resulted 1n
a substantial advantage to the country
m terms of reduction in the price of
streptomycin and in saving of valuable
foreign exchange Before the agree-
ment came into force, streptomycin
used to be imported into the country
at an average price of Rs 400 per
kilogram As against this, the House
will be glad to know that immediately
following the signing of the agreement,
duning the first licensing period, e
Apri-September 1858, the Hindustan
Antibiotics Ltd could import, as a
fYesult of the agreement, 16,000 kilo-
gram of streptomycin at an average
eost of Jess than Rs 250 per kilogram
This resulted in a foreign exchange
savipg to the country of about Rs 28

PHALGUNA 4, 1880 (SAKA)
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!
lakhs Dunn’g the curreat lcensing
period, se, October 1938-March 1959
80,000 kilogram of streptomycin are
being imported by Hindustan Antibio-
tics at an average cost of Rs. 160 per
kilogram, which wall result m a saving
of about Rs 72 lakhs in foreign ex-
change Thus, within a year, the coun
try has saved about Rs 97 lakhs
already

Shrl V. P Nayar: May 1 know whe-
ther the permission of the Government
has been taken by the company in
agreeing to clause 11(a) of the agree
ment?

Shri Manubhai Shah. Yes, Sur

Shri V. P Nayar. May 1 know whe
ther 1t 1s not a fact that under this
clause Hindustan Antibiotics (Private)
Ltd will be prevented from disclosing
the information even to the Govern-
ment of India”

Shri Manubhai Shah No, Sir

Shri Mahanty. May I know why this
factory has not been sponsored in the
public sector” May I also know what
will be the authorised capital and
paid-up capital, and who wall have the
controlling share< mn 1t?

Shri Manubhai Shah* There aie two
parts of the question and they have
been clubbed together Question 520
deals with a private sector company
of Messrs Merck Sharp Dohme This
19 meant to manufacture a hmted
number of products The second com-
pany under Question 547 1s a public
sector project in collaboration with
Hindustan Antibiotics

Shri Mahanty My supplementary
question relates to Question No 520
My question 1s, since drug manufactur
mg has been sponsored in the pubhc
sector, why this particular work has
been entrusted to this foreign firm

I also want to know as to who will
have the controlling share in 1t

8hri Manubbai Shah: As far as
shares are concerned, 60 per cent wall
be held by the foreign party and 40
per cent of the shares are expected to
be subscribed by Indian shareholders—
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Tates and others. As far as private
sector projects are concerned, there
are already in the country more than
95 pharmaceutical and drug manu-
facturing companies, and it iz not as
it every drug is going to be sought to
be manufactured in the public sector,
even though we are taking a  step
forward in establishing several pro-
jects with Russian and German assis-
tance in the public sector.

Shri Damani: Is it not a fact that
there is acute shortage of life-saving
drugs 1n the country due to import
restrictions; if so, may I know what
action Government has taken to manu-
facture them in the country or to give
liberal licences?

Shri Manubhai Shah: Sir, this is a
very important question. At the end
of the First Plan period the country
was manufacturing per year only
Rs. 32 crores worth of drugs of which
more than half of the components were
imported. In the next three years—
that is, by this year—we have produc-
ed annually Rs. 62 crores worth of
basic and pharmaceutical drugs of
which only Rs. 11 crores worth of
components—that is, less than 20 per
cent—were imported. 1 can assure
the House that with the multifarious
steps which we are taking in the public
sector and also in the private sector,
the country will be self-sufficient and
we will have to have practically no
reliance on imports by the second year
of the Third Plan.

Shri 8. C. Samanta: May 1 know
who are the Indian participants and
how much we have to pay as 40 per
cent. of the shares?

Shri Manubhai Shah: It 1s a project
of Rs. 2 crores and odd and 40 per
cent. will come to Rs. 90 lakhs. Tatas
are going to be one of the pariners.

Shrt V. P. Nayar: The hon. Minis-
ter, in answer to my previous question,
said that there is no such condition,
while, on the other hand, from the
copy of the agreement which he very
kindly sent to me the other day I find
there is a provision which reads: “snd
shall not disclose to any other peison,

324

agency or firm without the prior &
sent. . . " “Any other person” would
include Government.

Mr. Bpeaker: He has now clarified
the position that “any other persoh”
would not include Government,

Shri V. P. Nayar: This is an agree-
ment not between the Government
and the company, but between the
Hindustan Antibiotics and Merck, ¢
that “any other person” can only mean
any other person outside these twe
parties.

Shri Manubhai Shah: If you read
the agreement it is mentioned there:
“subject to the ratification by the Gov-
ernment of India”. After very careful
consideration only Government have
accepted the agreement, and Govern-
ment 1s the owner. Even in the agree-
ment, 1if it is read, you will find that
Merck has been defined as Mercks
having 51 per cent. of majority owner-
ship in any Merck concern or affiliate
throughout the world. Similarly, here,
the owner of the Hindustan Antibiotics
are the Government of India, and, it
is clearly understood that everything
will be known to the Government

Shri Parulekar: May 1 know whe-
ther it 1s a fact that this agreement
contravenes the understanding of the
agreement between the Government of
India and the W.H.O. namely that this
factory shall be established in the
public sector and that it would be am
open place where people would de
trained?

Shri Manubhai Shah: No, Sir. As e
matter of fact, we are very grateful
to the WHO and the UNICEF that for
the first time these international
agencies gave us the process to be
utilised for whatever we want and
wherever we want. But the House
will be glad to know that as far as
this agreement is concerned, the WHO
people and UNICEF representatives
were very happy to know that weé have
been able to get into that agreemaent
with Merckas.

Bhrl Tangamani: What will be the
foreign exchange commitment in the
orders? May I know whether after
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thia agreement, the experts whom we
have llke Mr Ganapathy, will be
mtanad?

Shr Mangbhal Shah: As far as
Mr. Ganapathy 18 concerned, I would
not like to refer to that individual
matter here He was an officer of
the Government of Bombay and on
the expiry of his term of deputation
has besn merely asked to go back We
have not extended his term It has
nothing to do with the agreement or
anything else It was only because his
ferm was expiring he was going back

Shri Tangamani: What will be the
fpoeign exchange commitment annwil-
¥ wnd 1 dollare?

Shyd Manubhal Shah: As far as
foreign exchange 1s concerned, it has
been provided from the American
loan to the Government of India and
1t comes to about Rs 95 lakhs

Shri Tangamani: Every year?

Shri Manubhai Shah: This 1s only
once for importing the equipment and
plant All the rest are to be made 1n
India

Shri Harish Chandra Mathur: May
- I know 1f the settlement was conclud-
- »d while the Russian team was 1n the
country nogotiating for the establhish-
ment of a similar manufacture and
may I also know whether their terms
were more favourable?

Shri Manubhai Shah: As far as this
15 concerned, as the House i1s aware
we are contacting all the countries of
the world for the different technical
Pprocesses and projects As a matter of
. fact, lustorically speaking, this dis-
i cussion with the Mercks, Pfeizers,

Squbbg and other foreign firms of
different countries was started much
earlier by the Production Mimstry
The Russians were also invited. That
13 why we have almost finalised the
Russian discussion and Dr Nagaraja
Rao and Mr Ghe: are going to com-
_ Plete all the negotistions and we hope
‘hat the settlement will come through
rery soon
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some Hon. Members rose—

My- Speaker: I cannot go on allow-
g ‘endlessly long supplementary
questm.ns on a single question ¥
understand that there 18 a motion for
discussion. Hon Members will reserve
their questions and study these state-
menis also

swri T. B. Viital Rao
put down early, Sir

MF. Speaker: Very well
Alloying Elements

+
Shri 8. C. Samanta.
*sRL- ‘{,.sm Suhodh Hansda:
will the Minister of Commeree snd
Industry be pleased to state

(s) the commercial availability of
mmpértant alloying elements lke
nickel, cobalt, tungsten and cadmium
m the country, and

(b) what steps have been taken for
their systematic development in the
country?

The Minister of Industry (Shrd
Mapubhai Shah): (a) and (b) A
statement 1s laixd on the Table of the
House

It may be

STATEMENT

(8) At present there 1s no indigen-
ous Production of these metals in the
country

(P) The question of systematic
development of these metals in the
country can be considered only after
the workable deposits, if any, have
been located. In respect of cadmium,
which 15 available for exploitation,
the zinc smelter being established at
Zawar m Rajasthan will be able to
produce about 50 to 80 tons of Cad-
mum per year

Shri S. C. Bamanta As regards part
(a) of the question, 18 it not a fact
that the prnncipal raw materals re-
qured for the manufacture of tung-
step carbude—wolframute and Schee-
lite are available in the form of ores
1n oUr country? What action has been

! taken so far?
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Shri Manubhai Ehah: It is true that
these minerals are available in the
country. But the demand and the
consumption of tungsten material is
too small that it has not been found
sufficient to set up an economic plant
in the country.

Shri 8. C. Samanta: Is it not a fact
thet one factory in Bombay and an-
other in Calcutta are trying to manu-
facture tungsten carbide? How are
they teing supplied with the raw
material?

Shri Manubhai Shah: What they
are trying to make is rock drills
and other things by imported basie
raw materials in the form of tungsten
carbide. They will reslly process it
and finish in different types of drills.

Shri Vidya Charan Shukia: Is 18
not a fact that low grade deposits of
these minerals are available in our
country which can be used for alloy-
ing with steel after the process of
beneficiation and, if so, would Gov-
ernment be prepared to give assist-
ance to encourage the process of
beneficiation so that they can be
economically made use of?

Shri Manubhai Shah: This 1s such a
long list of minerals that it covers
practically most of the important
minor non-ferrous metals in the coun-
try. As far as the basic policy on non-
ferrous metals is concerned, wherever
sny party wants to beneficiate the low
grade ore into high grade concentrate,
we give all possible help by way of
loan, technical advice and guidance,
wherever necessary.

Shri Harish Chandra Mathuar: In
this brief statement there is a specific
reference to a smelting plant in Rajas-
than. May I know what was the
delay in the installation of this plant
all these yeurs and may I also know
what progress has been made and
when it is likely to be completed?

Shri Manubhat Shsh: Really speak-
ing, there has been no delay in that

As the House is aware, the mining
operation of zine ore is a difficult

the
and yet the concern has now

3

g §

produced move than 500 tons per
which is the basic minimum for
economie plant. I hope within
next 3 or 3 years, smelting will be
aperation and enough ores will
available.

Shri Vidya Charan Bhukia:
know what efforts have been
by Government for encouraging the
benefication of nickel, cobalt and tung-
sten deposits in our country?

Shri Manubhal Shak: As 1 indl-
cated already, these minersls are re-
quired in such small quantities that
neither the processing thereof nor the
manufecture by smelting, eloctrolysis
and refining is an economic pro-
position. If anybody has brought out
this proposal and if it is worthwhile
we will give all the backing neces-
sary.

Shri Vidya Charan Shukia: Has
the matter been examined by Gov-
ernment?

Shri Manubhai Shah: Several
times.

Mr. Spesker: Order, order.

gefe

i

Shri Bose: Some of the alloys
mentioned 1n Part A such as nickel,
etc. will be required 1n huge quanti-
ties for the stainless steel plant which
is going to be set up in this country.
May 1 know what arrangement has
been made for that?

Shri Manubhai Shah: Stainless
steel will be quite a different proposi-
tion then either nickel, cobalt, tung-
sten or cadmium except that some of
the ores may have to be mixed with

less steel and another for alloy steel
at one of the public

:
1
i

give all help including financial assist-
ance and technical know-how. 1 wans
to know, when Government can afford
to give all this help and financiel
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assistance, why they do not consider
it necessary to have one or two units
in the public sector.

Shri Masubhai Shah: The basic
points are these The requirements
sre 50 small and the ores of the re-
quired degree are not all available in
the country. Therefore, 1t is not
foumd worthwhile, when we have to
produce copper, when we have to pro-
duce alumumium and vanous other
things and zunc and lead, to go in
for these small matters

Shri V. P. Nayar: Then how can
the private sector do”

Strikes in Delhl Technical Institutes

+

Shn Radha Raman:

Shri Ram Krishan:

Shri Naval Prabhakar.
Shri E. Madhusudan Rao:

Wil the Minuster of Labour and
Employment be pleased to state

(a) what was the total number of
students who jommed in the strike in
technical institutes of Dellu 1n Decem-
ber, 1958,

(b) whether centres outside Delln
were also affected thereby,

(¢c) 1t so, the details thereof

(d) what weas the cause of the
strike, and

(e) how long did the strike last and
with what results?

The Deputy Minister of Labour
(Shri Abl2 AM). (a) 1,641

(b) Yes

(c) The Industrial Tramung Insti-
sutes at Bareilly, Agra and Rampur
in UP. and the Industral Traimng
Institute at Rohtak in Punpab were
affected

{d) The tramees demonstruted
under the wrong mmpression that the
pew National Trade COertificates
Instead of the old Diplomas in Crafts-
manship would be issued to them

(e) From 22nd to 30th December
1858, The (trainees realsed their
mistake and called off the strike
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Shri Radha Raman: May } know
whether any deputation of these
trainees had recently met the Prime
Minister in this connection?

The Minister of Labour and
Employment and Planning (Shri
Nanda): Not recently, but, I think,
at the time of the strike or just after
that they met the Prnime Minster—
some of them

Shri Radha Raman. May I know
whether this matter 1s completely
closed or whether 1t 18 still under
some dispute between them and the
Government?

Shri Napda: Of course, there 18 no
stnke m progress But, the question
of mdisciphne 18 certainly under con-
sideration and those students have
been asked to show cause why some-
thing may not be done about it

Shri Bose: May 1 know whether
the tramming received here m this
Institute 18 not on & par with the
traming which other Institutes give?

Shri Abid Ali* Yes, Sir, 1t 1s at par
As I have said earler, there was no
question of not issumng diplomas to
them, diplomas were to be 1ssued to
them and certificates were to be issued
to those who have joined the institu-
tion from 1st February, 1959

Shri Ram Krishan: May I know
whether any action has been taken
agamnst the stmking students”

Shri Nanda: No action has so far
been taken A senior officer of the
Minusiry has been asked to enquire
into the whole matter and find out
how the whole thing had arisen and
what 13 to be done about it

Abolition of Contract System in
Cement Indusiry

*523 Shri Ram Krishan: Will the
Minuster of Labour and Empioyment
be pleased to state

(a) whether it 1s a fact that Gov-
ernment have decided to abolish con-
tract system in cement industry; and

(b) if so, how far has the decision
been mmplemented®
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The Depuly Miniter of Labowr
kel AMSd AM): (a) The Sub-Comn-
mitles set up by the Industrial Com-
mittee on Cement at its second Session
held in March, 1934 has made certajn
mcommendations for the abolition of
eontract labour in the industry. The
tecommendations of the Sub-Com-
wmittee have been brought to the notice
of State Governments and the cement

companies.

(b)) According to avalable mfor-
mation, the companies have rsduced
oconmdersbly the number of workers
engaged under the contract system

Shrl Bam Krishan: May I know
whether 1n any of the cement factories
na India this system has been
abolished?

Shri Abid Ali: I do not think 1t 18
completely abohished But the num-
ber has been reduced from about
8,000 to nearly 2,000

Shri Ram Krishan: May ! know
whether this system also exists in the
cement factonies which are run by the
Government?

Shri Abld Ali: Notice will be neces-
sary to answer that

Shri C. D. Pande: May I know if
the elimination of contract system has
resulted 1n any economy in the cost
of production of cement and whether
the benefit of that economy will be
passed on {0 the consumer?

Shri Abld All: That question should
de addressed to the Commerce and
fndustry Mnistry

Shri B. K. Galkwad How many
contractors were there and how many
are there now?

Shri Abid All: I have said that the
number of the workers was 8,000 and
it hes now been reduced to nearly
2000 The number of contractors is
not available

Shri Tangamani: May I know
whether the wage board which has
been asked to decide the wages for
the cement workers will take into

consideration the question of wages
for the comtract labour alse?

Shri Abld AM: They will take inte
copsideration the wages concerning all
the employees in the cement industry

Modernisation of Textile apd Jute
Mills

*§34. Shri Rameshwnr Yandia: Wil
the Minister of Commerce and Indus-
try be plemsed to lay a statement
showing:

(a) the progress so far made in the
modernisation of Textile and Jute
Mills;

(b) how far it has affected labour,
and

(c) the amount advanced to such
units so far and the biggest single
amount?

The Minister of Commerco (Shri
Kanungo): () to (c) A statement 18
laid on the Table of the House {[See
Appendix II, annexure No 2]

Shri Ramoshwar Tantia: From the
statement it seems that only elevea
cotton mulls have been given replace-
ment licence while 48 jute mills have
been given permussion What are the
reasons for the less speedy wmoderni-
sation of the cotton mullis®

Shri Eanungo: As a matter of faes,
the National Development Corporation
sanctioned a loan of Rs. 431 crores
to 20 cotton textile mills but many of
the mills have not availed of this
opportunity

Shri Rameshwar Tantin: What s
the break-up of Rs 270 crores which
has been ndvanced to the jute mills
and cotton mills—how much to the
jute and how much to the cotton mills?

Shri Kanungo: The total amount of
loan sanctioned 1s Rs 444 crores. But
I have not got the figures about the
utilisation by the different units up-
to-date On notice it will be given

Shri Damanil: May I know whether
there is shortage of technicians o
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esanvey the nuils and it so what ection
aps been taken to increase the techni-
dans for & spesdy survey?

St Kanumgo: Yes, Sir; there 13
shartage of tachnicians for the survey
of she textile mlls and we are taking
steps to sugment them

Shri Jaipal Singh: Last November,
the hon. Minister indicated that the
twe mdustrres were utihsming their
own resources ulso but that he was
not 1n a position to gave us the figures
and the amount they had put :n Could
e give us any information now as to
whether the industries themselves
have also utihsed their own resources
for modernisation, apart from the
loans that are given by the Corpora-
#on?

Shri Kanungo: Yes, Sir But 1
have not got the figures now and on
notice I shall be able to produce the
ssme

Shri Jaipal Singh: He has the figures
now

Shri Xannngo. I gave the figures of
the amount of loan 1 have not got
the figures as to how much had been
utilised. The hon Member wanis to
find out as to what was the nvest-
ment by the respective compames
from thewr own vesources [ have not
got them and on notice 1 shall be able
1o produce them.

Shri Bimal Ghese: The progress
made does not refer to progress made
by loans from the Corporation only—

it 23 the progress of the ndustry
iteelf

Bbri Kanungo: The loans are there
but the respective companies aiso
mvest certain amounts How much
amount has been thus invested?—
that 13 the point That figure has got
to be collected

Shei Hem Barma. In view of the
recommendations made by the Textile
Enquiry Committee to the effect that
obaoiete and dilapidated machunery
has 10 be replaced by the textile
industry, may 1 know to what extent
this pesticular recommendation of the
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Textile Enquiry Commuittee has been
implemented by the industry so far?

Sbrl Kanunge: The programme of
replacement of machinery has been
going on before the Textile Enquiry
Committee was formed and sent its
recommendations some six months
ago The intensification of the pro-
gramme is dependent upon the survey
teams' reports, the allotment of loans
from the National Development Coun-
¢il and also the avallability of
resources with the respective com-
panies

Shri Jadhav: When the permission
for 1776 automatic lJooms 1n eleven
mills had been given, mag I know
why they have not been installed so
far?

Shri XKanungo: The old scheme

where a penal duty was attracted if
87 per cent of the past exports were
not performed was found to be a
deterrent and therefore we revised
that scheme

Shri Tangamani: Out of pearly
Rs 275 crores paid by the Corpora-
tion, one of the biggest single loans
18 for Rs 75 lakhs May I know to
whom or to which unit this single
loan of Rs 75 lakhs had been piven®

Shri EKanungo: That was to the
mills in Nagpur which had done
extensive reconchtioning

Shri Bose: May ! know whether all
this maechinery requred for the
modernisation of the plants are am-
ported from foreign countries or
whether some of them msre manufac-
tured in this country?

Shri Kanango: Some of them are
manufactured here but quite & good
number have got to be wmported

Shri Bose. What 1s the percentage®

Shri Kanunge. It 1s difficult to give
the percentage

Shri Jaipal Singh: Sir, on Novem-
ber 25th, we had attempted to ehwcit
the same wnformation and then he gaid
that no figures were avalable for
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this. Now, he says the figures are
there. 1 would have thought that he
would remember the question of the
35th and come prepared with this
information and give that to us. I
have to wait for another separate
question to be put

Mr. Speaker: This question does not
merely refer to loans or assistance
given by the Government. The ques-
tion is about the progress so far made
in the modernisation of the textile
industry, whether 1t be from the
money drawn from the Government
or from its own earnings The hon
Member says that some answer was
gwven earhier and from the answer
that 1s now given it seems that the
figures are ready But the hon
Mimister has not brought the figures
here

Shri Kanungo. The question 1s
about tne progress and modernisation
wnd the statement gives that But this
question is° how much the individual
compames or the establishments have
invested from their own resources
This data has got to be collected

Shri Jaipal Singh: Modernisation is,
apart from loans from the Corpora-
tion, from the resources of the indus-
try itself

Mr. Speaker: Progress means instal-
lation of power-looms, etc Inciden-
tally he 1s giving only the figures that
he has brought If the hon. Member
wants more information, he might put
& question (Interruptions)

Shri Jaipal Singh: That 1s my point
He 15 delaying the information

Shri Bimal Ghose: How the pro-
gress of modernization

Mr. Speaker: Progress does not
mean all the resourcez

Shri Bimal Ghose: The information
given 13 not complete

Mr. Speaker: 1 take a different
view. I thank progress made in regard
o modernization does not mean the
that is provided for it, but
of looms that have been
sffect of the looms and

el
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on If hon. Members want to know
how this money has been provided,
whether they bave spent a portion or
not, etc, it 13 not that the hon, Minis-
ter avouds sny reply Only, it does
not arise out of this question straigit-
away

Rubber Production

*325. Shri Osman Al Khan: Will
the Minister of Commerco snd Indus-
try be pleased to state’

(a) what 1s the total quantity of
rubber produced in the country
annually,

(b) how much rubber was imported
dunng 1958, and

(c) what steps Government propose
to take to make the country self-
sufficent in rubber?

The Minister of Commerce (Shri
Kanungo): (a) 24,328 tons of raw
rubber was produced in 1958

(b) 11,878 tons of raw rubber and
3,523 tons of Synthetic rubber

(c) A statement 1s laid on the Table
of the House [See Appendix II, an-
nexure No 3]

Shri Osman Al Khan: May 1 know
whether the average yield per acre in
our country is one-third of the yield
in other countnies because of the soil
and chimatic conditions and, if that is
80, whether the Government propose
to develop the Andaman and Nicobar
Islands' yield, where the climatic
conditions and the soil compare very
well with those of the best rubber-
producing countnes in the world?

Shri Kanungo: There 15 a separate
question about Andaman and Nicobar
Islands The whole problem today is
this Government’s efforts are to
replace the existing plantation by
high-yielding varieties; apart from the
soil and climatic condition the plant-
ing material is also important. There-
fore, the programme of replanting
with better quality seeds of the plant
18 being undertaken and is progres-
sing
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As far a3 Andaman and Nicobar
Jslends are concerned, the preliminary
seports are very favourable. It has
got to be tried out and seen whether
the expectations will come true or
not.

Shri Osman All Khan: May I know
whether the Government are consider-
ing the setting up of a second synthe-
tic rubber plant at Bombay in addi-
tion to the one already proposed in
Uttar Pradesh, with petroleum as
base

The Minister of Industry (8hri
Manubhat Shah): The first synthetic
rubber plant is proposed to be estab-
lished at Bareilly and 15 based on
power alcohol. The capacity will be
between 20,000 and 30,000 tons a year.
This is more than going to make the
country  self-sufficient For the
moment, the question of a second
plant anywhere does not arise.

Shri Punnoose: The statement says
that there are two proposals for the
increase of production of rubber. One
is replanting in-an area of 75,000 acres,
and the other i1s a project of Rs. 13
crores for synthetic rubber May I
know whether there 15 any proposal
for new planting of natural rubber
and what has happened to the pro-
posal sent by the Rubber Board for
new planting?

Shri Kanungo: Incentive for new
plantation is under consideration, but
the programme now is to replace the
existing plantations with high-yielding
varieties.

Shri Pannoose: It is stated that
6,500 acres have been replanted in the
years 1957 und 1988. May I know
what was the target? Is it a fact that
the target has not been fulfilled and
that the achievement is far below the
target?

Shri Kanungo: The target is 70,000
acres. It is just natural that in the
earlier years the progress will be
alow and it will gather momentum
later on.

Shri Tangamani: May I know when
this target of 70,000 acres for replant-
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ing for the production of high-yielding
rubber will be completed? Will it be
at the rate at which we are now going
namely, 7,000 acres a year’?

8hri Kanungo: The programme 1
for ten years. As I have said just
now, the momentum will be gathered
and then the progress will be quicker

Shri Hem Barua: The statement
says that the Government is negotiat-
ing with foreign firms for the estab-
lishment of a synthetic rubber plant

May I know what are those foreign
firms?®

Shri Manubhai Shah: I have made
reference to this several times in the
House. The Firestone, Good Year,
Dunlops and Dayton and other firms
have taken interest in it. There is one
plant to be established at Bareilly, and

Shri Hem Barua: May I know at

what stage does the negotiation stand
now”

Shri Mannbhai Shah: The project
report 1s expected within 8 month or
perhaps two at the most

Shri Dassppa: May I know which
are the tracts selected for planting
this better variety of rubber?

Shri Kanungo: In the existing plan-
tations all over India and mostly In
Kerala, Madras and Mysore

Shri Ramanathan Chettiar: May 1
know whether the Rubber Board has
recommended to the Government to
increase the subsidy from Rs 400 per
acre?

Shri Kanungo: No, Sir

Dr. M. S. Aney: May 1 know whe-
ther the manufacture of synthetic
rubber 1s affecting the consuraption of
Indian rubber in any way?

Shri Kanuango: No, Sir. There is
such a tremendous shortage that we
have got to import synthetic rubber
for many years to come and aléo
manufacture it.
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8hri Warlor: ) I know what is
the methed ad for replanting
with high-greade rubber?

Shri Kanmngo: There are approved
nurseries which supply the high-grade
planting material and they are
imspected and approved by the Rubber
Board. As fer as small holders are
soacerned, the Rubber Board has got
an extension wing which helps the
planters for getting the right matenal
and gives them advice on the planting
process and all that.

8hri V. P. Nayar: The hon Minster
stated that the proposal has been
received from the Rubber Board
regarding financial assistance for new
planters May I know whether it 1
not a fact that the proposal was sent
Sy the Board about a year ago and
why the Government has not been
sible to talse a decision on it so far?

Shri Kanungo. We are watching the
progress of this scheme which is more
important from the pomnt of view of
replemishing the supply by the Rubber
Board than new plantations

Exports of Oll Cakes

Shri Pangsrkar:

Will the Manister of Commeree and
Industry be pleased to state

{a) the quantity of oil cakes relems-
ed for export in the current licensing
period—October, 1858 to March, 1959,

(b) the total foreign exchange
earmings on this account,

(c) the steps taken, if any, to step
up the exports of o1l cakes,

(d) whether 1t 15 a fact that the
export of oil cakes of expeller varrety
is forbidden and only oil cakes from
solvent extraction are exported, and

(e) it so, the reasons therefor’

The Minister of COomumerce (Shri
Kasungo): (a) About 140,000 tons, in
addition to certain varisties which are
sHowed to be exported freely

(b) Bs. 16 crores during October—
November, 1088 Figures for later

m{ShﬂVPNtyu
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maonihs are not yet available.

{c) A statement is laid on the Teble
of the Houne. (Ses Appendix II, am-
nexure No 4}

(d) No, Sir
(e) Does not arise.

Shrl V P. Nayar: May I know
whether it 13 a fact that under the
promotion scheme for exports of of
cakes the DCM has been licensed for
importing machinery to handie 180
tons of oil cakes everyday?

The Minister of Industry (Shri

Manubhai Shah): No such licence hap
been given under the export promo-
tion scheme

Shri V, P. Nayar: I am only asking
whether 1t is a fact that because there
were certain restrictions on exporting
o1l cakes other than those made by
solvent extraction process, under the
promotion of exports any aspecial
lhoence has been given to the DCM
to have a separate plant using the
solvent extraction process?

Shxi Manubhal Shah: There 19 mo
special scheme as such and no special
lIicence under the export promotiom
scheme has been given to anybody
What we are trying to do 15 to en-
courage the setting up of the solvemt
extraction plant all over the country
so that the oil which 1s very valuable
and 1s gowng into the cake could be
extracted out by this method

Shri Jadhav. While exporting oil
cakes, may 1 know whether the local
needs of the people are taken into
consideration, because there is a great
demand for oil cake in India 1itself?

Shri Eapungo: That 1s exactly why
1t 18 put on a quota basis

Shri V. P. Nayar: May 1 know
whether the Government have any
1dea about the proportion or the per-
centage of oil cake derived out of the
solvent extraction process as against
the norma! process, in the past
exports®
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$hri Masubhat Shah: The question
s not clear. Solvent extraction is a
chemical process. It has nothing to
do with exports.

Shrt V. P. Nagar: I want to know
whether the Government have any
jnformation as to the quarmtity of oil
cake exported, which was manufac-
‘ured by this process, as agsinst the
normal process?

Shri Kanungo: The export of cakes
other than de-oiled cakes was pro-
hibited. Now, it has been permitted
and it has been linked up with the

export of oil, and the proportion is
1:1.

Mr. Speaker: The hon. Member
wants to know, not about the export,
but the percentage—the percentage
increase—by this chemical process as
against the normal process of extract-
ing ofl cakes.

Shri Manubhai Shah: If the normal
extraction by expellers leaves about
7 per cent of oil in the oil cakes by
the solvent extraction process, about
6 per cent. extra is obtained and only
one per cent is left in the cakes.

Mr. Speaker: He_ does not want
anything to be said about oil; he wants
to know the weight of o0il cake in the
two cases. The hon. Member also
may teke some trouble. Seeds consist
of oil plus oil cake. If the hon. Mem-
ber deducts the oil content, he will
get the oil cake content.

Shri V. P. Nayar: My question is,
out of the exported cake, how much
is the cake made by the solvent
extraction process and how much by
the notmal process.

Shri Kanungo: 1 have net got the
figures. I will supply it later on.
wrfe go Wie urften wxreht v wrw
+
ot qronht :
0t Qe Vo gt :

_ wy aew et T Y, texs
¥ warcfer wer dwr 3¢ & Foc

3=,
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¥ wwow ¥ qg aod & v st
fw: )

(v) woft feom four Qe
TG SO & safeg ) afe-
@ qfe & g & faeg W frdw
% fETT B AT T 9T, W W
o IEwr A I ST T §

(w) afegt, dragwr ;T

(w) ofeend gfew aamdt &
X N TEAY A FYT 9T Y
& Ty oY, War & qow faw i @ 7

e wnt Il (st sl
) : (F) WR (¥) fwag, tens
# qifrear g ¥ ga3 fEr ar
N AR N oF w9 ayfea ov ¥
@ T 9 WK A R T
a1 | fad, afeamw @ & W
% ¥ 4% a7 faed ag fawr m
o f& W@ TR Ao faEx
aTEY W W SR qP FHwdY
o 7z fe g fasgw sfae o
ST 9T | Qe GO ¥ N
XX A G 7 faer § W 3w g fear
gwi!

(7) w7, teys F vt & e
wfrere 3 9 afugen (Afefadam)
ard & @Y, Saw wEe & e G
qfFen T & e W &R o
o 3ot o w€ oF ; ey wiegenw ¥
SYEY T BT {IA AT 7 |

Some Hon. Members: We want the
English answer.

Mr. Speaker: The Englsh unswer
may be read.

Shrimati Lakshmi Menon: (a) and
(b). A reply was received from the
Government of Pakistan in Decem-
ber, 1958. It dealt with the matter
in a narrow technical sense, and was
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the Government of Pakistan pointing
out that the Government of India
ssw no reason to revise their view
that the raid was totally unjustified
and high-handed. The Government of
Pakistan's reply to this was received
recently and is under examination.

(¢) According to the notification,
fssued by the Chief Commissioner,
Xarachi, in June, 1838, in pursuance
of which the raid was made, all
articles taken away were to be for-
feited to the Government of Pakistan.

Shri Vajpayee: May I know what
is the nature of the recent reply from
Pakistan?

The Prime Minister and Minister
of Externa] Affairs (Shri Jawaharial
Nehru): The nature of the reply is
justification in law and in fact of
what they did.

Shri Vajpayee: May I know if the
map of India is being displayed in the
office of the IAC, Karachi after the
incident and if so, does it include the
territory of Jammu and XKashmir?

Shri Jawaharlar Nehra: No, Sir;
the maps of India that were displayed
are presumably now in the possession
of the Pakistan Government. The
whole purpose of the raid was to
remove those maps.

Shri Vajpayee: May I know if the
Government is aware that certain in-
stitutions in Delhi were connected
with Pakistan in displaying maps
showing the whole of the territory of
Jammu and Kashmir:- as part of
Pakistan? If so, is any reciprocal
action contemplated?

Shri Jawaharlal Nehru: I am not
aware of such institutions or such
maps. Ag to what action we might
take in regard to them, I cannot say
now. But normally speaking, we do
not take reciprocal action unless the
action itself iz considered proper.

Shrli Hem Sarua: May I Xknow

whether this attack on the Indian
Airlines Corporation offios ia 2 soli-
fary incident of Pakistani wvandaliym
or whether Government have any in-
formation of any other guch incident
or incidents?

Shri Jawabarial Nehru: The hon.
Member is referring to maps?

Shri Hem Barua: I want to know
whether this incident of attack om
the IAC office is a solitary incident
of this kind of Puakistani vandalism
or whether Government have any
other information of any other inci-
dent or incidents of this nature?

Shri Jawaharial Nehru: I do not
qQuite know what the hon. Member
means by an attack on the office.
There was no attack as such. One or
two policemen went and asked to see
papers, and having seen them, walked
off with some pamphlets and maps.
Nothing else happened. I do not know
if any such incidents happened else-
where. I cannot recollect any.

Dr. Ram Subhag Singh: May I
know whether the map of India is
displayed anywhere in the Indian
High Commissioner's office and if so,
what is the position?

Shri Jawaharlal Nebru: It is bound
to be displayed in the Indian High
Commission office, because such an
office is supposed to be the territory
of the country whose office it ig for
the time being

Shrl Vajpayee: May I know how
the office of the IAC can function
without a map of India?

Shri Jawaharial Nehru: That I can-
not say. The maps that have been
taken away are, I understand, ad-
vertisement folders, guide books, little
charts and may be one or two big
maps too. I cannot say how they are
functioning, but presumably the peo-
ple who go to reserve accommodation
have some knowledge of the geog-
rapby of India.
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0 & M. Division

o§89, Shri Harish Chandra Mathuyr:
will,the Prime Ministor be pleased
to state:

(a) what steps, if any, Government
asve taken or propose to take to
strengthen and streamline the Or-
ganisation and Methods Division, and

{b) whether any non-officials are
being associated in an adwvisory capa-
city with the Division”

The Prime Minister and Minister
of External Affatrs (Shri Jawaharlal
Nehru): (a) and (b). The activities
of the O & M. Division were discussed
m detaml in Lok Sabha on the 8th
December, 1958, during the discussion
on the 4th Annual Report of the Divi-
sion. The Home Minster then ex-
plained the working of the Division
and other allied problems at length
The structure and the strength of
the Central O & M organisation n
the Cabmnet Seiretuniat and also the
O & M cells 1n the Ministries and
Attached Offices are settled on the
basis of the functions that they are
called upon to perform and these are
reviewed from time to tuime accord-
mng to the actual needs

It 18 not necessary to associate any
aon-officials with the working of the
Jrgamisation in regard to its purely
iepartmental activities However, as
ated by the Home Minster 1n the
discussion on 8th December, 1958,
those MPs who are interested in ad-
ministrative problems are welcome to
fiscuss such problems with the Prime
Munister or the Home Miruster

8hri Harish Chandra Mathur: May
I know what steps have been taken
by the hon Prime Mimister to make
mich discussions possible?

8hri Jawabarial Nehru: None, Sir.

[ thought the steps will come from
lhe other side

Shri Harish Chandrs Mathur: I3 it
sxpected that the Members should
write to the hon. Prime Minister or
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the hon Home Minister for a discus-
sion or whether they propose to set
up an adwvisory body or they want
to invite the Member to discuss these
various matters?

Shri Jawaharial Nehru: I hope every
Member will not write to me on this
subject If any Member wishes to
discuss any particular matter, it 18 up
to hum to say so, because as I pointed
out, hon Members can point out defi-
ciencies etc, certainly from their ex-
perience—] mean specific things A
broad discussion of the whole thing
1s likely to lead us nowhere

Shri Harish Chandra Mathur: Is it
a fact that the working of thig divi-
sion 18 left primarily to a Joint Sec-
retary of the Home Ministry and if 1t
18 not so, may I know what functions
and responsibilities are taken by other

orgamsations superior to the Joint
Secretary”
Shri Jawaharlal Nehru. 1 suppose

that a Joint Secretary is in charge of
that and 1n all the Mistries also,
senuor officials are in charge I do not
quite understand the reference to
other organisations

Shri Harish Chandra Mathur: May
I clarify the question®” The Prime
Minuster and the Cabinet are suppos-
ed to control and give guidance to
the Orgamisation and Methods Diwni-
sion But my information, as 1 put
1t 1n the question, 1s that it 1z pn-
marily a Joint Secretary of the Home
Ministry who deals with 1t. If it 15 not
80, and if the Prime Minister and the
Cabinet Secretariat plays any part in
it, may I know the responsibihities
and functions that are discharged by
the Cabinet Secretariat or Minsters
¢, people at higher level than the
Joint Secretary?

Shri Jawaharial Nehru: A Jomt
Secretary in the Home Ministry is
in charge of it But the Cabinet
Secretariat deals with this matter and
I deal with 1t through the Cabnet
Secretary
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Shri Vasndevan Nalr: Ons of the
functions of this Division is effecting
economy in expenditure., May I know
whether the Government have assess-
ed the result of the work of this
Division in that respect?

Shri Jawaharlal Nehru: We bhave
placed on the Table of the House
the reports of this Division and the
answer to this guestion particularly is
given at length.

Manganese Ore Trade
+
| Shri Vidya Charan Shukla
*531. { Shri Kistalya:
L Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
844 on the 11th December, 1958 re-
garding formation of a Committee for
the promotion of manganese ore trade
and state:

(a) the number of times the Com-
mittee has met;

{b) the main decisions taken by it;
snd

(c) how far these decisions have
been implemented?

The Minister of Commerce (Shri
Kanango): (a) Five Times.

(b) and (c). A statement is laid
on the Table of the House. [See Ap-
pendix II, annexure No. 5.}

Shri Vidya Charan Shukla: May I
kriow if it is not a fact that after
the recent recession the manganese
purchases of our main buyers abroad
have gone up and reached the pre-
recession level and, if so, are we
exporting as much manganese ore as
we used to do to those countries be-
fore the recession started?

Shri Kanungo: The manganese trade
has picked up a bit from what it was
a year back. But it is also true that
the purchasing countries have step-
ped up their purchases from other
competing countries. We have not
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Jargely buying from nearer sources
Where the freight element and the
Price element are cheaper.

Shri Vidya Charan Shukia: What
ia the quantity of the various grades
Oof manganese ore lying here on ac-
count of the STC and what is the
Cost?

Shrl Xapungo: You mean the pur-
chases of STC which have not beea
lt;tted? I have not got that informa-

on.

Shri Panigrahl: We were told that
137 manganese mines were closed
down last year as a result of the reces-
sion. May ] know how many of them
have been opened up because of the
improvement in the promotion of
trade 1n manganese ore?

Shri Kanungo: The improvement
had not had its tull effect in India, be-
cause the competing countries are
&ble to supply manganese at & chesper
Price than India can offer.

Shri Damani: May 1 know whether
it is a fact that the STC is charging
Some charges on the export of manga-
nege ore and, if so what is the rate
Charged? Is 1t also a fact that our
export has been affected by this?

Shri Eanungo: No, it is not charg-
ing anything. In fact, the 8TC is pre-
Pared to offer contracts for even
longer periods. In fact, & public
Notice to thig effect was issued about
three months back.

Shri Vidya Charan Shukia:: The
Statement says that it has been decid-
ed in the meeting to enter upon con-
tingent contract with the mine-owners
and pay up to 50 per cent of the
charges to them. May I know how
Inany such contingent contracts have
been entered into by the STC with
the mine-owners and how much money
tias been paid to the mine-owners for
encouraging mining?

Shri Ksnungo: I have not got tha
figure, because this decision wag taken
very recently. In any case, there
ho worthwhile export order now.

-

Ly
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Skri Vidya Charan Shukia: May I
point out that the Minister has not
been able to supply any figure® Can
we have an assurance that they will
be supplied later on?

Mpr. Speaker: No assurance can be
asked for on the Floor of the House
during Question Hour

gmpliyees’ State Insurance Corpora-
tion

+
Shri N R Munisamy.
o532 Shn1 Aurcbindo Ghosal:
"\ Shrimati Ila Palchoudhuri-
Shri Tangamani:

Will the Minister of Labour and
Employment be pleased to state

(a) whether 1t 1s a fact that re-
presentatives of the Employees’ State
Insurance Corporation Employees’
Federation and Unions met him on
the 14th January, 1959,

(b) 1if so, the demands of the em-
ployees, and

(c) the action taken in the matter?

The Deputy Minister of Labour
(Shri Abid AI) (a) Yes

(b) Government's ntervention 1s
urged with regard to disciplinary ac-
tion taken by the Corporation against
some of its emplovees

(c) The matter 1s being examined

Shri N. R Munisamy. May I know
whether out of the various demands
submitted by the Federations and
Unions one 1s that the employers are
creating discordance and disharmony
among the workers and, 1if so, whether
any examination has been made?
What 13 the result?

Shri Abid Ali: The matter 1s being
examined All those things that were
Pplaced before us have been referred
to an officer for examination

Shri N R. Munisamy: Mey I know
whether the service conditions wall
:’ho’be covered by the Pay Commus-

on?

HT(A)LSD —2.
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Shri Abid Al: Their service condi-
tions have also been mentioned

Shri Aurobindo Ghosal: May I know
if 1t 1s a fact that the President and
Secretary of the Calcutta Union have
been victimised and dismussed withe
out notice for their legal trade umon
activities and, if so, what steps have
been taken to reinstate them?

Shri Abid Ali- They were not victi-
mised, they were considered unsuit-
able and so they were sent out

Shri Aurobindo Ghosal. May I
know whether these reasons are
given m the dismissal letters?

Shri Abid All. They were served
with one month’s notice because they
were not considered suitable

Shri Tangamani. May I know
whether the ESI Corporation has
recognized the ESI Employees’ Fede-
ration®> Is i1t a fact that after the
formation of this Union indiscriminate
transfers of the office bearers of the
Union who are in Madras city have
taken place?

Shri Abid Ali. The Federation has
not been recognized because 1t has
not complied with the rules which
have been framed in this behalf
There have been some transfers, but
they are not because of trade union
activities

Shri Tangamani: The Deputy Minis-
ter said that the dispute between the
Corporation and 1ts employees has
been taken up by the Ministry May
I know what steps the Ministry pro-
pose to take in thus particular matter?

The Minister of Labour and Em
ployment and Planning (Shri Nanda):
The representatives of the workers
from various centres mef{ me some
time back and they had theirr com-
plaints I told them, rather assured
them, that they would be looked into
I appointed a special officer to go
into all these matters and if it 18
found that any wrong has been done
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to the workers certainly that will be
set nght, So, there is nothing now on
which we can give any specific pro-
mise.

Export Houses

Shri Kodiyan:
*534 Shri Naval Prabhakar:
Shri Bhakt Darshan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have any
scheme for establishing export houses
for promoting the export trade of the
country; and

(b) if so, the details of the
scheme?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The matter
has been under the consideration of
the Standing Committee of the Ex-
port Promotion Adwisory Council
No concrete proposals with detalls
have so far been received by Gov-
ernment.

Shri Kodiyan: May ! know how
Jong 1t will take for Government to
come to a final decision regarding this?

Shri Kanungo: It i3 not a question
of coming to a decision An 1dea
was thrown out The Federation of
the Indian Chambers of Commerce
and Industry and the Associated
Chambers have been asked to formu-
late proposals They have not yet
formulated by proposals

Plant for Caustic Soda in Andhra
Pradesh

-+
J Shri Nagi Reddy:

*535. \ Shri Ramam:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there 15 any proposal
to establish a plant for caustic soda
in Andhra Pradesh;

(b) ¥ go, what would be its est:-
mated cost and the production capa-
«ity;
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(c) the place where it would be
tocated;

(d) the amount of foreign exchange
required for the plant; and

(e) whether any agreement has
been reached with any foreign coun-
try for its establishment?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir M/s.
Andhra Sugars Limited, Tanuku have
such a proposal

(b) The estimated cost would be
Rs 60 lakhs. The proposed capa-
aty is 3800 tons per year of caustic
soda

(¢) Rajahmundry, Ea.t Godavary
District

(d) Approximately Rs 35 lakhs
(e) Not yet, Sir

Shri Nagi Reddy: May I know the
stage of the negotiation with the
foreign country at present? Is there
any possibility of establishing this
factory within the period of the
Secondq Plan?

Shri Manubhal Shah: We hope so,
becausc the teims are being discus-
sed with the Ea ! German Govern-
ment As soon as the proposals are
received, we shall process them

National Coal Develupment Corpora-
tion

*537 Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether 1t 1s a fact that the
National Coal Development Corpora-
tion has postponed the elections to
the Works Committees in Kargali
Collieries, which were to be held on
the 29th November, 1958.

(b) whether Government have re-
ceived any representation from the
Trade Unions;

(o) if so, the nature of the repre-
sentation; and
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(d) the action taken, thereon?

The Depuly Minister of Labour
(Shri Abld All): (a) Yes

{b) Yes, from one Union

{¢c) The umon complained agalnst
the postponement of elections to the
Works Committee

(d) A suggestion has been made to
the management to hold the elections
early.

Shri Tangamani: Even 1n the 16th
Labour Conference 1t was decided
that more power should be given to
the Works Committees So may I
know the specific dates on whieh the
election will take place both for the
Kargah Collieries and the other two
collieries to which a reference was
made when the reply was given on
the 17th*

12 hrs.

Shri Abid Ali: The other Union
objected for holding the election on
the ground that i1t was contrary to
the decision reached in the Labour
Advisory Committee of Bihar and that
matter had to be given consideration
Therefore 1t was thought necessary to
postpone the clection Of course,
reference was made about it

Shri Tangamani: He said on a pre-
vious occasion that the Regional
Labour Commuissioner ha. gone into
1t and a decision has been taken and
a firm date will be fixed I would
hke to know when this particula:
election 1s to take place

Shri Abid Ali: Date has not been
fixed

-Mr Speaker: Question-hour 1s over

SHORT NOTICE QUESTION
Cameroons
+
Shri Vasudevan Nalr:
Shri H N Mukerjoe:
Shrimati Renuy
Chakravartty:
Will the Prime Minister be pleased
to state:

(a) whether his attention has been
drewn to urgent representations made

SNQ. No. 8
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recently to the Government of India
by representatives of the peoples’
movement in the Cameroons request-
ing for support to the cause of popu-
lar freedom there,

(b) whether the question of the
future of the Cameroons is coming
up shortly before the Trusteeship
Council of the United Nations,

(¢) whether India was represented
in a Commussion sent to the Came-
roons 1n order to report on conditions
there to the said Council, and

(d) whether a copy of the said re-
port expounding our attitude m the
matter will be laid on the Table of
the House?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) There are several pohtical
parties 1n the Cameroons One of
them, called the Party of the Union
of the Population of the Cameroons,
has sent us some messages asking
us to support their point of view

(b) The Trusteeship Council met
on 30th January and has already
made its recommendations about the
future of the Cameroons

(¢) Shr1 Rikhi Jaipal, First Secre-
tary in our Permanent Representa-
tive s office in New York, was elected
by the Trusteeship Council to be the
Indian expert on the recent Visiting
Mission to the Cameroons He was
however, not a Government rep e-
sentive and was elected m his per-
sonal capacitv

(d) The Vistting Mission submutted
a unanimous report A copy will be
sent to the Parkament Library

Shri Vasudevan Nair: May I know
what 1s the attitude of the Govern-
ment of India on the question of
deciding the future of the Tiustee-
ship Terntory the Cameroons, whe-
ther the Government of India supports
the demand of the people of the Came-
roons that there should be a referen-
dum before deciding the future of the
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Cameroons and the question of the
Union of the two Cameroons?

Shrimati Lakshmi Menon: The at-
titude of the Government of India is
very well known regarding the liber-
ation of the people who are under the
Trusteeship system Regarding the
procedure, the procedure is adopted
by the General Assembly and Tustee-
ship Council.

Shri Vasudevan Nair: I would like
to know the attitude of the Govern-
ment of India in the matter.

Shrimati Lakshmi Menon: The
Government of India’s attitude is that
all these areas should be liberated and
in consultation with the people of that
area.

Shrimati Renu Chakravartty: May I
know why it iy that the Indian ex-
pert did not give a note of dissent to
the report of the Commission to the
Cameroons which has accepted the
present division of the Cameroons as
a basis for its recommendation and
has specifically also recommended
that a part of the British Cameroon
should remain integrated with Bri-
tish Nigeria which goes completely
contrary to what has just been stated
regarding the policy of the Govern-
ment of India®

Shrimati Lak,bmi Menon: This is a
fact finding mission and the Govern-
ment of India did not issue any in-
structions to the expert. I will read
the rule regarding choice of expert
which will clarify the situation:

“The Trusteeship Council shall
select the members of each visit-
ing mission who shall preferably
be one or more of the represen-
tatives on the Council. Each mis-
sion may be assisted by experts
and by representatives of the
local administration. A mission
and the individual members
thereof shall, while engaged in a
visit, act only on the basis of the
instructions of the Council and
shall be responsible exclusively to
it”
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The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): As hag been stated in the
answer to the question, there are
numerous parties there. It is one
thing to be clear about freedom com-
ing to the Cameroons; it is another
thing to be absolutely clear as to the
method to be adopted, the next step
to be taken. For instance a difficulty
arises. May I say that the whole of
the Cameroons must be united and
free. If their present demand means
that that part of the Cameroons which
can become free must not become free,
a dufficult question arises which I am
not in a position to answer The
circumstances, the people there, the
peoples wishes have to be consulted
Here 15 a certain part which 1s hkely
to become free Are we to delay
that becausc of some other demand
attached to 1t? I am not giving an
opintlon 1 am merely indicating a
difficulty of this problem. The broad
1ssue is that the Cameroons should be
free and become¢ independent We
support that For the rest, 1t 1s for
the leaders of the Cameroons to de-
cide as to what they would like to
do

Shrimati Renu Chakravartty: May
1 know 1f the report of the Mission
to th~ Cameroons is not being sup-
ported fully by the representative of
the Government of India in the Gene-
1al A.cembly and whether any parti-
cular umted move will be made on
behalf of the Asian African Group
within the General Assembly on this
1ssue?

Shri Jawaharlal Nehru: There are
differcnces of opinion as far as I
know. I do not know what the latest
development in the Asian African
Group might be. But in the Came-
roons themselves, there are differences
of opinion among the popular orga-
nisations.

Shri Vasudevan Nair: Has it come
to the notice of the Government of
India that there are complaints about
the Commission that visited the Came-
roons, that the General Assembly and
Trusteeship Council wanted them
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even to go to jails and receive peti-
tions and they did not do so?

Shrimatl Lakshmi Menon: The Com-
mission, under the rules, has the right
to visit any place that they hked and
receive petitions and interview peti-
tioners which they have done. Bince
it 1s a fact finding mussion, 1t takes
all steps necessary to find the real
facts about the terms of reference

Shrimati Renu Chakravartty: On
the question of the French Cameroons
which will be declared independent
within the French Union and is going
to be declared on 1st January, 1960,
may I know whether the Govern-
ment of India will while supporting,
I beheve from the Prime Minister's
statement, declaration of Independ-
ence within the French Union, press
for the withdrawal of the 60,000 for-
eign troops from the Cameroons after
that date?

Shri Jawaharlal Nehru: Naturally,
we should like the troops to be with-
drawn I do not quite know what
the hon. Member means by our pres-
sing for it. In what capacity do we
press?” We express our opinion when-
ever occasion offers

Shrimati Lakshmi Menon: In the
Resolution that is already adopted,
these things are taken care of. For
instance, it welcomes with satisfac-
tion the assurances given by the
Prime Minister of the Cameroons
under French Administration to the
visiting Mission and which have been
reiterated on behalf of the adminis-
tering authority before the Council
that necessary measures are being dis-
cussed in the Legislative Assembly for
the granting of the broader measures
of political amnesty and strongly urges
that such amnesty should be granted
on the widest possible basis with the
least possible delay and also for the
return of exiles without reprisals, etc.
All these assurances were given. That
is why we supported the Resotution—
troops also.
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WRITTEN ANSWERS TO
QUESTIONS

Steel Foundries

*527. Shri 8. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of steel foundnies
to be set up in the country during the
Second Five Year Plan period and
Third Five Year Plan period res-
pectively; and

(b) the capacity of such foundries
and amount likely to be spent thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement 1s laid on the Table of the
House

Statement

(2) Ten steel foundries are to be set
up during the Second Plan period
It is not possible to say how many
steel foundries would be established
during the Third Plan period.

(b) The total capacity of the ten
foundries 1s 44820 tons per annum.
The total estimated cost of these
foundries 1s about Rs. 6:5 crores. This
figure 1s exclusive of the cost of the
Foundry Forge Plant to be set up 1in
the public sector. Four units have
already come into operation and four
more are likely to come up by the
end of 1958 Over and above this
the much enlarged project of foundry
forge with Czechoslovakia collabora-
tion is being estabhshed at Ranchi.
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Export of Indian Textiles to
Singapore

*338 Sbri Raghunath Singh: Will
the Minmster of Commerce and In-
dustry be pleased to state whether it
is a fact that Singapore has lifted the
ban on the import of Indian textiles?

The Minister of Commerce (Shri
Eanungo): There was no ban on the
import of Indian Textiles into Singa-

pore.
Copyright Agreement

*536. Shri D. C Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 3 on the 17th November, 1958 and
state whether any reply has since
been received from the Pakistan Gov-
ernment m regard to the proposed
Copyright Agreement between the
Governments of India and Pakistan?

The Parliamentary Secretary to the
Minister of External Afiglrs (Shri
Sadxth Ali Khan): Pakistan Govern-
ment's reply 1s still awaited

Indian Territory occupied by Chinese
Troops

538, Shrimati Ila Palchoudhnri:
Shri Bhakt Darshan:

Will the Prime Minister be pleased
to state:

(a) whether 1t 1s a fact that part
of Indian terntory on the Uttar Pra-
desh-China border has recently been
occupied by Chinese troops;

(b) it so, the details of the territory
occupied by the Chinese; and

{c) the steps taken in regard there-
to?
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The Prime Minister ang Minister of
External Affairs (Shri  Jawabarial
Nehru): (a) and (b). We have received
reports that the Chinese have mowved
into one or two small pockets of our
territory in the UP-Tibet border area
after we withdrew our personnel from
these areas in September, with the
setting in of the winter. These arees
are not accessible during winter and
we have therefore not been able to
obtain confirmation of these reports.

{(c). We are in touch with the
Chinese authorities and hope that a
satisfactory solution of these minor
border disputes will be found by
agreement between the two Govern-
ments.

Powerlooms

*589. Shri Jhulan Sinha: Will the
Mnister of Commerce and Industry
be pleased to lay a statement on the
Table showing:

(a) the number of powerlooms so
far introduced in the country in the
Handloom Sector;

(b) the States where they have been
introduced and are working;

(¢) their effect on the working of
the Handloom industry in the area
particularly on those employed in the
industry; and

(d) the amount of financial agsist-
ance given by way of subsidy, loan
and grant for introduction and devel-
opment of the powerlooms in the
Handloom Sector, so far?

The Minister of Commerce (Shri
Kanungo): (a) 376.

(b) Bombay, Bihar and Orissa An
experimental conversion scheme is
working i1n Madras State as well,

(c) The effect of introduction of
powerlooms on the handloom industry
cannot be assessed at present as only
a very small number of powerlooms
have been installed so far.

(dj. Rs. 2,20,39,165 has been sanc-
tioned in the form of loan and Rs.
19,91,803 in the form of grant,
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Celombo Phan

'5i0 Shri M. R. Krishna: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) whether it 18 a fact that Gov-
ernment have accepted the scheme to
assiat the private industries to ac-
quire expert technical advice under
the Colombo Plan;

(b) the total number of industries
which have received such expert ad-
vice; and

(c) how many industries have re-
quested for such advice?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment 15 laad on the Table of the
House

Statement

(a) There 18 a working arrangement
to assist private industries in getting
foreign technical personnel. Indus-
tries are invited once a year through
the Chambers of Commerce and In-
dustries to send proposals for their
requirements of foreign experts under
any one of the foreign aid program-
mes, te., T.CM./COLOMBO PLAN/
UN.T.A.A, Programme. Proposals thus
received are sponsored after necessary
technical scrutiny

(b). One, under the Colombo Plan.

(c). 8(Eight) more firms have re-
quested for experts under the Colom-
bo Plan In addition, two experts,
one for Mining and Treatment of
asbestoes fibres and another for
manufacture of Wharf Derrick and
Ml Transporter Crancs, have been
requested for assignment to indus-
trial units requring their gervices

River Feni

*541. Shri Bangshi Thakur: Wil
the Prime Minister be pleased to
vefer to the reply given to Starred
Question No. 1630 on the 8th Apri!
1958 regarding the River Feni lying
between Tripura (India) and East
Pakistan and stite the latest develop-
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ments as far as dispute over this
River is concerned?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): The Pakistan
Government have indicated that they
wish to study the matter further be-
fore discussions with the Government
of India

Export of Cloves, Lac and Rabber
Goods

*543. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state-

(a) whether there has been any
decline 1n India’s exports of cloves,
lac and rubber goods during 1958-59
so far; and

(b) 1if so, the reasons therefor”

The Minister of Commerce (Shri

Kanungo): (a) Compared to the
exports during the corresponding
period 1n 1957-58, the exports of
cloves and lac had dechined during
1958-59 (April to November), while
the exports of rubber goods had
increased

(b) The fall m exports of lac was
due to the fall m export prices. The
fall in exports of cloves was possibly
due to increase in local consumption

Cut in Import of Beedis by Ceylon

Shri Madhusudan Rao:

Will the Minister of Commerce and
Industry be pleased to state

,5“_{ Shri Sampath:

(a) whether the Ceylon Government
1s enforcmg a cut in import of Beedis
from India.

(b) whether this 1s a result of any
trade agreements between India and
Ceylon,

tc) whether Government have
received any representation in this
regard from Tirunelveli Beed: Pro-
ducers Association, and

(d) 1if so, the action taken thereon?
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The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir

(b) Under the trade agreement
between India and Ceylon, Ceylon has
undertaken to allow the import of
beedies from India upto the quantities
specified therein

(c) Yes, Sir

(d) The matter 1s under considera-
tion

T ® anaar
st sitareaw T
«t vgw fay :

(%) w1 waw Wt ag aaT A
FIOT w4 5

(%) w1 AT G X OWET
N TE TTIT FY W4T X F T 9
fawre fear @

(@) afs @, & @ avw &
w7 fig e M &, WX

() = A I K g9«
T W v & few R &
g grew 7

wfw wd ot & en-afew (st
|Tew wwt wi) -

(%) 9 (&) &F s 2o
FAY AU W WA F T A
» Arar &

() T wFew gaEE ¥ @7
L g &

*ey

Trade Relations with Hungary

*546. Qaxi Matin: Will the Minster
of Commerce and Industry be pleased
to state

(a) the total amount of Trade
between Hungary and India durning
1057-58; and

£Ab) what steps are being taken by
the Union Govermment to strengthen

FEBRUARY 23, 1950
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the trade relations with Hungary?

The Minister of Commerce (Shri
Kanungo): (a) Exports from India to
Hungary mn 1957 were Rs. 207 lakhs
and in the period January-November
1958 were 35 8 lakhs Imports from
Hungary during the same periods
were Rs 769 lakhs and 8§53 lakhs
respectively

(b) Contacts have been established
with the Hunganan Foreign Trade
Organisations through the State Trad-
ing Corporation and wvisiting delega-
tions Negotiations for certain modi-
fications m the trade agreement
between the two countries are now in
progress

Closure of Amrita Patrika

( Shri Sadhan Gupta:
Shri Raghunath Singh:
*548.{ Shri Vajpayee:
Shri Assar:
Shri Bhakt Darshan:

Will the Minister of Labour and
Employment be pleased to state

(a) whether Government have
received any memorandum from the
UP Working Journalists Union and
the Amrit Bazar Patrika Press Em-
ployees Union regarding the dispute
between the employees and the
management about the closure of the
‘Amrita Patrika” of Allahabad and the
decision to establish a separate con-
cern to run the “Amnit Bazar Patrika”
Allahabad edition,

(b) 1f so, the salient features of the
said memorandum, and

(c) the steps taken in the matter?

The Deputy Minister of Labour (Shri
Abid All): (a) Yes

(b) They have demanded a refer-
ence of the dispute by the Central
Government to a National Tribunal.

(c) The dispute falls in the State
sphere and the State Government are
in touch with the developments.
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Cost of Production of Fertilizers fn
Bindri

+549. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether 1t 1s a fact that the cost
of production of the fertilizers mn the
Sindrnn  Fertilizers and Chemucals
(Private) Ltd. 1s showing a rising
trend as compared to the production
prices of the last two years; and

(b) it so, the reasons therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir

(b) The factors that have mainly
contributed to the increase in the cost
of production are:

(1) Increased cost of raw matenals

(2) Upward revision of freight
charges by the railways

(3) Normal mcrease in wages and
additional intersm rehef to staff

Dock Workers, Calcutta

( Shri Assar:
*550. { Shri Vajpayee:
Shrimati Mafida Ahmed:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether on 1st February, 1959,
a large number of Calcutta dockers
stopped work, thereby partially dis-
locating the loading and unloading of
a number of vessels;

(b) whether 1t 1s a fact that a num-
ber of food vessels were also involved;

(c) if so, the circumstances leading
to this strike;

(d) the loss incurred; and
(e) the steps taken in the matter?

The Deputy Minister of Labour
(Shri Abld All): (a) 983 workers
stopped work out of a total of 1647
booked for work in the morning shift,
584 out of a total of 2678 booked stop-
ped work in the afternoon shift, but
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reported for work after the demon-
stration.

(b) Work on one food vessel was
affected in the morning shift and in
another vessel in the afternoon shift

(c¢) The decision of the Dock Labour
Board that number of the identity
card of every worker should be made
distinct by pasting a slip contaiming
the serial number in the identity cards
was mus-interpreted to the workers by
certain disgruntled elements

(d) No information 1s available
regarding financial loss incurred by
parties About 700 tons more of food-
gramns could have been handled had
there been no stoppage

(e) Proportionate deduction from
wages 15 being made in the case of
workers who stopped work, apart from
any disciplinary action that may be
taken by the Board.

Export of Indian Commeon Tea

Shri Hem Barua:

Shri Subodh Hansda:

Shri §. C. Samanta:
( Shri R. C. Majhi:

Will the Minister of Commerce and
Industry be pleased to state’

(a) whether Government are aware
of the fact that common tea is facing
keen competition 11 the world markets
from producers abroad,

*551.

(b) 1f so, the extent to which 1t has
been adversely affected 1n foreign
countries; and

(c) whether Government contem-
plate any further rehef to common
tea”

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (¢). Due to increasing produc-
tion of tea in the producing countries,
the world market is becoming highly
selective with the result that poorer
quality teas have been fetching very
low prices. This trend has created
special difficulties for our common
tea-producing regions like Cachar,
Tripura and Terai.
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From the beginning of the current
financial year, substantial relief in the
matter of central taxes has been given
In view of these measures, the com-
petitive ability of the common teas
has been adequately strengthened with
noticeable success No further rehef
18 considered necessary at present

Clesure of Katihar Jute Mill

( Shri P. G. Sen:
Shri Barman:

{ Shri Bibhuti Mishra:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether it i1s a fact that the
Katthar Jute Mill has been closed
down,

(b) what are the reasons of its
closure,

(c) the number of workers thus
thrown out of employment, and

(d) that measures have been taken
to re-open the Mill”?

The Minister of Commerce (Shri
‘Kanungo): (n) Yes, Sir

(b) Financial losses in working, and
partly labour disputes,

(c) About 1,200

(d) A technical investigation of the
mill hag shown that the mill can be
re-opened only if its spining section
1s fully modernised Certain sugges-
tions have been made to the manage-
ment of the mill, which if implement-
ed, would make them eligible for
assistance from the National Industrial

Development Corporation for the pur-
pose of modernisation

India's Export to Russia

Shri Daljit Singh:
*858. {s-m: iqbal Singh:
Will the Mimster of Oommerce and
Tudustsry be pleased to state:

(a) the value of India’'s export to
Russia during 1988;
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(b) the value of India’s imports
from that country;

(c) the nature of steps taken or pro-
posed to be taken to increase exports
and decrease imports from Russia?

The Deputy Minister of Commerce
sod Indwstry (Sh¥i Satish Chandira):
(a) and (b) Tull figures for 1958 are
not yet available In the first 11
months, the value of exports from
India to Russia amounts to Rs 21-56
crores, while the value of imports
from Russia during the same period
amounts to Rs 19'18 crores

(c) It is hoped that the new Trade
Agreement with the USS.R. would
help to promote the development of
trade between the two countries on a
balanced basis

New Buildings for Central Secretariat
Offices

Shri Rajendra Singh:
*354. { Shri Ram Krishan:
Shri Siddananjappa:

Will the Minister of Werks, Housing
and Supply be pleased to state:

(a) whether 1t 1s a fact that “Town
Planning Organisation” has recom-
mended the construction of flve new
buildings to accommodate Central
Secretariat Offices, and

(b) the decisions of the Government
thereon, if any*

The Minister of Works, Housing and
Supply (Shri K. C. Redidy): (a) Yes,
Sir  Qut of the five buldings, four
are to accommodate Central Secre-
tariat offices and the ffth one the
offices of the Parhament Secretanats

{b) This recommendation has been
accepted in principle and steps are
being taken to process it

Rubber Plantations in Andaman and
Nicobar Islands

oxss. J Shei S. C. Samanta:
" | Shei Subsdh Haneda:
‘Will the Minister of Commerce and
Industry be plehsed to refer to the
answer given to Unstarred Question



2367 Wnitten  dnswers

No, 833 on the 3rd December, 1958 and
stute:

(a) the steps taken up till now in
accordance with the recommendations
of the Rubber Production Commis-
sioner for the plantation of rubber in
the Andaman and Nicobar Islands,

(b) how much of the availabls 2
lakh acres of land m the Nicobar
1slands is at present being utilised by
private parties for the cultivation of
tubber,

(c) whether any interim help 15
proposed to be given to them, and

(d) whether any laison officer s
going to be appointed?

The Minister of Commerce (Shri
Kanungo): (a) The Report has been
forwarded to the Chief Commussioner,
Andaman and Nicobar Islands, for
drawing up ol concrete plans for culti-
vation of rubber The Chiet Com-
muissioner proposes to depute a party
of offictals to reconnoitre and assess
actual availability of areas for rubber
cultivation

(b) There 1s no rubber cultivation
on the Nicobar Islands at present

(c) Does not arise
(d) Not for the time being

Companies Act, 1858

*556. Shri Vidya Chazran Shukla.
Will the Minister of Commerce and
Industry be pleased to state what are
the precise reasons for exempting
Government companies from the
requirements of section 13 of the Com-
pames Act, 1956, whereby companies
registered as private !rmited companies
have to use the word ‘piivate’ 1n their
names”®

The Deputy Minister of Commerce
and Industcy (Shri Satish Chandra)-
The share capital of the Government
Companies including those registered
as private limited companies 1s owned
either wholly or predominantly bv
Government To ensure public
accoyntability an annual report on the
working of these companies 15 statu-
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tonily required to be placed before
the Parhament and/or the State Legis-
lature(s) concerned It was, there-
fore, considered neither appropriate
nor desirable that they should be
descrmbed as ‘private’ companies

Labour Advisory Committee

*557. Shri Ram Krishan: Will the
Mmnister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No 876 on the
11th December, 1858 and state at what
stage 1s the question of the constitu-
tion of Tripartite Labour Adwvisory
Committees for Madhya Pradesh and
Mysore States”

The Deputy Minister of Labour (Shri
Abid All): The Government of Mysore
have set up a Labour Adwvisory Com-
mittee

As regards Madhya Pradesh the
position 1s the same as stated in reply
to Starred Question No 876 on the
11th December, 1958

Jute Production

( Shri Rameshwar Tantia
*558. { Shri Jinachandran:
Shri Raghunath Singh-

Will the Minister of Commeree and
Industry be pleased to state

(a) the approximate estimate of the
jute crop including Mesta during the
season 1958-59,

(b) whether this 1s considered self-
sufficient for the Indian mulls con-
sumption, and

(c) 1if so, whether Government pro-
pose to stop import of raw jute from
Pakistan?

The Minister of Commerce (Shri
Kanungo): (a) According to the All
India Final Estimate of jute, the jute
crop will be 51 78 lakh bales Infor-
mation regarding Mesta 1s not avail-
able, but according to the All Indi2
Second Estimate the area under Mesta
1s 817 lakh acres

(b) In terms of quantity this 1s so,
but not qualitatively
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(¢) No, Sir. However, imports are
restricted to qualities not produced in
India but needed essentially to meet
the requirements of special goods for
the foreign markets.

Border Trade with Pakistan

Shri Osman Al Khan:
Shri Dwarikanath Tewari:
Shri Vajpayee:
Shri D. C. Sharma:

| Shri Supakar:

| Shri Shivananjappa:

Wil the Minister of Commerce and
Industry be pleased to state:

(a) whether there was an offer by
East Pakistan Government to revive
the border trade with India,

(b) whether talks were held for
this purpose, and

(c) 1f so, the outcome of these talks?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (¢c) No, Sir

*559,
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Non-official Directors in Oompanies in
Public Sector

*561, Shri Harish Chandra Mathur:
Wi1ll the Prime Minister be pleased to
state:

(a) whether Government have taken
any steps to strengthen the non-ofMicial
element 1n the directorate and manage-
ment of Companies and Corporations
in Public Sector;

(b) whether a statement of action
taken m this direction during 1958-59
will be laid on the Table; and

(c) whether a statement of persons
who are on more than one Corporation
with reasons will also be laid on the
Table?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) to (¢) The
information is being collected and wiil
be laid on the Table of the House

Indians in Indonesia

*562. Shri N. R. Munisamy: Wil tle
Prime Minister be plcased to state

(a) whether it has been brought to
the notice of the Government of India
that Indonesian Government had
imposed m December, 1958 a blanket
ban on any person—Indonesian or
foreigner—leaving Sumatra for over-
seas; and

(b) if so, how many Indians were
affected thereby?

The Parliamentary Secretary to the
Minister of Externmal Affgirs (Shri
Sadath All Khan): (a) Yes, Sir. It
has been reported that a temporary
ban was imposed by the Government
of Indonesia agamst persons In
Sumatra visiting Singapore. The ban
18 reported to have been lifted after
one week on 28th December, 1958

(b) We have no information but
presumably some Indians may have
een affected.
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Export of Gur

*563. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state;

(a) whether it 15 a fact that the
export of Gur to South East Asia and
Ceylon 1s increasing; and

(b) if so, what are the prospects of
export this year?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir

(b) It is not possible to estimate the
prospects accurately

Anti-Oxidants

564, [ Shrt V. P. Nayar:
\ Shri Easwara Iyer:

Will the Minister of Commerce and
Industry be pleased to state.

(a) whether any anti-oxidants are
being produced on a commercial scale
in India at present and

tb) what will be the total require-
ment of anti-oxidants at the end of
the Second Five Year Plan period®

The Minister of Industry (Shri
Manubhai Shah): t(a) No. Sir but
Government have already approved a
scheme for manufacturc of some of
these chemicals by Alkali Chemical
Corporation at Calcutta The terms nf
collaboration and 1mport of machiery
etc, are still under consideration of
the Government

(b) About 850 to 900 tons per annum
for use in the Rubber Goods Industry
and about 30 2 tons 1n the Vanaspath
Industry Precise information regard-
ing the requirements of the Mineral
O1! Industry 1s not available

State Trading Corporation

Shri 8. M. Banerjee:
*565. { Shri Raghunath Singh:
| Shri Bimal Ghose:
Will the Mmister of Commerce and
Industry be pleased to state:

(a) whether it 1s a fact that the
State Trading Corporation of India
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(Private) Ltd., has entered into agree-
ments with the manufacturers of
Textile Machinery in Japan, German
Democratic Republic and Czecho-
slovalua for the supply of various
types of Textile Machinery; and

(b) it so, the terms of agreements?

The Minister of Commerce (8hri
Kanungo): (a) Yes, Sir

(b) The Agreements with G D.R.
and Czechoslovakia provide for 4
years deferred payments to be made
m Indian Rupees, which are to be
utilised for the purchase of specified
Indian goods In the case of Japan,
the deferred payment terms are for 5
years and the payment 1s to be made
i Japanese Yen

The agreements are valid upto:—

Japan 4-2-60.
GDR 30-6-83
Czechoslovakia 6-1-60

Implementation Commitiee

566. Shri Ram Krishaa. Vil the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No 850 on lith
December, 1958 and state the nature
of the steps tak'n for setting up
implementation commuttces at State
and Local levels by States which have
not set up these committees so far?

The Deputy Minister of Labour
(Shri Abid Ali): Nece.,21v  steps
are being taken by the State Govern-
ments which have not so iar sct up
Implementation Commitices to
finalise their composition

Plan Publicity

*567. Shri V. P. Nayar: Wil the
Minuster of Information and Broad-
casting be pleased to state:

(a) whether the Government of
India have assessed the results of
their Plan Publicsty methods, and

(b) if so, what are they?

The Minister of Information and
Rroadeasting (Dr, Keskar): (a) and
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(b) Government has m the hght of
experience gained during these years
of Plan Pubhaty, found that audio-
wvisual medium hke films 18 the best
and most effective thing suited to cw
conditions Exhibitions have also
proved popular with the public Step.
are being taken to set up evaluation
cells 1n each media unit to assess the
effectiveness of the material 1ssued bv
it.

It will be some time before a full
assessment can be made
vta 7O% T(TAT @I W e
w1 Iy

*ree W WRRW W gen
Wit yanr AT q4g &AW A $9T
& f&

(%) * 78 &9 ¢ 5 B ama-
QR T S AT AN A v
# qfa ¥ ot oot & v o A
greT (g aor Sfeg) st &
o g & famadta |, W

(w) afz @1, & W waw &
wfzrr fvig w1 a% & s ?

st sarewr Wl (w0
twwr) (%) Wk (®) W
AT AT Yo ATH ¥ WR AW
grnreT afgd & Re-e-ttve ¥ T
# s gt & 1 AR 2R fagre qar
TR @AW ¥ AW A s
qf g & 1 R T I @
uw frdyae wE a3 greseT am
fear s

Employces State Insurance Scheme

666. Shyl Ram Krishan. Will the
Minsster of Labour and Employment
be pleased to state

(a) the number of workers m
Punjab still left to be covered by the
Bmployees' State Insurance Scheme,
ad

FEBRUARY 23, 1839

Written Answers 2317

(b) when the scheme will be ex-
tended to these workers®

The Deputy Minister of Labour
(Shri Abid Al): (a) About 21,600

(b) About 19,500 workers are ex
pected to be covered during the year
1959-60

Housing in Punjab

667 Shri Ram Krishan. Wili the
Minister of Works, Housing and
Supply be pleased to state the total
amount spent by the Punjab  State
Government during 1958-39 out of
the amount allocated under various
bousing schemes?

The Minster of Works, Bemsing
and Supply (Shei K. C. Reddy): A
statement based on the informat.on
recetved from the State Government,
15 placed on the Table [See Appen
dix Il annexure No 86}

Wholesale Depots

668 Shri Ram Krishan Will the
Minister of Commerce and Industry
be pleased to state

(a) the number of wholsale depo'~
opened so far to sell Small Indus-
tres’ products (State-wise), and

(b) the piofit and loss during 195¢
59 on the sale of goods produced by
small scale industries n he
country”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri).
(a) and (b) A statement 1s placed
on the Table [Se¢ Appendix II,
gnnexure No 7}

Trade Fairs

69 Sardar Iqbal Singh:
Shri Ram Krishan:

Wil) the Minister of Commerce and
industry be pleased to state

(a) the number snd names of tiade
fairs in foreign countries held in
which India participated dunag 1957-
38
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(b) the amount spent thereon; and

(¢) the volume of business negoti-
ated through this participation?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement is placed
on the Table. [See Appendix II,
annexure No. 8].

(c) The Directorate of Exhibitions
only provides facilities to Indian ex-
porters and manufacturers to stimu-
late the interest of consumers and
importers abroad in Indian products
It is not possible to compile informa-
tion in regard to contract negotiated
by exhibitors.

Export of Small Industries’ Produvets

6%70. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state the nature of the
steps taken or proposed to be taken
to increase the export of products ot
Small Industries?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri».
A statement 1s placed on the Table
[See Appendix II, annexure No 9)

Aild to States

671 Shri Ram Krishan: Wil the
Minister of Commerce and Industry
be pleased to wtate the amount of
loans and grants given by the Cen-
tral Government to States for dis-
bursement among Small Industna-
lists during 1957-58 (State-wise)?

The Minister of Commezce and In-
dustry (Shri Lal Bahadur Shastri):
A state-wise statement showing the
amounts of loans sanctioned and re-
leased to State Governments during
1857-58 for being disbursed as loans
to Small-scale Industries under the
State Aid to Industries Act of other
regulations in force s placed on the
Table. [See Appendix 1I, annexure
No. 10}. No grants are given to State

3 for disbursement to
small-scaje industries.
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President’s Visit to Malaya

672. Shri Ram Krishan: Will the
prime Minister be pleased to state the
e¥penditure incurred by the Govern-
ment of India on the President’s wisit
t¢ Malaya?

The Prime Minister and Minister of
gxternal Affalrs (Shri Jawaharial
Nebru): The expenditure 1n con-
nection with the President's visit to
tpe Federation of Malaya, excluding
the cost of transport, is Rs 10,194.

Handicrafts Training Centres in
Bombay

673. Shri Pangarkar: Will the Minis-
ter of Commerce and Industry be
pleased to state

(a) the number of handicrafts train-
ng centres sanctioned so far by the
Central Government for Bombay
state and the location thereof, and

(b) the recurring and non-recurring
expenditure on each of these Centres?

The Minister of Commerce and
1pdustry (Shei Lal Bahadur Shastri):
(8) and (b) A statement 1s placed
ot he Table {See Appcnaix i,
annexure No 11}

Unsold Handloom Goods

674 Shri Pangarkar: Will  the
M.nister of Commerce and Industry
be pleased to state the present stock
of unsold handloom goods in private
sector and 1n cooperative sector 1n
puinbay State®

The Mmister of Commerce and
fndustry (Shri Lal Bahadur Shastri):
35 44 lakhs yards valued at Rs 3983
1akhs as on 30th November, 1958 :n
tpe cooperative sectol, information re-
jaung to the scctor outside the co-
operative fold 1s not available

Technical Training in Punjab

6€75. Shri D. C. Sharma: W the
Minister of Labour and Employment
pe pleased to state:

(a) the amount given as grants-m-
ajd during 1958-59 to the Punjab State



2377 Written Answers
for the development of technical
training; and

(b) the heads on which it has been
used?

The Deputy Minister of Labour
(Shri Abid AN): (a) Amount pro-
posed to be given as grants-in-aid
during 1958-59 to the State Govern-
ment of Punjab for the development
of technical training 1s Rs. 12,27,600.

(b) the amount 1s being used on the
following heads.—

(1) Tramning of Craftsmen.—

Rs 12,00,000.

(1) Evening Classes for Industrial
Workers—Rs 7,800

{(1n) National Apprenticeship
Scheme—Rs 20,000

Gita Refugee Colony, Delhi

676 Shri D. C. Sharma: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to refer
the 1eply given to Unstarred Question
No 2816 on the 25th September, 1958,
and state the piogress made m pro-
viding proper drainage system, roads
and electric connections in Gita
Colony, a displaced persons Colony
near Gandh: Nagar, Dellm”?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Roads and drains in the
original 100 acre area of the Colony
have been completed. In the additional
100 acre area of the Colony, drains
are expected to be completed by June,
19539, Negotiations for awarding the
work of the construction of roads in
this area are in progress. For mak-
1ng permanent pumping arrangements
for disposal of storm water, indents
for pumps have been placed with the
Director General of Supplies and Dis-
posals and the same are expected to
be received by the end of April, 1959,
Revised estimates for providing street
lighting have been prepared and are
under scrutiny of C.P.W.D. authorities.
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Khadl and Viliage Indusiries Board,
Punjab

671. Shri D, C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount allotted during
1958-59 by the Central Government
tor the Khadi and Village Industries
Board of Punjab; and

(b) the amount proposed to be
given to the Board during 1959-60?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(#) The Hradr and Viiege Indus.-
tries Commussion has allotted
Rs. 118'89 lakhs as grant and
Rs 57'93 lakhs as loan to the Khad:
and Village Industries Board of
Punjab during 1958-59

(b) Tt 1s not possible to indicate
the amount at present, as the pro-
gramme for 1959-60 has not yet been
finalised A decision will. however,
be taken shortly

Radlo-Activity

678. Shri D. C Sharma: Will the
Prime Minister be plcased to state:

(a) whether there 15 any change 1n
the highest level of radio-activity
reported 1n April, 1857 in the coun-
try; and

(b) 1if so, what and whether it con-
stitutes any danger to public health?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). The highest
level of fallout radio-activity detected
in the air upto the end of January
1959 is 20.22 micromicro curies per
tubic meter of air. This was record-
ed on October 27, 1958 at Delhi. This
level is the highest so far recorded at
4ny station in India and is well below
the maximum permissible limit.
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Trade between India and Japan

&hrl D, C. Sharma,
Shri Dalfit Singh

Will the Minister of Commerce and
Industry be pleased to refer to reply
given to Unstarred Question No 1003
on the 27th August 1958, and state

479,

(a) what further measures have
been taken to promote trade between
India and Japan and

(b) the result thereof”

The Mimster of Commerce and In-
dustry (Shri Lal Bahadur Shastri).
(a) In addition to the measures stated
in answer to Question No 1003 on
the 27th August, 1859 the following
further measurcs have been taken to
promote trade between India and
Japan

(1) India withdrew gpplication of
Article XXXV of the Gene-
ral Agieement on Tanffs and
Trade to trade with Japan

€u) It has been decided to partici-
pate 1n the 3rd Tokyo Inter
national Fair to be held 1n
Tokyo in May, 1959

(b) It 1s too early to assess the re-
sults

Production of Khadi in Punjab

680. Shri D C Sharma Wil the
Minister of Commerce and Industry
be pleased to state

(a) the gquantity of Khad: produced
in Punjab m 1958, month-wise, and

(b) what steps have been taken or
are proposed to be taken to increase
the production?

The Minister of Comamerce and In-
dustry (Shri Lal Bahadur Bbastrd)-
(a) A statement containing the requur-
ed information is placed on the Table

347 (A1) LSD—3
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{See Appendix II, annexure No 12
The figures given include production
under both the Ambar and the tradi-
tional khad: programmes

(b) The Khadi and Village Indust-
ries Commission is giving financial
and technical assistance for increasing
production of traditional and Ambar
Khad)

Some of the more important steps
taken for improving the production,
both from the view point of quantity
and quality are

(1) loan facilities for purchase ef
raw cotton,

(2

~—

rebate on retail sales, subsidy
on production and sales effect-
ed by mstitutions and sub-
sidy on production done om
the basis of self-sufficiency,

(&)

-

subsidy on implements

(4

~

propaganda through spinrung
competitions exhibitions de-
monstrations etc,

(5

-

sending out of peripatetic
parties for advising and super-
wvising khadi centres

1€

~

tiainmg of workers in spun-
nng and weaving both
through short-term courses as
well as through diploma
courses,

faciiities for research for im-
proving techniques and tools,

(7

(8

~—

training of weavers and ap-
puintment of master weavers,

(9) follow-up servies for mncreas-
ing productivity, specially on
the Ambar-charkha
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Employment Pattern Survey

8L S 8bri D, C Sharma:
| Shri Ram Krishan:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No 539 on the 3rd December, 1958,
and state

(a) whether the Employment
Pattern Survey conducted by the Delh:
University mn collaboration with the
Ministry of Labour and Employment
and Planming Commission has since
been completed and

(b) if so, what are their findings?
Labour

The Deputy Minister of
(Shri Abid Ali) (a) No

(b) Does not a1ise

Expenditure en Centrally Sponsored
Schemes in Mysore

682, Shri Siddiah. Will the Minster
of Planning be pleased to refer to the
Statement laid on the Table by the
Minuster of Parhiamentary Affairs on
the 12th December, 1958 1n 1mplemen-
tation of the assurance given by the
Minister of Planning in reply to Un-
starred Question No 1108 on the 2nd
September, 1957 and state

(a) whether the details of expend:-
ture of various centrally sponsored
schemes in Mysore State for the year
1957-58 have since become available,
and

{b) if so, whethe: they will be laid
on the Table?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (8hri L N Mishra): (a)
and (b) No, Sir As and when the
information 1s received from the State
Government, it will be laid on the
Table of the Ifouse
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Village Housing Projects for Mysore

683. Shri Siddiah: Will the Minuster
of Works, Housing and Supply be
pleased to state

(a) the number of Village Housing
Projects and the amount allotted to
the State of Mysore for the year 1958-
59,

(b) the progress achieved so far:
and

(e) the number of projects propos-
ed to be allotted during the remain-
ing period of the Second Five Year
Plan®

The Minister of Works, Housing and
Supply (Shri K C. Reddy)’ (a) The
number of villages allotted to Mysore
for the year 1958-59 under the Vil-
lage Housing Projects Scheme 1s 75
and the assistance allocated 13 Rs 375
lakhs

(b) According to the information re-
reived from the State Government, all
the 75 villages have been taken up for
the implementation of the Scheme

(c) A total of 250 villages has been
allotted to the Mysore Government for
the period of the Second Five Year
Plan

Employment Exchanges

684 Shri Siddiah: Will the Minis-
ter of Labour and Employment be
bleased to state

(a) the number of unemployed
Graduates, Intermediates, Matriculates
and others who were on the Live regis-
lers of the various Employment Ex-
Changes in Mysore 1in the yesrs 1987-
58 and 1988-59 (upto 8lst January,
1959) and among them now many
belonged to Scheduled Castes and
Scheduled Tribes, and

(b) the number of them pirovided
Wwith employment during the gzbove
heriod and among them how muny
belonged to the Scheduled Castes und
Scheduled Tribes?
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The Deputy Minfster of Labour(Shri Abld AM): (a) The information
is given below. Figures for 381st January, 1958 are not available.

No. on Live Register No. on Live Register as on
as on 31-12-§7 31-12-58
Category — e e e e e e i + e
Total Scheduled Scheduled Total Scheduled Sche-
Castes Tribes Castes duled
Tribes
. ! IR S A SR S A
Graduages . . . 1,737 14 .. 1,656 2
Matriculates (including s 3
Intermediares) . 11,484 473 9 14,907 662 9
Others . . . . 15,839 2,247 22 23,944 3,808 1s
ToTAL . . . 29,060 2,734 3t 40,507 4.466 26

(2) (3) The mformanon is given in the statements I and II below :—

Statement No. I

s Number of educated persons and others placed in employment during 1957-58 and
1958-59 :

Category No. placed in

employment
during

1957-58 1958 159

pn
— s et e e e+« e o _-._._..3-.._
T Graaumes . . . . . T ke T 309
Matriculates (including Intermediates) . . . . . 1,679 2,009
Othess . . . e . . . . . . . 2,710 2,795
T Teae .. T T e sam

Statement No. II

Number of Scheduled Caste and Scheduled Tribe applicants placed in employment
during 1957-58 md 1958-59 :

No. phced in cmploymem

Caegory during
1958-59
|9s7.58 (APTIX—D& )
- e e e+ e e ot -_.._.z__.._.., - 3
Scheduled Castes . . . . . . . 791 683

Schoduled Txibes . . . .+ - . . 20 15
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Cotton

685. Shri V. P Nayar: Wil the
Minister of Commerce and Industry be
pleased to state

(a) the annual imports of cotton fo:
the last 3 years, country-wise, with
details, if possible, of the staple length
of such imports, and

(b) the quantity out of the imported
cotton estimated to be consumed 1n
the textiles exported from India in the
above years”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
() A statement g the teguired
information 1s placed on the Tablc
[See Appendix II, annexure No 13}

(b) India exports mainly coarse and
medium cloth A certain quantity of
foreign cotton also goes into the pro-
duction of medium varieties of cloth
after mixing such cotton with indigen-
ous cotton It is not, however, poss:-
ble to arrive at an estimate of the
foreign cotton consumed m the manu
facture of textiles exported

Textile Export Promotion Scheme

686 Shri V. P Nayar Will the
Minister of Commerce and Industry
be pleased to state

(2) what are the details of the Tex-
tile Export Promotion Scheme and the
import of raw cotton thereunder,

{b) how the uses of such imported
cotton are subjected to control 1if any,
and

(c) whether there 1s any stipulation
that some percentage of the imported
cotton should be used in the cloth ex-
ported and, if not, why?

The Minister of Commerce and In-
(Shri Lal Bahadur Shastri):

(a) Public Notice Nos 87-ITC(PN)/
58, 88-ITC(PN)/58,  dated 3ist
October, 1958, 91-ITC(PN)/58, dated
S$th November, 1958, Press Note dated
22nd November, 1958 and Public
Notice No  10.ITC-(PN)/8D, dated
10th Pebruary, 1859 gwving details of
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the scheme including umport of raw
cotton are placed on the Table {[See
Appendix II, annexure No 14]

The details of the scheme relating
to ijmport of cotton as contained in the
Press Note, dated 22nd November,
1958, have been modified in an
announcement made by the Jt CCL &
E, Bombay on the 16th February,
195¢ The main features of the re-
vised schéme are as follows

(1) Mills exporting cotton cloth or
yarn will be permitted to im-
port 60 per cent of the fob
value of their exports, wnth
FrY b TwnanyMaadu
1958 Quarter onwards

Out of the raw cotton entitlement
under the scheme the ehigible
mills may immport and ietain
for 1ts own usc cotton equal to
10 per cent of the entitlement,
of such categories as may be
specified from time to time by
the Textile Commissioner, the
balance entitlcment shall be
inade available to the Textile
Commissioner on such terms
and conditions as may be
prescribed by him from time
to time

(11) A special additional entitle-
ment of 6-2!13 per cent will
also be allowed to the ehg-
ble mills for each of the two
Quarterly peniods January-
March and Apmnl-June, 1959

A copy of the announcement made
by the Jt CC1 & E, Bombay
will be laid on the Table of
the House shortly

(b) Foreign cotton umport 15 allow-
ed only on account of user mills, but
there is so far no restriction regarding
its use for any particular manufacture

(¢) There 1s no stipulation regard-
ing the use of such imported cotton
in the cloth that 13 to be exported by
the mulls It 18 not considered neces-
sary to impose any such stipulation at
m-esent



2387 Written Answers PHALGUNA 4, 1880 (SAKA)

Export of Textlles to UK.

€87. Shri V P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state

(a) the quantity and value of textile
exports to UK m the three years of
the Second Five Year Plan,

(b) the purpose for which UK
uses the Indian textiles,

(c) whether Governmeni have any
information about the ¢xtent of UK s
re-exports of Indian textile after
processing, and

(d) the main varieties of textiles
exported to UK and their estimated
content of the imported cotton®

The Minister of Commerce and In-
duastry (Shri Lal Bahadur Shastri):
(a) The quantity and value of textile
exports to UK during 1956, 1957 and
1958 are as follows

Quantity n Value m
‘000 Yds® ‘000 Rs’
1856 91,820 6.90,55
1957 151,109 11,05,23
1858 92,956 6,94,82
(Upto Nov)

{(b) For thewr own use and re-
exports

(c) Government have no precise in-
formation

(d) Textile exports to UK are al-
mast enturely confined to grey un-
bleached cloth which has no content
of 1mported cotton

Manufacture of Watches

688 Shri V. P. Nayar: Wil the
Minister of Commerce and Industry
be pleased to state

(a) whether any attempts have been
made by Government to get techmcal
collaboration from Swisg or other
manufacturers of watches to start pro-
duction of watches in India; and

(b) it 30, the details thereof?

The Minisier of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir; efforts are being made to
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obtain technical collaboration from re-
putable watch manufacturers abroad,
including from Switzerland

(b) No proposal for technical colla-
boration have so far been finahsed.

Handloom Industry in Rajasthan

689. Shri Onkar Lal: Wil the
Minster of Commerce and Industry
be pleased to state

(a) names of places in Rajasthan
where training i1s imparted to artisans
in Handloom Industry, and

(b) the names of those places where
handloom industry research and de-

s1gn centres have been estabhshed m
Rajasthan?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(8) It has been reported by the State
Government that tramng s mmpart-
ed 1n 120 Community Development
Blocks, in addition one Model Hand-
ioom Traimming Centie has been sanc-
tioned for Kota

(b) None

Small Scale and Cottage Industries
in Rajasthan

6€99. Shri Onkar Lal: Will the Mims-
ter of Commerce and Industry be
pleased to state.

(a) whether any schemes for tne
development of small scale and cottage
mndustries m Rajasthan during the
year 1959-60 have been sanctioned,

(b) 1f so, the amount proposed to
be spent thereon, and

(c) the nature of schemes?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) According to the latest procedure,
no sanction 1s necessary from the
Central Government for continuing
schemes Only in case of new schemes
technical approval 1s necessary These
approvals have not yet been given for
the coming year

(b) While considering the Annual
Plan of Rajasthan for 1959-60, the



2380 Written Answers

FEBRUARY 23, 1989

Written Answcrs 2390

following outlays were agreed to by the Planning Coramission for various

village and small industries.

Central Asnstance

(Rs 1n lakhs)
Loans Grants Total
1. Handloom 2 94 s 88 8 82
2 Small Scale Industries 17 5O 6 so 24°00
3 Industrial Estates 15 00 15°00
4 Handcrafts I 50 3'%0 500
5 Senculture oo01 o*o1
6 Khad: and Village Industgies *
ToTtAL 36 94 15 89 - 52-83

*Central assistance 1s
dustries Commuission

(¢) Schemes proposed to be includ-
ed in the State Development Plan
1959-60, for which Cential a<sistance
has been agreed to are given n the
statement placed on the Table ({See
Appendix II, annexure No 15]

Loss Incarred by AIR

 Shri R C Majhi.
691.{ Shri 8 C. Samanta.
Shri Subodh Hansda

Will the Minister of Information
and Broadcasting be pleased to state

(a) whether 1t 1s a fact that All
India Radio 1s running at a huge loss
every year on Radio Station and
Rad:io publications,

(b) 1if so, the reasons therefor, and

(c) what steps Government have
taken or propose to take to overcome
the recurrence of such losses?

The Minister of Information and
Broadcasting (Dr Keskar): (a) and
(b) The proforma accounts of Al
India Radio as at present compiled
show losses on the Radio Stations and
Radio publications This 1s largely
due to the way in which the proforma
sccounts of Radio Stations and Radio

yet to be finalised by the Khad: and Village In.

publications are prepared without al-
lowing for the special {eatures of
AIR as a developing service which
also caters to certain requirements
without requital A IR 15 trecated as
« Commercal Department excluding
the Directorate General, Rcsearch De-
partment, Song and Drama Division
and the monitormmg Service Simla
On the one hand half of the expen-
diture on the Directorate General 1s
shared between the Radio Stations
and Radio publications in the pro-
forma accounts in a certain proportion
approved by AGCR every year and
half of the expenditure on the Re-
search Department 18 charged to the
proforma accounts of the Radio
Stations On the other hand no cre-
dit is given to the (1) broadcasting
programme services undertaken by
Al India Radio on behall of other
Departments of Government of India
for which ATR does not get any
return, (2) Development Works, and
(3) expenditure on the Directorate
General and Research Department
which are treated as Service De-
partments If the expenditure on
these 1tems is excluded and  the
Customs revenue from wireless re-
ceivers and equipment 1s included in
the proforma Accounts the result will



2391 Written  Answers

show either no loss or neghgible loss
during the past few years A state-
ment 1s placed on the Table which
shows the position after making due
allowances for these features [See
Appendix II, annexure No 16].

In addition to the Headquarters es-
tablishment charges, the loss in the
case of Radio journals 1s also due to
poor circulation and low income from
advertmemgnt and increase m the cost
of production

(¢) The financial results of AIR
will present a different picture when
the Development programmes have
been completed It 1s also expected
that the number of licences will in-
crease and bring in additional revenue
Economies will be effected to the ex-
i{ent practicable

In regard to the losses on the Radio
Journals, 1t has been decided to effect
cconomy by reducing the size, use of
<heaper paper, improvement 1n get-up,
revision of the advertisement tanff,
surrendering of certamn staff and in-
crease in the price of certain journals
It has also been decided to discontinue
the losing journals in all areas where
satisfactory alternative arrangements
for publication of the programmes can
be made

Recruitment of Employees

693, Shri Ram Krishan: Wil the
Minister of Labour and Employment
be pleased to state

(a) whether 1t 1s a fact that em-
ployers in public sector often recruit
those who are not registered with Em-
ployment Exchanges, and

(b) the nature of steps taken o1
proposed to be taken with a view to
ensure that only those persons are
recruited in public sector who are re-
gistered with Employment Exchanges?

The Deputy Minister of Labour
(Shri Abid All): (a) No Sir, not often
Some of the Central Government es-
tablishments and some State Govern-
menis gnd some Quasi-Government
and Statutory Bodies and Local Bodies
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have not however, yet agreed to rec-
ruit through Exchanges

(b) In all such cases the matter has
been taken up with the Mimstries,
State Governments and Quasi-Govern-
ment organisations concerned request-
ing them to utilise the Employment
Service more fully Another step
contemplated 1n this connection 1s the
introduction of legislation which wail
require all employers mn the Pubhc
and Private Sectors to notify all
vacancies to the Employment Service

Closure of Textile Units

{ Shri Ram Krishan:
| Shri S. M. Banerjee:
694 <{ Shri Jagdish Awasthi:
Shri Nagi Reddy:
| Shri D. V Rao:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether any expert committees
have been appomnted to enquire into
the existing conditions of textile units
closed 1n Kanpur and Indore, and

tb? if s0, whether the committees
have suggested any remedial action”

The Minister of Commerce and In
dustry (Shri Lal Bahadur Shastri):
ta) No, Sir However, ad hoc mvestt
gation commuttees under Section 15
of the Industries (Development and
Regulation) Act, 1951, were appoint-
ed 1n respect of Atherton West Mills
at Kanpur which closed down on lIst
April. 1958 and Kalyanmal Mills,
Indore, in respect of which a closure
was apprehended

{b) These Commuttees have suggest-
ed certain remedial measures which
aire under consideration

Production of Machinery and
Equipment

895. Shri Ram Krishan: Wil the
Minister of Commerce and IIHIII!‘I:]
be pleased to state at what stage is
the proposal of appomnting Standing
Commuittees of experts to plan the
production of machinery and equip-
ment which are still imported”
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The Minister of Commerce- and In-
dustry (Shri Lal Bahadur Shastri):
A statement 1s placed on the Table.
[See Appendix II, annexure No. 17].

Labourers in Coil Industry

€96. Shri Ram Krishan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether any committee was ap-
pointed to go into the question of con-
ditions of service of labour engaged 1n
Coir Industry;

(b) whether 1t has submitted any
1eport; and

{c) 1f so, the steps being taken to
implement 1ts recommendations?

The Deputy Minister of Labour
(Shri Abid Al): (a) No committee
was appointed m recent years

(b) and (¢) Do not anse.

Export of Indian Textiles to Irag

697. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether 1t 1s a fact that ex-
ports of Indian textiles to Iraq have
declined and are dechining on account
of stiff competition from Japan;

(b) it so, to what extent have they
declined during the last six months,
and

(c) the nature of steps taken or
proposed to be taken to check fall in
the exports?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) to (c). A statement is placed on
the Table.

STATEMENT

(a) Yes, Sir. There has been a
slight decline in our exports. Japa-
nese exports to Iraq during the same
period are known to have registered
@ small increase,

(b) During June-November, 1958,
India exported 1.8 million yards of
textile to Irag as against 2.9 million
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yards during the corresponding period
of 1967. The decline is to the extent
of 1.1 million yards.

(¢) The Cotton Textile Export Pro-
motion Council Bombay has establish-
ed an overseas office at Bagdad. Last
year the Council orgamised an exhibi-
tion in Bagdad to give audovisual
publicity to Indian textiles goods in
that market. Government of India is
also holding another exhibition n
March, 1959, :n Bagdad. °

The textiles industry are concerting
measures to produce quality goods t
competitive prices

Labour Participation in Management

Shri Ram Krishan:

698. 2 Shri § M. Banerjee:

Will the Minister of Labour aad
Empioyment be pleased to refer to the
reply given to Starred Question
No. 700 on the 8th December, 1958
and state-

(a) the 1esults of the scheme of
labour participation in  management
introduced in factories so far; and

(b) the main features of the scheme?

The Depuly Minister of Labour
(Shri Abid Ali): (a) As the scheme 1s
at the initial stages it 1s too early to
judge 1ts results.

(b) The main features of the scheme
are contained m the Brochure on
Seminar on Labour Management Co-
operation, a copy of which was placed
on the Table of the Lok Sabha on the
22nd April, 1858

Companies in Marathwada

699. Shri Pangarkar: Will the Minis-
ter of Commerce and Industry be
pleased 1o state:

{(a) whether 1t 1s a fact that soma
companies have gone into liquidation
duning 1956-57, 1957-58 and 1938-59
and complaints were lodged against
some liquidators of the companies in
Marathwada region of Bombay State;
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(b) if so, the names of the compan-~
ies and the hiqudators, against whom
Government 1s taking action, and

(c) the results thereof”

The Minister ¢f Commerce and In-
dustry (Shri Lal Bahadur Shastiri).
(a) Two companies m the Marath-
wada region of the Bombay State
went into lhiquidation during 1956-57
No company of the saixd region ap-
pears to have gone into liquidation
during 1957-58 and 1958-59 A com-
plamnt has been lodged agammst the
liquidator of one of the two above-
mentioned companics 1n liquidation

(b) The Janata Motor Service Cor-
poration Limited, Shr1 A A Kope,

(¢) The proceedings are still pend-
mg in the Chief Presidency Magist-
rates Court at Bombay

Works Committees

{Shri S M Banerjee
700 < Shri Tangamani:
((Shri A. K Gopalan.

Will the Minister of Labour and
Employment be pleased to state

(a) whether works committees are
functioning m all the textile mills an
the country,

(b) whether some of the
mills have 1efused to form
committees, and

textile
works

(e) 1f so the names of those mills”?

The Deputy Minister of Labour
(Shri Abid All): (a) to (¢) The in-
formation 1s not available

Pondicherry

Shri H. N. Mukerjee:
Shrli Mahammed Elias:

Will the Prime Minister be pleased
to state-

(a) whether his attention has been
drawn to the fact that in Pondicherry
there {s virtuslly a permanent ban on
public demonstration by evocation of
a French decree of 1985 or there-
abouts; and

71,

(b) what steps are being iaken to
rémove this anomaly”

The Prime Minister and Minister of
External Affatrs (Shri Jawaharial
Nebru): (a) Under the French Decree
of 23rd October, 1935, which was ap-
Plied to Pondicherry by a further
Decree of November 1047, all meet-
ings on public roads ale prohibited
It requires that an apphcation should
be made to the Mayor for permission
tor processions and general gather-
Ings of the public on public roads if
the Mayor appiehends any public dis-
order, he may prohib.t such a proces-
SiOn or gathering In all cases, the
Myyor has to send within 24 hours to
the Chuet Cammussioner a8 copy af the
aPphication and his orders on 1t The
Chief Commussioner has authority to-
modify or revoke the order of the
Mayor

As regards mceungs outside the
Public roads, under the normal law of
Pcmdlcherry permission 1s requured of
the owner of the land Thus, for
lands, belonging to the Government or
tbe Municipality, Government permis-
Si5n has to be obtained

There i1s no permanent ban on meet.
Ngs or processions but when public
disorder 1s feared the permission 1is
Withheld

(b) At present no steps are under
consideration for changing the exist-
g system Pondicherry 1s a congest-
ed urban area and the authorities have
to guard against possible disorders

hese dangers are all the greater
about the time of elections The
forthcoming election of Pondicherry
18 expected to be held in Aprnil-May
1959 and the position may be reviewed
after this 1s over

Indians in Malaya

702. Shri N R Munisamy: Wil] the
Prime Minister be pleased to state

(a) Whether 1t 15 a fact that 1120
People were deprived of the colonies
Cltigenship as ‘undesirables’ in Malaya,
ahd

(b) whether any Indian was mnclvd-
eq 1n that number?®
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) No, Sir. According to
information in our possession, since
31st August, 1857, 33 persons have
been deprived of citizenship of
Malaya for various reasons.

(b) Out of the 33 persons mention-
ed above, 11 are reported to be of
Indian origin.

Border Incident
703. Shri S M. Banerjee: Will the
Prime Minister be pleased to state

(a) whether the Deputy Commis-
swoner of Cathar had lodged a sirong
protest with his Pakistani counterpart
in  Sylhet agamnst the firings by
Pakistani armed forces on 7th Januarv,
1958,

(b) 1f so, whether any reply has so
far been received, and

(c) if so the contents of the reply”

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (¢) The attention of
the Hon'ble Member 1s invited to the
answer given 1n the Lok Sabha on
13th February. 1959 to unstarred ques-
tion No. 262.
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Employment Exchanges

708. Shri Gaikwad: Will the Mins-
ter of Labour and Employment be
pleased to state,

(a) the number of non-Matriculates,
Matriculates, Graduates, Double

FEBRUARY 23, 1958
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graduates from the Scheduled Castes
and Scheduled Tribes, separately who
gre already enrolled by the various
Employment Exchanges in India for
the various categories upto 31st De-
cember, 1958; and

(b) the number of them who have
not been absorbed so far?

The Deputy Minister of Labour
(Shri Abid All): (a) and ‘b) The
mnformation is given below:

No on Live Register as on 31-12-58

Non- Matriculates Graduates
Caregory Mamculmes (inchading  (inchuding Tonal
iter-  * double
mediates)  Graduates)
b 4 3 4 s
Scheduled Castes 1.13,757 14,678 1,164 1,29,599
Scheduled Tribes 30,796 916 10§ 30,817

Phiszo

709. Shrimati Mafida Ahmed:
Shri D. C, Sharma:

Will the Prime Minister be pleased
to state,

(a) whether Government's attention
has been drawn to news published 1n
Hindusthan Standard (Caslcutta) dated
the 22nd December, 1958 that the rebel
Nags leader Phizo is taking asylum in
Burma; and

(b) whether any intimation has
been received from Burma Govern-
ment in this regard”

The Prime Minister and Minister of
External Affairs (Shri  Jawzharial
Nebra): (a) and (b). We have no
information about Phizo having gone
to Burma.

India’s Export to West Germany

710, J Shri Ram Krishan:
" Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No 388
on 29th November, 1958, and state at
what stage are the specific proposals
for stepping up India’s export to West
Germany with special reference to the
proposal to set up an Indian Govern-
ment establishment in West Germany
to pursue export promotional efforts”

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shastri):
Preliminary arrangements for setting
up the Trade Promotion Organisation
im Germany have been completed.
The organisation is expected to start
functioning 1n April this year. The
proposals for larger faclities for im-
ports into Germany of Indian commo-
dities like tea, jute fabrics, cotton tex-
tiles, and coir goods etc. are still being
pursued with the West German Qov-
ernment.
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Export of Shoes

17, J Shri Ram Krishan:
* \_ Shri D. C, Sharma:

Will the Minister uf Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 1002 on the 16th December, 1958
and state:

(a) whether the negotiations with
East Germany, Bulgaria and Yugo-
slavia for the supply of Indian shoes
have been concluded, and

(b) 1if so, the result thereof?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):

(a) Not yet, Su
(b) Does not arise
Coir Industry

712 Shri Thanulingam Nadar: Wil
the Ministet of Commerce and In-
dustry be pleased to state

(a) whether the Kerala Government
have stnce submitted schemes for the
development of its Coir Industry after
the Planning Commission had raised
the allocation under the Second Five
Year Plan from Rs 45 lakhs to 1§
crores, and

(b) 1f so, what are they?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):

{a) Yes, Sir

(b) A statement 1s placed on the
Table |[See Appendix II, annexuie
No 18).

Holiday Home for Sugar Factory
Workers

713. Shri Aurobindo Ghosal: Wil
the Minister of Labour and Employ-
ment be pleased to state

(a) whether any holhday home will
be set up for sugar factory workers,
and

(b) 1f s0, where and when?

PHALGUNA 4, 1880 (SAKA)
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The Deputy Minister of Labour
_(Shrl Abid AlN): (a) No such scheme
is under consideration of the Govern-
ment of India

(b) Does not arise.
Import of Leather Plastic Goods

714. Shri Pangarkar: W:ll the Minis-
ter of Commerce and Industry be
pleased to state.

(a) the total cost of leather plastic
goods imported during 1957-58,

(b) whether any reduction has been
made i1n the import of above material
during the later half of the year 1958;
and

(¢) 1if so, to what extent”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) There 1s no item as “leather plas-
tic goods” specifically shown m the im-
port trade classification  Presumably
the Hon'ble Member 1s refegnng to
“artificial leather”. The total value
of artificial leather imported dunng
1957-58 was Rs 2 54,000

{b) and (c¢) Import figures for the
month of December 1958 are not yet
available The total value of artifi-
cial leather imported during January-
June, 1958 and July-November. 1858
are as follows

January-June July-November
1958 1958

R< 38,000 Rs 7,000

It will, therefore, be seen that the
imports during the second half of 1958
are hikely to be much lower than the
mmports in the first half of 1958

AIR. Programme on “Grow More
Food"” Scheme

715. Shri Bishwanath Roy: Will the
Minuster of Information and Broed-
casting be pleased to state whether
Government propose to broadcast
some special programme regarding
‘Grow More Food' Campaign from the
All India Radio?
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The Minister of Infermation and
Broadcasting (Dr. Keskar): In connec-
tion with the Rabir Crop Campaign,
stations of All India Radio broadcast
suitable items m their Rural Pro-
grammes Material prepared by the
Farm Radio Officer of the Indian
Council of Agricultural Research was
utilised for this purpose Special
attention was paid for these broadcasts
to short feature programmes, news-
reel 1tems, interviews with progressive
farmers and agricultural workers,
skits, playlets, songs and poems Pub-
hicity material obtamned from the
Indian Council of Agricultural Re-
search regarding different kinds of
manures was also utiised It 1s pro-
posed to continue such programmes
and also to inaugurate specia! pro-
grammes of the type of the Radio
Farm Forum programmes (broadcast
from certain stations at present) m all
the States ag soon as the forums are
orgamsed

Jicensing of New Units

716. 8hri Braj Ra) Singh Wil the
Minister of Commerce and Industry
be pleasced to state

(a) how many applicants fiom
Firozabad (U P ) have <ubmitted their
applications to the Development Wing
of the Ministry to start new factories
under the Industries (Development
and Regulations) Act dunng the
years 1956, 1957 and 1958,

(b) how many of them were allow-
ed to start new factones,

(c) the main reasons for restricting
permission to start new factories,

(d) out of the licensed new factor-
ies, how many are Glass Bangle fac-
tories and how many are blowing fac-
tories;

(e) whether any enquiries were
conducted by the Development Wing
before according permission to start
new factories; and

(1) ¥ so, m how many cases and
whether the enquiry was conducted m

FEBRUARY 23, 1969
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Delhu or on the spot®

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Bhastri):
(a) to (f) A statement is placed on
the Table

STATEMENT

(a) Six applications seem to have
been received m the Ministry of Com-
merce and Industry from Firozabad
(U.P) for starting new factories 1 1n
1956, 4 m 1957, and 1 1n 1958

(b) Two

(c) All the applications relate to the
manufacture of glassware of various
kunds As sufficient capacity has al-
ready been licensed in this hine and
as some of the applicant firms did
not have the technical know how re-
quired for the manufacture of the

articles applied for then  schemes
were not approved
(d) Both the new undertakings

licensed are for blowing glass fac-
tories The manufacture of glass
bangles does not require any license
from the Central Government as it
does not fall wathin the purview of the
Industries (Development and Regula-
tion) Act, 1951

(e) and (f) The applications were
examined with reference to (1) the
capacity already existing in this parti-
cular hne, (11) the capacity targetted
for achievement during the Second
Five Year Plan, and () the aval-
ability of technical ‘know how’ with
the applicants It was not necessary
to make any elaborate or on the spot
enquiries as these questions can be
easily considered from the available
date with the Government

Liquid Gela

717. 8hri Braj Raj Bingh: Wil] the
Mmnuster of Oommerce and Indastry
be pleased to state’

(a) what was the quantity of lLiquid
gold mmported prior to the total stop-
page of 1t in terms of ounces or
pounds;
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(b) what was the highest quantity
of imported hquid gold in India during
a single year and in which year; and

(¢) the quantity of 1ndigenous
liguid gold production (year-wise) in
terms of ounces or phials since 1its
manufacture was started in India?

The Minister of Commerce and In-
dusiry (Shri Lal Bahadur Shastri):
(a) As liquid gold 1s not specifically
shown in the country’'s old trade
clagsification, information regarding
the quantities imported prior to 1its
total stoppage in January, 1957 is not
available After January 1857 1ts
import 1s totally banned

{b) Does not arise

(¢) Production of hquid gold dur-
ing the last four years has been as
per statement laid on the Table [See
Appendix II, annexure No 19]
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F T T e f wavay wmar 2 farmy
o farw 74 & (A gz A awnr
Fareg oY e 7 fast e
T AT 7|

T I3 A A Wit
sy AREN T 95w 0w
FAXAT § TIR TIN TAT
fasft amrd 3 A sfad gawrr e
Y A7

¥ gwerfaar  zeAsTie € faf
WY F fau fof wErt # fawly
qErgar & ardfr @ fafww w &
oY faqt & F7 oF AT O 76
@ o A 2 AR R @A F
fa zeaeTd gTE WA § T A
frray wdy § weiforat & syror o v @
oy ek WE, WAy
ot @@ WA R[N T NE A
& o A § 1 fef g R
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ferg wrrr e iy oY § (o 28us
¥ wowrT A sfegn frfrorze e
WTTREA Ro foro enfvy firay et
sfawa goft 3 w0 %o § | 4TET WA
Tt w fagfe agr oy Saea
# e #77 § forad gy st &
a1 MY & Arg femr o Ak |

. aifcae W w1 aifge ¥
wTT F NF, T, gaer, T, o,
WG qIAREA 6T AN gegA dvN
# g Iy & s afuwga faale
fr ary & 1 g <Ay &7 fag QT A
MR ImA @ e 1
4ot &1 frafa fageft westfaa & s
%Y, fagy & wred RYHT F 9
F7E W7 WA Fr § AfaE @ w12\
& YA FT XA FF, AT FAAW
wifz &% qgm@y Jmar ¢ 3w g T
frfy ;& fog g aEago wEgA §
seu war BT faofy Fegy = g §
T {3y &1 faargw i, feasr
wTEEY Wifg & grar o fear mar R 0
aifrgs ¥ 9127 1 SN A faofy & foro
sarforr fakn frger w7 &1 s
it grwrr & w0

Rehabllitation Depariment in Punjab

{ Shri Ram Kri-han:
19. { Shri Radha Raman:
{ Shri Shivansnjappa:

Will the Mimster of Reabilitation
and Minority Affairs be picased to
refer to the reply given to Starred
Question No. 5681 on the 27th Febiu-
ary, 1958 and state:

(2) whether it is & fact that Un on
Government have decided to wind up
the Rehabilstation Department 1n
Punjadb; and

(b) it s0, by what time this depart-
ment will be wound up®
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The Minister of Rehabilitation smdl
Minority Affaire (Shrl Hehy Chand
Kbhanna): (2) and (b). The work of
Rehabilitation of digplaced pesrsons im
Punjab 1s likely to be completed in
about a year, after which period it is
exXbected i1t will no longer be neces-
3ary to continue the Rehabilitation
Department in that State, except for
a small nucleus to tie up loose ends.

Durgapur Coke Oven Plant

20. Shri Daljit Bingh: Will the
Minister of Commerce and Industry
be pleased to state

{a) whether 1t 1s a fact that the
Durgapur Coke Oven Plant is expect-~
ed to go into operation and produc-
tion early 1in March, 1959,

(b) if w0, the amount spent so far
on the Plant, and

‘e) the monthly production capacty
of the Plant?

The Minister of Commerce and Im-
dustry (Shri Lal Babadur Shastri):
(a) The Durgapur Coke Oven Plant 1s
eXpected to go into commassion in the
last week of February 1959

(b) Total amount spent so far on
the Plant 13 Rs 429 lakhs

(c) Production capacity of the Plant
per month will be of the order of
28.000 tons of coke

Joln¢ Production of Children’s Films
By India and the USSR.

721 Shrimati lla Paichoudhuri: Wilt
the Minister of Information and
Braadcasting be pleased to state.

(a) whether 1t 1s a fact that the
Soviet Government have proposed to
the Government of India for making
Joint production of children's films;

(b) if so, the full details of the
Proposal; and

(¢) Government of India’s reactiom
thereto?

The Minister of Informwtion aad
;Nsdeudu (Dr. Keskar): (a) No,
ir

(b) and (¢). Do not arise.
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Economy

r Pandit 3 P. Jyotishi.
723. < Suri Bibbuti Mishra:

Will the Prime Minister be pleased
0o state-

(a) what have been the austenity
measures taken to bring about thrift
and economy m the various Depart-
ments of the Government during the
past year,

{b) what has been the cffect of tne
same 1n terms of savings, and

(¢) what further steps Government

propose to take during the current
year? -

The Prime Minister and Minster of
External Affairs (Shri Jawaharlal
Nehsu). (a) and (b) Attention of the
Hon'ble Members 1s 1invited to Staized
Question Nos 742, 1081 and 2036,
answercd on the 9th August 19857
13th December 1957 and 7th May
1958, respectively giving an account of
the economy measures taken duning
1957-58 and the savings actually effect
ed during the year

(¢) As was pointed out 1n 1eply to
parts (b) and (c¢) of the Question
No 2036 answered on the 7th May
1958 the budget estimates for the yeai
1958-59 had been framed in the con
text of the economy dnve and had
already been rigorously pruned at all
levels leaving little scope for furthe:
cutting down Even so the need lor
economy is constantly borne in mund
whenever any developmental and
other expenditure is actually incurred
The Central Economy Board and the
Internal Economy Committees are con
tinuously keeping a watch on all Gov-
ernment expenditure with a \iew lo
reducing expenditure on non-essentia’
and less mmportant 1tems to the utmost!
extent possible

A statement showing the financial
effect of the measures adopted durmg
the first six months of the current
year is piaced on the Table [See
Appendix 11, annexure No 31]
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Embreidery and Tailoring Oentre,
Bhagyanagar (Mysore)

n22 J Shn Agadi-
i 3 Shn Siddananjappa.

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 15 a fact that an
“mbroydery and Tailoring Centre ha
~en started with the aid of Union
G vernment at Bhagyanagar 1in
Koppal taluk of District Raichur,
Mysore State and

(b) if vo from what date’

The Minister of Commerce and Im-
dustry (Shri Lal Bahadur Shastri).
(a) An Embroidery Centre (Produc-
tion) has been started by the State
Govtrnment of My.ore with financial
assictance frem the Central Govein-
ment at Bhagvanagar

(b) The Centre was started vn 17th
March 1958

Kapurthala Plot in Kerala

394 [ Shri A K. Gopalan.
“\ Shri Kodivan

Will the Minister of Works Housing
and Supply be pleased to state

(ay whethetr the Gove yment of
India are 1in possession of a few acres
of land known as the Kapurthala plot
ownud by the Goveinment of Kerala,

(b) the amount of rent paid by the
Government of India to Kerala for the
nccupation of the land

(¢) when was the land origmally

occypied by the Government of India,
and

(d) whether the Government of
Kerala have acked for the vacation of
the land”

The Minister of Works, Housing and
Supply (Shri K C Reddy) (a) Yes

(b) No rent has yet been pad

(¢) The land two plols measurnng
5973 and 0755 acres n the compound
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of the Travancore House, was occupied
in 19043 along with the building.

(d) A reqguest for the release of this
property was received from the Chief
Secretary of the then State of Travan-
core-Cochin in November, 1853, to
which a reply was sent in October,
1954, expressing the mnability of the
Government of India to release the
land

Cash Deposits of Evacuees

725. Shri Vajpayece: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state:

{a) whether 1t 1s a fact that the
Pakistan Government had failed to
issue nstructions to the courts n
their jurisdiction as to the procedure
to be followed by them in effecting
the transfer of cash deposits of eva-
cuees left with them 1n  undivided
provinces of India and Pakistan,

(b) if so what are the facts in this
regard, and

(¢) the action laken by the Gov-
ernment of India 1n the matter?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (¢} Procedure re-
garding the transfer of cash deposits
of evacuees left with courts in  un-
divided provinces of India and Pakis-
tan was ugrecd upon at the 3rd meet-
mg of the Implementation Committee
held in January, 1958 Instructionr,
to the courts 1n the jurisdiction of the
two Governments had to be issued
following thi. Agrcement Such 1ns-
tructions &are normally 1ssued simul-
taneously in the two countries on n
agreed basis As no communications
was received from the Governmeni of
Pakistan on this subject the matter
was raised by the Custodian of De-
posits, Ind:a with his opposite num-
ber 1in July, 1958. Thereafter instruc-
tions were drafted by India and for-
warded to Pakistan for concurrence
on the 1.t September, 1938. Reply
from the Government of Pakistan wa,
received only on 15th December, 1958
Thi: reply has been examined and the
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correct position explained to them.
They have also been requested to
agree to the issue of instructions on
22nd February, 1959. Further com-
munication from them is awaited.

Wool Development Council

726. Shri Hem Raj: Will the Minis-
t'r of Commerce and Industzy be
pleased to state:

(a) what are the main recommen-
dations made by the Wool Develop-
ment Counci] in 1ts meeting held re.
cently in Rajasthan;

(b) which of them have been ac-
cepted by Governmen* and

(c) the steps taken by Government
to implement them?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri,:
(a) The meeting referred to was held
only on 3rd February, 1959 and the
Government have not yet received the
Counail’s recommendations

(b and (v) Do not arse

Occupationat Therapy Home, Karol
Bagh (New Delhi)

%27 Shri Bali.dur Singh: Will the
Munster of Works 1If .using and Sup-
ply be pleased to ~tate

ta) the steps taken to provide mor
accommodat.on for the Occupational
Therapvy  Homu for  handicapped
childien at Karor Bagh, New Delhi,
and

th) whether any allotment of a
pitce of Nazul land for the purpose
has been made”

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)

and (b) A request has recently becn
received  from  the  Occupational
Therapy Home for handicapped

Children at Karol Bagh, New Delhi
for allotment of 1.5 acres of land for
construction of a buslding for the
Home and the same 13 under con-
sideration
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Slum Clearance in Bombay State

128. Shri Jadbav: Will the Minister
of Works, Housing and Supply be
pleased to ~tate:

(a) whether 1t is a fact that many
municipalities in the Bombay State
have submitted their schemes of slum
clearance through the State Govern-
ment to the Government of India,

(b) which are those municipahties
and what is thewr respective demand
for financial help from Government,

{c) whether it 1s a fact that the
Mulegaon Municipal Borough has <o
submitted 1t scheme for slum clear-
ance, and

(d: f s0, what i1x the amount f
finam ial help asked for by this muni-
cipanity and when 1s Government hike-
ly to anction th.e amount acked for”

The Minister of Works, Housing and
Suopply (Shn K. C. Reddy): (a) and
(b) A statement indicating the names
of the Municipal budies whose stum
clearunce projects have been recei -
ed upto 31st January, 1959 fiom the
Bombay Government and the extent
of financial assistance admissible from
the Central Government for the ap-
proved projects, 1s placed on the Table
[See Appendix 1, annexure No 21}

(c) Yes

(d) Of the total estumated cost of
Re 518 lakhs, the Malegaon Mun'w-
pa. Borough asked for financial assist-
ance from the Central Government of
Rs 259 lakhs as loan and Rs 129
lakhs as subsidy. The rcmaining cost
was proposed to be shared between
the State Government and the Male-
gaon Municipal Borough. The pro-
ject on technical scrutiny was found
incomplete and returned to Boembay
Government for revision. Under the
revised procedure, the project ran
now be sanctioned by the State Gov-
ernment themselves.
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Khadi Co-eperative Societies in
Himachal Pradesh

729. Shri Daljit Singh: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the number of Khadi1 Co-opera-
tive Societies with the location at
present functioning :n  Himachal
Pradesh, and

{b) the total amount of ass. ance
given to them by the Centre during
1858-59°

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):

(a) Theic 15 only one Co-operative
Soc.ety for Khadi i Himachal Pia-
desh, vz, ‘Himachal Pradesh Cu-
operative Khadi Gramodyog M indal
Ltd, Simla’, which has been assisted
by the Khad: and Village Indus:-es
Commission

¢(b) Rs 6,794 has been given 2
grant to this Society during 1958-58

Export Restrictions

730. Shri Daljit Singh: Wil the
Minister of Commerce and Industry de
pleased to state

(a. the names of the commod:ties
ol wich  export restrictions have
been 1mposed partly or wholly sitice
Ist January, 1959, and

(b) the reasons therefor”
The Minister of Commerce and In-

dustry (Shri Lai Bahadur Shastri):
(a) None

(b} Doecs not arise
Import of Films

%31. Shri Daljit Singh: will  the
Mimster of Commerce and Industry
be pleased to state the number of
films imported from Eurcpean coun-
tries, country-wise during 1957 aad
19587

The Minister of Commerce and ln
dustry (Shri Lal Babadur Shastri':
Imports statistics of films raw and
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exposed are recorded in footage and
not in numbers. A statement show-
ing country-wise footage of Cinemato-
graph films exposed imported from
European countries during 1957 and
1858 (January-November) is placed on
the Table, [See Appendix II, annex-
ure No 23]. Information for the
month of December, 1958 is not yet
available.

Bolts and Nuts

732. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

{a) the quantity of bolt. and nuts
manufactured in India dur:ng 1957 and
1858 respectively.

(b) the natwie of facihties giver te
the industry to step up  production;
and

(c) the quantity of bolt an+ -uts
exported (countr)-wised during tie
above period”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) 1) Large Scale Secto:

Year Production

1957 32,136 ton-
1858 35,000 ton« (Est;mated??

* Compicte 1eturns of ~ome Lms
for the whole year have not
vet been recoived So  the
estimated production v 1958
has been given

(11) Small Scale Sectm

Figures of production of bolts and
nuts in the Small Scale Sector are not
available

(b) 1) Allotment of steel 220 the
industry has been increased with
effect from July, 19038,

(ii) Import of special tool steel for
manufacture of dies, import of firish
od nuts to marry the indigenousiy
manufactured bolts and machinery
somponents and spares are allowed to
step up production Also the import
«f mild steel bars and other seclions
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is being permitted wharever iudi-
genous manufacture of bars and other
sections are insufficient to meet the
requirements of bolts nuts manufac-
turers.

(c) A statemont is placed on the
Table. {See Appendix II, anncxure
No 24].

Export of Indian Handicrafts

733. Shri Siddananjappa: Will the
Minister of Commerce and Industry be
pleased to state:

{a) the amount of foreign exchange
earned by exports of Indian  Hundi-
c¢iafts during 14958; and

(b the name of the countey whieh
mported the largest quantity of thas
and the value thereof?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastr}).
(a)y Indian handiciafts article worth
Rs 5.01,13.866 wcie expurted dunng
the period Januaiy to Septeniber,
1958 The figures of exports lot tne
pertod October, 1958 to  December,
1958, aie oot vet available

¢t The United Kmmgdomy  smyported
the largest quentity of these }andi-
eratt, and the  value  thercof  was
R~ 2,24.87 277
Industriat Estates in Andhra Piadesh
Shri Nagi Reddy:
734 .2 Shri D V. Rao:
{ Shri M. V Krishna Rao:

W:ll the Minister of Commerce and
Industry be pleased to refer to the
reply given to  Starred Question
No 559 un the 27th February, 1898 and
state’

‘1) whether plans and estimstes of
the Industrial Estates to be establish-
ed in Andhra Pradesh have been
finalised;

{b) 1f so, the detarls thercof;
{c) whether any progress ha: been

made in setting up sny of the estates;
and

(d) if so, the details thereof?
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Adjournment
The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
{a} to (d). A statement 15 plared on
the Table |[See Appendix Il annex-
ure No 25)

22,08 hrs

DEATH OF SHRI VADLAPATLA
GANGARAJU

Mr. Speaker: 1 have to .nfcim the
House of the sad demise of Shn
Vadlapatla Gangaraju who peisd
away on the 6th February, 1959 at
Xovval: in W Godavari

Shri Vadlapatla Guangaraju was
Member of the former Legslative
Assembly 1n the years 1945-46 I am
sure the House will join with me n
eonveying our condolence .0 the
famtly of Shri Gangaraju  Th¢ House
may stand in silence for 1 minute to
express i1ts sorrow

The Members then stood in silence
for a minute

1209 hrs

MOTION FOR ADJOURNMEN?1
FirinG iy Pani-TAN TrOOPS

Mr. Speaker: 1 have rece ved atie
of an adjournment motion fruin Shr
Hem Barua regarding the serious and
grave situation arising out of Pak'stan
froops firing resulting 1n d-:ath of an
Indian national This 1s a conunu-
ing affair and it 1s stated that ail steps
are being taken Has the hen Prime
Minister anything further tu sav mn
the matter®

Shri Hem Barua (Gauhat!) May I
make a humble submission, Sur” It
15 very often said that this 1s a conti-
nung matter. It is a continuing matter
and it has resulted in the death of an
Iudian nationsl on the 18th February
due to injuries sustained from siring —
his name is Munwar Ali. The news
is that a woman in the kitchen 1s also
Raving injuries due to Pakistan bullets
ping in an the 3lst February,
There is dislocation of nowumal life

Motiors for 2.24
Adjournment

there, and people are evacuating from
those areas, and every day telegrams
are pouring 1n [ have got those
telegrams. And there are telegrams
even from the Chairman of the Local
Board in Karimgan) which say that
normal life 1s completely d:slocated.
and there 1s dislocation of even postal
service If matters are allowed to
continue hike this—and continuance of
a matter hke this 1s reflect.on ¢n the
Government as well—people there are
sure to lose morale and they are :ure
to lose faith in the Government ™his
«~ what 1s happening

In Kanpu: the Defence Miniswer
made a statement that we can tolerate
foolishness to a degree on :he par. of
others This 1s not a case of ‘olerat-
ing foolishness on the part of Pakistan
This is a case of adopting measuies 10
stop this altogether, beciu.e .he con-
ditions prevuiiing there are. of utter
helplessness and of nsecuriiv to hfe
and property Those conditions can-
not be judged from the citadels of
Delh: It 1s the people there who are
suffering, people arv dving Munawar
Al has died on the 18th and a woman
s about to die T..re '\ conplete
dislocation of norma! hfe

1 would ke the Prime Minister to
go to that area Often 1 feel, nghtly
or wrongly 1 do not know, 1t 1s oe-
cause that frontier :s 0 muck neg-
lected that it has not veen able to
attract the attention of the Prime
Minster or of the Home M.mster or
of the Government If 1t wcre ury
other State in the Repunhic of India,
possibly the Prime Minister would
have rushed to the place to g:ve tuc-
cour and relief to the people there

The Prime Minister and Mimster of
External Affairs (Shri Jawaharial
Nehru): First of all, as i10gards the
facts, as you were pleased to say,
firing has been continuing for some
time. There 135 no doubt that, as a
result of this firing, one persan named
Mohonsr Ali

Shri Hem Barus: Munwar AlL
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Shri Jawaharlal Nehru: However
that 1s pronounced, of Kurikhola was
mjured by a bullet on the 17th Feb-
ruary and died the next day, also that
& lady named Kota1 wife of Golakram
Namasudra of Ulukandi, was hit on
the wrist by a Pakistam bullet while
washing her clothes on the 17th Feb-
ruary, and further that one Ramypa
Bibi of Hamindpura was hit by a
bullet on the chest while sitting ir
the verandah of her house

These are deplorable inciden' and
I naturally share the concern of the
hon Member and others about this
It 1s unfortunate that a person should
be hit, but the more unfortunate thing
1 that this kind of firing continues
If firng continues, there is always
danger of people bemng hit It s
rather surprising that days and days
of widespread firing <hould rocsult,
fortunately, 1n only a few casualilic.

Now, the hon Member savs that we
1ignore this part of the _ountiy ar this
border That, surely, i1s hardlv uc<ti-~
fled I do not quite know what he
would have us do, quite 1ipart from
our taking any steps or not taking
them vis-a-vis Pakistan—that 1s a
different matter What are we to
do? A border 15 protected in the
miulitary <ense, 1n the police sense
and the like-—and 1t is protected I
claim, perfectly protected —but when
people fire from across the border, (it
is very seldom that the border has
been crossed if it 1s crossed, 1t is a few
yards here and there) the normal
reply 1s, if one wants to do i, to fire
across that border The normal
reply 1s given, and just as, unfortu-
nately, some people are it on thie
side, some people are hit on the ather
side 1t 1s folly, I admit, but 1t 1s so
One or two Pakistanis ire hit, one o1
two persons on this side The whole
thing seems rather extraordinarily
childish, because the Pakistan people
are not gomng to coerce India into
some policy by a httle firing on the
border 1 have no explanation of 1t

But the point 18, apart from wlat
we are domng now, it 18 not clear to
me what the hon, Member would like
us to do He wants me to go there It
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1 went there—I wijl gladly go there—
1 do not quite know what I would
do on the border, a border of hundreds.
of miles If I spent. .

Shri Hem Barua: At least that sec-
tor of the border which 13 involved
n finng

Shrimati Renu Chakravarity |Basic—
hat) At the moment Shri M J Desal,
our Commonwealth Secretary, 18
having talks regarding the borders of
West Pakistan with the authorities in
Pakistan Could this matter also not
be discussed over there and something
done about 1t? Before we start talk-
ing about another border, fast the
finnng across this border has to be
stopped

Shri Jawaharlal Nehru: Of course,
this matter will be raised Thus
particular point 18 going to be ramed
strongly, quite apart from any border
settlement—that 1s a different thing.
This kind of thing goes beyond that
Settlement or no  settlement, there
should be a measure of decency about
these matters

Shri Hem Barua May ! know what
relief measures are brought to the
people who are facing the Pakistant
bullets?

Shri Jawaharlal Nehru I do not
know It 18 for the¢ Assam Govern-
ment and others, no doubt, and the
military The question of relef, if I
may say -0 hardlv arises except
where somebody, unfortunately, has
been hit

Mr. Speaker However unfortunate
1t might be, no concrete measures
have been suggested The hon Prime
Minister 1s certainly willing to adopt
all those measures, and all measures
are being adopted, except waging
war with Pakistan

Shri Hem Barua: It makes us very
sad and concerned

Mr Speaker: It 1s unfortunate [t
is no doubt a continumng affair, and
it is only, inuidentally, a thing which
has been going on, however unfortu-
nate it may be, it cannot be the
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the President
subject matter of an adjournment
motion There may be other reme-
dies. Tnerefore, I am not called upon
to give my consent to this adjourn-
ment motion.

1218 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORTS UNDER COMPANIES
Act

The Minister of Industry (Shri
Manubhai Shah): 1 beg to lay on the
Table, under sub-section (1) of
section 639 of the Companies Act,
1956, a copy of each of the following
Reports

(1) Annual Report of the
Nangal Fertilizers and Che-
micals (Private) Limited for
the year 1957-58 along with
the Audited Accounts

{Placed m Library See
No LT-1238/59 )

«(11) Annual Report of the
Hindustan Insecticaddes Pri-

vate Laomited for the year
1957-58 along with the Audi-
ted Accounts [Placed
Library. See No LT-1239/
59.]

AMENDMENTS TO COMPANIES (CENTRAL
GOVERNMENT'S) GENERAL RuLkes
AND Forms

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
1 beg to lay on the Table, under sub-
section (3) of Section 642 of the
Companies Act, 1956, a copy of Noti-
fication No G S.R 14 dated the 3rd
January, 1959 making certmin amend-
ments to the Companmes (C:ntral
Government's) General Rules and
Forms, 1958. [Placed m Library See
No. LT-1240/59.)

MESSAGE FROM THE PRESIDENT

Mr, Speaker: 1 have to inform the
House that J have received the fol-
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Message from 2428
Rajya Sabha

lowing message from the President
dated the 20th February, 1959 —

“1 have received with great
satisfaction the expression of
thanks by the Members of the
Lok Sabha for the Address I de-
livered to both the Houses of
Parhament assembled together on
the 9th February, 1959."

MESSAGE FROM

SABHA

RAJYA

Secretary: Su, I have to report the
followsng message reccived from the
Secretary of Rajva Sabha —

*1 am directed to mmform the
Lok Sabha that the Cinemato-
graph (Amendment) Bill, 1958,
which was passed by the Lok
Sabha at 1its sitting held on the
19th Dccember, 1958, has been
passed by the Rajya Sabha at its
sitting held on the 18th February,
1959, with the following amend-
ments —

Enacting Formula

. That at page 1, hne I, for for the
words

“Nmth Year” the words “Tenth
vear  be substituted

Clause 1

2 7That at page 1, line 4, for the
figure

«1958" the figure
substituted.

“1959" be

1 am. therefore, to return herewth
the said Bill m accordance with the
provicions of rule 126 of the Rules of
Procedure and Conduct of Busimness in
the Rajya Sabha with thc request
that the concurrence of the Lok
Sabha to the said amendments be
communicated to this House.”
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matter of Urgent
Public Importance

CINEMATOGRAPH (AMEND-
MENT) BILL AS RETURNED
BY RAJYA SABHA WITH
AMENDMENT

Secretary: Sir, I lay on the Table
-of the House the Cinematograph
(Amendment) Bill, 1959, which has
been returned by Rajya Sabha with
amendments

ESTIMATES COMMITTEE

THIRTY-FOURTH REPORT

Shri B G. Mehta (Gohiwad) {
beg to present the Thirty Fourth
Report of the Estimates Committee of
the Second Lok Sabha on the action
taken by Government on the re-
commendations contamed in the Forty-
First Report of the Estimates Com-
mittee (First Lok Sabha) on the
Minstry of Tiansport and Communi-
cations—General Matters and Aar
India International

1219 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

SMALL LAY-OFF OF WORKERS AT
INDIAN STANDARD Wacon Co

Shrimati Renu Chakravartty (Basir
hat) Under rule 197, I beg to call
the attention of the Minster of
Labour and Employment to the fol-
Jowing matter of urgent public im-
portance and 1 request that he may
make a statement thereon

“The lay-off of skilled workers
engaged in raillway wagon build-
mng at Indian Standard Wagon
Co., of Messrs Martin Burn Ltd,
of Burnpur”

The Minister of Labour and Em-
jlqnnt and Plagning (Shrl Nanda):
1 understand that the lay-off notices

*Publighed in the Gazette of Indwa Extraordinary Part

(Amendment) Biil

1ssued to the skilled workers engaged
m Ra&lway Wagon building at the
Indian Standard Wagon Company
managed by Messrs Martn  Burn
Limited were withdrawn with effect
from the morning of 20th February,
1959 and the normal work was re-
sumed from that date

Shrimati Renu Chakravartty: May
I ask the hon Mumister whether this
company has been acting indiserimi-
nately for the last six months, and
whether the hon Minister has made
1t clear to this company that this
would not be tolerated in the future?

Mr. Speaker: The hon Minster has
taken notice of continuous disregard
of tules and regulations That 1s
what the hon Member alleges The
hon Minister would take note of 1t

Shri T. B. Vittal Rao: What are
the grounds for 1t?

Mr Speaker: Next item
1221 hrs.

CORRECTION OF ANSWERS TO
STARRED QUESTION NO 4

The Deputy Minister of External
Affairs (Shrimati Lakshml Menon):
In the answers given by me on the
i0th February, to supplementaries to
Starred Question No 4 by Shrn1 A. M
Tariq and othets, 1t was stated that
the defence counsel was engaged by
thc¢ Urated Kingdom High Com-
mission 1n  Karachi This 1s  not
correct The correct facts are that the
Karachi representative of the Scindia
Steam Nawigation Co  engaged the
British lawyer to advise the Master
of the ship on his defence

STATE BANK OF INDIA (AMEND-
MENT) BILL*®

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
I beg to move for leave to introduce
a Bill further to amend the State
Bank of India Act, 1955

II-Section

I-2d 23-2-1980.
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Mr. Speaker: The question is:

“That leave be granted to n-
troduce a Bill further to amend
the State Bank of India Act,
1955."

The motion was adopted.

Dr. B Gopala Reddi: I introducet
the Bill

BANKING COMPANIES (AMEND-
MENT) BILL*

The Minister of Revenue and Civil
Expenditure (Dr. B Gopala Reddf):
1 beg 10 move for leave 1o mntroduce a
Bill turther to amend the Banking
Companies Act, 1949

Mr Speaker: The question 1§

“That leave be gianted to in-
troduce a Bill furthtr to amend
the Banking Companies Act,
1949 ”

The motion was adopted.

Dr. B. Gopala Reddi:
the Bill

I introduce

12.24 hrs

WORKMEN'S COMPENSATION
(AMENDMENT) BILL—contd

Mr. Speaker: The House will now
take up clause by clause considera-
tion of the Workmen's Compensa-
fion (Amendment)  Bill, 1958 a«
passed by Rajya Sabha

The ume allotted for the clausc-
by-clause consideration and the thurd
reading 13 one hour

We shall first take up clausc 2
If any hon Members want to move
any of their amendments, they may
landly indicate the numbers of those
amendments

Since no hon Member wants to
move any amendment to clause 3, I
sh_nl! put clause 2 to vote.

PHALGUNA 4, 1800 (Saka) (Amendment) Bull 243,

The question is

“That clause 2 stand part of the
Bin”

The moton was adopted.

Clause 2 was added to the Bill.

Clause 3 was added to the B:ll

Clause 4-—(Amendment of section
4)

Shri T B .vVittal Rae (Khammam):
I beg to move

Page 4, line 15—

for ‘twenty-eight days’ substi-
tute ‘fourteen days’
Page 4, line 17,

for ‘thiee’ substitute ‘two’

Page 4, line 19,

jor ‘twenty-eighth subst tute
‘fourteen’

While moving these amendments,
1 would lhke to submit that the

financial implications involved in re-
ducing the waiting period from three
days will not be large  The only
argument that can be offered on be-
half of Government 1s that 1n the
United Kingdom Workmen's Com-
pensation Act, the waiting period 1s
three days and. therefore, we should
also adopt that here If a comparison
were to be made 1n that wav, then
we should consider whether we are
enjoymg the same social security mea-
sures as are ecnjoyed by the workers
m the United Kingdom

1 do not know how, suddenly, the
hon Minister say. that in the omgi-
nal Bill, 1t was five days, but later
on, in the informal meeting which we
had, he made 1t three days I should
verv seriously think whether |
should attend such informal meet-
gs at all, \n view of the accusation
made by the hon Deputy Minister
the other day, because the proceed-
ings were not recorded by any re-
porters or even the minutes were ngt
recorded, we are not in a position te

fintroduced with the recommenda tion of the President.

*Published m the Gazette of India Extraordinary Part
dated 23-32-1039.

H-Section 2,
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refute those statements. There, it
was suggested by one hon. Member
who attended that meeting that it
should be three days. Even then, 1
pointed out to the Deputy Mnister
that on the draft amendment sub-
mitted for the comments of the
various central trade unions, 1t was
suggested on behalf of the Govern-
ment that the waiting period should
be two days Unfortunately, I am not
able to get those records, because
those records m our central trade or-
ganisation in the AITUC office were
destroyed during the floods last year.

First of all, 1t was our desire that
there should not at all be any wait-
ing period, because the worker does
not get mnjured deliberately, it 1s not
intentiona! on his part, it 15 due to
the speed of the machine, or due to
the negligence of the rules, or due to
proper safety measures not having
been adopted by the cmployers So,
the waiting period has to be reduced,
and he should not be made to wait
the report of the actuarial committee
or any other committee

If we look at the [l;;ulo.s m respect
of the average amount of compensa-
tion received by these workers dis-
abled in the accidents, whether 1t is
death, or pcermanent disablement or
temporary disablement, we find that
the average compensation worked out
to Rs 79 in 1855, and in 1958 it
worked out to Rs 84. I am reading
these figures from the Indian Labour
Gazette for the month of April
Actually, i1n 1954, the average worked
out to Rs 87 Therefore, the finan-
cial implications on the industry
will not be large if these amend-
ments of mine are accepted

Then, I have moved another
amendment seeking to reduce the
peniod of twenty-eight days to four-
teen days. Under the Factories Act,
a serious 1njury is one wherein an
employee is disabled for a period of
twenty-one days and more. That
means that a serious mnjury has to
be provided for. Therefore, 1 have

(Amendnient) Bill 2434

provided that all those who are dis-
abled for fourteen days should be
eligible for payment of compensation
from the date of the accident, that
is, from the date of disablement.

With these few words, I would
commend my amendments for the
acceptance of the House,

Mr. Speaker: These amendments
are now before the House.

The Deputy Minister of Labour
(Shri Abid Ali): The Workmen’s
Compensation (Amendment) Bill
which we have introduced and which
1s under discussion now has been
framed on the basis of the original
amendments which  werc proposed
and circulated and to which objec-
tions were invited; we have taken
into consideration all the objections,
and then, this scheme has been
framed

So far as the first amendmen: of
my hon friend 1s concemed, 1t can-
not, therefore, be accepted

So far as the informal commitee
Is concerned, the hon Member has

said that he was sorry to have
attended 1t But 1 am  not denying
what he has been stating I am ad-

mutting that. So, where 1s the ques-
tion of his complaining that because
there were no records kept and so on,
he should think seriously whether he
should attend or not? But what 1
said was that this was accepted una-
nimously, and 1 am repeating that.
The hon, Member said that it was
one Member who suggested that the
period should be three days. That
1s not correct When it was pro-
posed to reduce the period from
seven days to five days, this was what
happened. Perhaps, the hon. Mem-
ber may not have got the record
of what happened before that meet-
mng, but I have got it here. Shri
Bhupesh Gupta, Shwi Raj Bahadur
Gowd, and Shri P. N. Nair,~these
three Communist Members of the
other House proposed three days,
and we accepted that in the informal
committee.
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Shri T. B. Vittal Rao: May I res-
pectfully submit that Shri Bhupesh
Gupta did not at all attend that 1a-
formal committee?

Shri Tangamani (Madurmi): 1 was
in that committee,

Shri Abid Ali: I am saying that the
amendments were proposed in the
other House, not in the 1informal
committee. The informal! committee
met subsequent to the discussion on
the first reading m the other House,
and the amendments proposed by
Shr; Bhupesh Gupta, Shri1 Raj) Baha-
dur Gowd and Shr:1 P. N. Nair to re-
duce 1t to three days were accepted
by us So where was the question
of no unanimity on thig question
when the amendment proposed by the
other side was accepted by us, that
15, from 5 to 3? Therefore, I submat
the decision there was unammous
It 15 true that the hon Member who
has Just <poken, made a mention of
2 days It was mentioned in the
memorandum circulated sometime ago
by the Labour Ministry. So it was
not our proposal As I have sub-
matted, whatcver proposals we receive
are discussed, and we make a mention
of them in the memoranda which we
carculate to the organisations con-
cerned Therefore, my statement the
other day that this was accepted un-
animously stands But because we
said 5, they said 3 Since w¢ have
accepted 3, now they say 2 When we
say 2, they will say ‘miI’ That i~ not
a proper attitude to take When once
a decision has been taken unanimous-
ly, with the consent of hon Members
representing the various groups In
both Houses, who take active part in
labour matters, to raise objection sub-
sequently is not fair

Again, 1 have not mentioned about
the UK arrangement What I sad
was that the ILO convention was §
days, and we were reducing the
period to 3 days—more advantageous
% the workers When an interna-
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tional organisation which considered
everything concerning labour decided
on § days and we are reducing that
period to 3 days, it should be more
welcome and should be enthusiasti-
cally accepted by the other side also
They should appreciate it There 15,
therefore, no room for any further
reduction of the waiting period

&
Mr Speaker: I shall now put
amendments Nos 2, 3 and 4 to the
vote of the House

The question is
Page 4, hine 15—

for ‘twenty-eight days” sub-
Stitute “fourteen days”

The motion was negatiwed

Mr. Speaker: The question 1s
Page 4, ine 17,—

for “three” substitute “two”

The motivn was negatived

Mr. Speaker: The question 1s.
bage 4, hne 19,—

for “twenty-eight”  substitute

“fourteen”
The motion w:s negatived

Mr. Speaker: The que«tion 1s

“That clause 4 star4 patt of
the Bill

The motion weas at oted
Clause 4 wa- added 1o the Bill

Mr. Speaker: The questic» °

“That clauses 5 to 16 stand
hart of the Ball”

The motion was adoted

Clquses 5 to 16 were add-d to the
Bill.
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Claus® 17—(Sudstitution of new
Schedule for Schedule 1)

Shri T. B Vittal Rao: I beg to
move*

Page 2,—after line 28, add—

‘(v) m sub-clause (1) of clause
(n), for the words *four hundred
rupees” the words “five humdred
rupees” shall be substituted’

By this amendment, I want to rawse
the limit of wages to be covered from
Rs 400 to Rs 300

Mr. Speaker: It has been :awed
from Rs 300 to Rs 400 Now, 1t 1s
sought to be rai.ed {from 400 to
Rs 500

Shrli T. B Vittal Rso: It was
Rs 400 some years ago The last
amendment was In 1946 Now we are
in 1959

Mr Speaker:
know the facts

Shri T B. Vittal Rao: I want 1t
to be raised from Rs 400 to Rs 500
because the Industrial Disputes Act
was amended mn 1956 wherein 1t was
extended to those who were drawing
Rs 500 Therefor~ vith a view to
having uniformity in the various
enactments, 1 suggest that this legis-
lation should also cover those whose
monthly wage 1s Rs 500

I only wanted to

Secondly, the hon Minister said the
other day that this was actually under
examination

Mr Speaker: 1 am sorty There
seems to be some mistake The hon
Member referred to amendment No 8
It 1s to clause 2 which has already
been disposed of The amendment
$abled to clause 17 1s No 9, by Shn
A. C. Guha

So I will put clause 17 and 18 to
vote

The question 15

“That clauses 17 and 18 stand
part of the Bill”

Those hon. Members who are in
favour of this amendment will kindly
say ‘Aye’. (After a pause.) At

PEBRUARY 28, 1980
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least the Hon Minwster in charge
must say ‘Aye’

Shri Abid All: I am not a Member
of this House

Mr. Speaker: I am really surprused.
There must be a Whip here. Am I
to say ‘Aye’ myself? 1 will put the
question

The question 1s

*That clauses 17 and 18 stand
part of the Bil”

The motion was adopted
Clauses 17 and 18 were added to the

Bdll,
Clause 19— (Amendment uf Sche-
dule I1I)
Shri Nanjappa (Nilgirss) 1 beg te
move
Page 12,—

after iine 48, add—-

“Poisoning by sewer gas Any
employment In undergiound
sewage”

Page 13,—
after line 13, add—

“Dermatitis Any employment in the
process of curing and tanning of
leather”

1 believe the amendments 1 have
moved are omissions in the Bill The
people engaged In  underground
sewage and tanneries are very illi-
terate, ignorant and socially back-
ward  Their cases deserve probec-
tion and I hope my two amendments
will be accepted

Shri Abid Ali: The item rroposed
m No 10 will need further conm-
deration and 1 promise that we will
consuilt the technicians ooncerned and
when we are bringing in another
amending Bill, 5f necessary, thizs wilt
be incorporated
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Regarding the item mentioned m
amendment No 11, we will have to
specify about 1,000 employments if
this is accepted. However, under
section 3(2) of the Act, State Gov-
ernments have power to add any new
disease to the Schedule. Wherever
it 1s necessary, it may be suggested
to State Governments, for them to

amend the Schedule in that manner

Shri Nanjappa: In view of what
the Minister has said, I beg leave of
the House to withdraw my amend-
ments.

The amendments were, by leave, with-
droum

Mr. Speaker: The question is:

‘“That clauses 18 and 20 stand
part of the Bill”

The motion was adopted

Clauses 19 and 20 were added to the
Bill

Amendment made
Page 1, line 4,—
for “1938" substitute ‘““1859"
[Shm Abwd Al
Mr. Speaker: The question is:

“That clause 1, as
stand part of the Bill”

The motwon was adopted.

Clause 1, as amended, was added to
the Bill

amended,

Amendment made:
Page 1, lmne 1,—

for “Ninth Year”
“Tenth Year".

substitute

[Shre Abwd Ali)
M. Speaker: The question 1s:

‘“That the Enacting Formula, as
amended, stand part of the Bill".

The motion was adopted.

PHALGUNA 4, 1880 (Saka) (Amendment) Bill 2440

The Enacting Formula, as amended,
added to the Bill.

Phe Tule wa< added to the Bull
Shri Abid All: 1 beg to move:

“That the Bill, as amended, be
passed”

Mr. Speaker: Motion moved

“That the Bill, as amended, be
passed”

Shri Tangamani: I am glad that now
the Government have come forward
with some amendments to the Work-
mens' Compensation Act But before
I comment upon the Bill which s
going to be passed I would hke to
say that as earlv a. 1955 this House
was told that a comprehensive piece
of legislation would be brought for-
ward As the House 1s aware, the
original Ac: was passed in 1923, and
if a suitable amendment of a com-
prehensive nature was ever passed, it
was only i 1933 Only shght modi-
fications were effected in 1948. So
comprehensive legisiation more m the
nature of replacing the original Act
itself 1s necessary When that 1s the
position. Sir. I do not know why we
have rushed with this kind of a
riecemenl! legislation

When this Bil} was introduced m
the other House the objects mentioned
were*

“The working of the Act has
shown that 1t requires to be fur-
ther amended in certain respects
Some of the important amend-
ments the Bill seeks to make
relate to'—

(a) removing the distinction bet-
ween an adult and a minor;

(b) reducing the waiting period
of seven days to five days
for being entitled to com-
pensation and, in cases
where the period of disable.
ment 1s twentveight days or
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more, providing for pay-
ment of compensation from
the date of disablement;

(¢c) providing for penalty for

failure to pay compensation,
when due;

(d) enlarging the scope of
Schedules I, II and 1"

It is also mentioned there how the
wage himit of workers has been
increased from Rs 300 to Rs, 400 in
the year 1946

Even assuming that the purpose of
this Bill is limited, the only salient
-clause that comes forward is clause
4A Clause 4A says:

“In cases where the employer
does not accept the lhiability for
compensation to the extent claim-
ed, he shall be bound to make
provisional payment based on the
extent of liabihity which he
accepts, and such payment shall
be deposited with the Commus-
sioner or made to the workma:,,
as the case may be, without -
Judice to the right of the woik-
man to make any further claim®

Of course, this 1s really an advance
to the existing practice But, even
here, the deposit that the employer
will have to make 1v very much
umited. When the claim according to
the Compensation Act itself and
according to the employee 1s a certain
amount, there must be a provision
that the total claim must be deposited
It may be that the money which is
given to the claimant may not be the
total amount claimed In that way,
if this clause 4A had come, 1t would
have at least met the demands of the
employees half way

Another point. which has come up
in the second reading and which it
would have been better if the amend-
ments were accepted, 1s about the
question of waiting period. The hon
Minister pomnted out that originally

FEBRUARY 23, 1950

(Amendment) Bill 2442

it was decided to make it five days
according to the ILO Convention, but
ag it was reduced to three days in the
other House he thought it was not
necessary to reducc it further to two
days But, will he not agree that
there 1s no justification for a waiting
period at all? If we say that there
must be a waiting period, let us keep
the waiting period to the mnimum.
Why shouid we have 72 hours? Why
should we not have only 48 hours?
Except for saying that this point has
been accepted in the other House, he
has not advanced before us any argu-
ment which will convince us. There-
fore, it would have been much better
if we had accepted the amendment of
Shnn T B. Vittal Rao

Then comes the question of period
of disablement In the amending Bill
1t 1v said  “where such disablement
lasts for 2 period of twenty-cight days
or more’ It would have been better
if we had reduced it to 14 days.

These are, Sn, generally my obser-
vations about the limited scope of the
Bill, wi.th th's particular observation
that we should have at least brought
abaut a uniformity  about the various
labour lcgi-lations which are beng
passed from time to time  Shri Vittal
Rao hmmself pointed out how the
question of “workmen” was not clear-
v defined in the Industrial Disputes
Act So the whole question of
“workmen” was left in the hands of
the Industrial Tribunal for the pur-
pose of definition Today th: Indus-
trial isputes Act applies to all those
employees who are getting Rs 500 and
less  When a ovarticular labour legs-
lation has fixed the maximum for the
definiticn of & workman as Rs 500,
what can be any plausible reason or
argument advanced for not enhancing
thi, amrount of Hs 400 to Rs. 500 im
this B-lI®

in the course of the discussion, Sir,
many hon Members brought forward
the point, how today occupational
diseases are ever on the incresse. We
have not provided for occupational
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diseases, end that ans not been clari-
fied here. From the amendment of
Wit Nenjappa it is clear that he
‘wants certain diseases to be included
fa this The amendment which 1s
sought to be made to Schedule I, Il
and NI iz not at all satisfactory W.
#ind that the quantum of compensation
¥hat has been paid 1s & paltry sum I
would not go into the details of the
Qmntum of compensation that 1s
wought to be paid even after this
wmendment. Many speakers have
wulready pointed out how the com-
‘Pensation that a workman 1s entitled
t get as a resnit of this amendment
1s not at all commensurate with the
expenditure in the case of a perma-
nent or partial dissblement

Sir, suggestions were also made
that with modern appliances and de-
velopment of medical science all
possible facilities should be given to
the disabled persons Are we now
providing them with artificlal limbs,
artificial legs and the hke? No such
provision hay been made

Today, if I am not mistaken, the
maximum that a workman is entitled
to get on death is Rs 4,500, and for
permanent disablement an employee is
entitled to get Rs 6,300. With the

Having said this, I want agam to
Yeiterate the Gemmnd of the ¥ouse
that the sooner a comprehensive
legislation is brought the better. We
were told, when we met in an in-
formal conference the other day, by

. Let
a8 to when that comprehensive legis-
going to comre. We were
that it may
this Budget
Stezion. Are we going to have it at
Session, or at
the Ninth Session? Let us

g
E
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have it definitely fremn the hon. De-
puty Minister when, if at all, we are
gomg to have that comprehensive le-
gislation for fixing the compensation
for thege dissbled workmen or those
who have met with accidents

Shrli AB4 All: Sir, ¥ the hon
Member had been present on the @ay
when this Bil was discussed durmng
the first stage, perhaps he would
have been saved of the trouble which
he has taken just now in mentioning
the points which were already dis-
cussed on that day

About a comprehensive legislation,
Sir, the word “Comprehensive” s
being used very often. The hon. Mem-
Der sasd that I stated Ddefore the
inforanl Commuttee that a comprehen-
sive Bill will be produced soon. 1
tiunk he is entirely wrongly informed.
I never used the word “Comprehen-
nve” there, and there 35 no ntention
of bringing any Bill of that character.

Shri Tangamani: The minutes of that
particular meeting may be looked
into by the hon Minister

Shri Adid Ali: There 13 no guestion
o? that, and I again make 1t clear,
as I made clear the other day, that
nothing of the kind i1s in the offing

Shri Tangamant: We are glad that at
least you are certain about it

Shri Abid All: There 1s nothung of
the kind Whenever this question is
discussed, I asked the hon. friends to
tell us what further thing 1s needed
Nobody says that. They only go on
complainmng that this 15 an old Act
Therefore, whatever amendments are
necessary have been proposed

S8hri Tangamasi: Raja Bahadur
Gowda gave so many suggestions for
a comprehensive Bill If only yom
go through them the whole thing
will be clear to you; otherwise 1t will
only be a patched up thing.



2443 Workmen's FEBRUARY 2, 1989  Demands for
Compenasation Supplementary
(Amendment) Grants (General),
! Bl 1958-59

Mvr, Speaker: The hon. Member had
his say. Let the hon. Minister veply
now There should not be a running
commentary about a  suggestion
Hon Member 15 a lawyer Would
any District Judge aliow such a
thing to go on

Shri Tangamani; What I am sub-
mitting 1s

Mr. Speaker: He may say a hundred
things Hon Member has to keep
quet

Shri T. B. Vittal Rao (Khammam)
There must be some propriety in the
debate

Mr. Speaker: Let decorum which 1s
normally observed by hon Members
who practise honourable professions
be observed here also Let them not
disregard that merely because they
are here and they are protected by
certagn provisions that they can
speak anything here

Shri T. B. Vittal Rao: It applies to
everybody, Sir

Shri Abid All Of course

With regard to the increasing the
hmt from Rs 400 to Rs 500, I have
already submutted the other day that
the matter was examned by the
Committee of Actuaries and the re-
port has been received and it 13 beng
considered. We hope to bring in an
amending Bill here very soon.

About the period of three days,
the very fact that stalwarts of the
Communist Party in the other House

the amendment that 1t
should be 3 days proves that there 1s
some reason for that As I have
submitted earlier, in the ILO conven-
tion it is 5 days And, I think, hon
Members know that 1t is necessary
Therefore, they also suggested three
days, and how, Mr Vittal Rao says
it should be 2 days At the first
reading the Howse discussed it in
detail and I need not take wp more
time of the House.

With regard to the Bill that is now
being considered, it has gven sufi-
cient safeguard to the workers.
Formerly, during the course of in-
vestigation, when the assets were

transferred from one employer to
another, they were losing the
amounts due Care has already

been taken so far as delay i3 con-
cerned Workers will get the
amounts due to them with the least
possible delay Speedy disposal of
cases etc have all been mentioned
here I should not repeat them now.
Therefore, I request this House also
to accept the Bill
Mr. Speaker: The question is.

That the Bill, as amended, be
passed

The motion was adopted

12-53 hrs.

*DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1958-50

Mr, Speaker: The House will now
take up the Supplementary Demands
for Grants The time allotted is &
hours Most of the hon Members who
have given notice of their cut motions
have given notice only this morning

Shri Supakar (Sambalpur) I have
notice three days ago, Sir

Mr. Speaker: I am not allowing
those cut motions which have been
received only today

Shrl Mahanty (Dhenkanal): I have
siven notice, but I fnd 3t has not
been circulated

Mr Speaker: When was it given?

Shri Mahanty: Some three days ago
—on Friday It was relaung to the
Home Ministry

Mr. Speaker: Let me see, So far
as Shri Tangamani is concerned, he
yosted them from Madras and they
were received only this morning The

‘*Moved with the recommendation of the President,
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House should not be taken by sur-
prise.

Shri Tangamant (Madura:) S, 1t
was posted in time so that it can
reach here in tume,

Shri Mahanty:
Notice Office

Mr. Speaker: I shall enquire

Shri Tangamani: What is the posi-
fon of my cut motion, Sir?

Mr Speaker: I am disallowing it
If an hon Member posts it from
London and it reaches here day after
tomorrow, am I to reopen the ques-
tion?

Shri Tangamani: It was posted on
Friday Normally, it would have
been received by Saturday I would
like to know from Office whether it
was reccived on Saturday

Mr. Speaker: It has reached them
this morning.

Shri Tangamani: I would hke to
know when 1t was received m the
ofice Let them check 1t up

Shrl V. P Nayar (Quilon) Noz-
mally, it takes one day for a letter
to reach Delhi from Madras

1 gave 1t to  the

Mr Speaker: It was received in
the office at 9 am on the 23rd Feb-
ruary, 1959

Shri T. B, Vittal Rao: Will all the
Demands be taken up together or
will they be taken up one by one?

Mr. Spoaker: We can as well take
them together Whoever wants to
speak may speak. Let hon Members
speak on all the Demands and all the
points which have been included in
the Supplementary Demands

May I know who are the hon Mem-
bers that wish to take part in the
debate?

1 see there about 7 of them.

An. Hen. Member: Fiften minutes
for each,

Supplementary
Grants (General)
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Mr. Speaker: Fifteen minutes for
each will mean no time for the hon.
Minister.

Shri Naushir Bharucha: (Easp
Khandesh) One hour 18 1n your dis-
cretion, Sir

Mr Speaker. God does not extend

the time of the day Anyhow I will
try
Demanp No 1—MinisTrRYy or Com~

MERCE AND INDUSTRY
Mr Speaker Motion moved

“That a supplementary sum not
exceeding Rs 2,85,000 be
granted to the President to defray
the charges which will come in
course of payment during the
vear e¢ndnpg the 3ist  day
of March 1959 in respect of
‘Munistry of Commerce and
Industry’ *

Demanp No 5—-MisceLLANEOUS Dx-
PARTMENT AND EXPENDITURE UNDER THRE
MINISTRY OF COMMERCE AND INDUSTRY

Mr Speaker Motion moved

“That a supplementary sum not
exceeding Rs 52,68,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day
of March, 1959, in respect of
‘Miscellaneous Department and
Expenditure under the Minstry
of Commerce and Industry’

DeMAND No. 8—MINISTRY OoF DEFENCE

Mr. Speaker: Motion moved

*That a supplementary sum not
exceeding Rs 231,000 be
granted to the President to defray
the charges which will come
eourse of payment during the
year endng the B8lst day
of March, 1939, 1n respect of
‘Ministry of Defence’ "
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Dumaxn No. 18—Scrmeriric Resmanck

Mr. Speaker: Motion moved:

‘“That a supplementary sumn not
exceeding Rs. 40,00000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day
of March, 1939, in respect of
"Scientific Research’ ”.

Demanp No. 32—Srames
Mr. Speaker: Motion moved:

‘“That a supplementary sum not
exceoding Rs. 21,80,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3ist day
of March, 1958, in respect of
‘Stamps’ .

Demanp No. 35—Mmir
Bir. Speaker: Motion moved.

“That a supplementary sum not
exceeding Rs. 96,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day
of March, 1959, in respect of
‘Mint’ ”.

Dzmaxp No, 37—SUPERANNUATION
ALLOWANRCES AND PENSIONS

Mr. Speaker: Motion moved:

“That a supplementary sum not
axceeding R 13,00,000 be
granted to the President to defray
the charges which will come in
sonrve of payment during the
year ending the 31ist day
of March, 1959, in respect of
‘Buperannuation allowances and
Pensions® ”.

Dxaanp No. 40-—MIiscxriaNzous

ADJUSTMENTS BETWEEN THE UNTON AND

8Srate GOVERNMENTS
Mr. Speaker: Motion moved:

~ “That a supplementary sum not
exceoding Rs. 304000 De
Praisted to the Pregident to defray
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the charges which will come fn
wouree of payment during the
year ending the 3ist day
of March, 1059, in respect of

Dynsanp No. 38—Pmvy Pomsss an

AvLvowances or Inpiax Ruises
Mr. Spesker: Motion mowed:

“That & supplemeniary sum nod
exceeding Rs. 111,000 be
granted to the President to defray
the charges which will come In
course of payment during the
year ending the 3ist  day
of March, 1059, in respect of
‘Privy Purses and Allowances of
Indian Rulers’ ”

DEzMAND No. 67—BROADCASTING
Mr. Speaker: Motion moved:

“That a supplementary sum nog
excesding Ra 3300000 e
granted to the President to defray
the charges which will come in
tourse of payment during the
year ending the 3ist day
of March, 1950, in respect of
‘Broadcasting’ .

Dipganp No 69—Mnustry or Inmraa-

TION AND Powrn
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding  Rs. 164000 e
granted to the President to defray
the charges which will come in
tourse of payment during the
year ending the Sist day
?{ March, 1959, in cespect u:
Ministry of Irrigation
Power ",

Deyganp No. 70—MuLri-Punrose Rivam

Scrmaces
Mr. Speaker: Motion moved:

‘“That & supplementary sum nod
exceeding Re. 1000000 e
granted to the Pregident to datray



course of payment during the
year ending the 3ist day
of March, 1906, in respect of
eulti-purpose River Schemaes’ ™.

Dmeann No. 72—Mouasrey or Lasovr

AND EMPLOYMENT
Nir. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 200000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3lst day
of March, 1959, in respect of
“Ministry of Labour and Employ-
ment’ "

DanmaN® No. T9—EXPENDITURE ON

DesrLAacED PIRSONS AND MINORITINSG

Mr. Speaker: Motion moved:

“That a supplementary sum 1.0t
exceeding Rs. 42700000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the Slst day
of March, 1959, mn respect of
‘Expenditure on Displaced Persons
and Minorities’ ”

Demanp No 84—~MINTSTRY oF TmANS-

PORT AND COMMUNICATIONS
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 300000 Dbe
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3Slst day
of March, 1839, in respect of
‘Ministry of Transport and Com-
munications’ ”.

Demaxp No. 88—CoOMMUNICATIONS
(Incrunieg NATIONAL HICHAWAYS)

Mr. Spesker: Motion moved:

‘“FPhat a supplementary sum not
axcooding Re.  24,00,000 be
santed to the President to defray
the charges which will come in
dourse of payment during the
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year ending the 3ist day
of March, 19858, in respect of
‘Communications (including Na-
tional Highways)”.
DemaNp No. 95—Surrirzs

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 5,08000 De
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day
of March, 1959, in respect of
‘Supplies’ ”.

Dzmanp No. 96-—-Oraer Civii. Womxs

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs.  2,89,93,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the Sist day
of March, 1959, in respect of
‘Other Civil Works' "

DeMAND No. 97—STATIONERY AND
PrRINTING
Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 96,00,000 Dbe
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31lst day
of March, 1959, in respect of
‘Stationery and Printing’ ",

DEmanp No 106—Carrrar OvriaYy oF

THE MINISTRY OF COMMERCE AND
INDUSTRY

Mr. Speaker: Motion moved:

‘“That a supplementary sum not
exceeding Rs. 41397000 De
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3lst day
of March, 1959, in respect of
‘Capital Outlay of the Ministry
of Commerce and Industry’ ™.
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DEMAND NO., 112-—~CAPrTal OUTLAY ON
CuasEncy aNp CorNage

Mr. Speaker: Motion moved;

“That a supplementary sum not
exceeding Rs, 1,63,47000 be
gran.ed to the President to defray
the charges which will come in
course of payment during the
year ending the 3lst day
of March, 1959, 1n respect ot
‘Capital Outlay on Currency and
Coinage’ ".

Demand No. 117-—LOANS AND ADVAM-
cES BY THE CENTRAL GOVERNMENT

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 45,90,00,000 be
gran.ed to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day
of March, 1959, in respect of
‘Toans and Advances by the
Central Government’ "

DeMaNp No. 119—PURCHASE OF
FOODGRAINS

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 67,59,00,000 be
gran.ed to the President to defray
the charges which will come in
course of payment during the
year ending the 3lst day
of March, 1959, in respect 0.
"Purchase of Foodgrains' ™.

DEMaND No. 130—~CAPITAL OUTLAY ON
Roabs

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 97982000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day
of March, 1059, m respect of
‘Capital ‘Outlay on Roads' *.
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Drnanp No. 134—Dzimx Carrras
# Ovuriay

Mr. Speaker: Motion moved:

“That a supplementary sum nod
exceeding Rs. 50,00,000 be
.. granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day
of March, 1959, in respect of
‘Dethi Capital Outlay’".

Mr. Speaker: Shri Supakar:

Expenditure on Hindustan Steel
(Private Limited)

Shri Supakar: Sir, I beg to move:

That the demand for a supple-
mentary grant of a sum not exceeding
Rs. 45,00,00,000 in respect of Loans
and Advances by the Central Gov-
ernment be reduced by Rs. 100.

Working of the State [rading

Shri Supakar: I beg to move:

That the demand for a supplemen-
tary grant of a sum not exceeding
Rs 67,59,00,000 1n respect of Pur-
chase of Foodgrains be reduced by
Rs. 100

Mr. Speaker: The Demands and the
cut motions sare now before the
House.

Shri Supakar: Sir, I have moved
cut motions 1 and 2. The first relates
to the demand of Rs. 34 crores and
odd for the Hindusian Steel Private
Ltd. It has been stated in the expla-
nation appended to the Demand that
the current year's Budget provides
for an investment of Rs. 157,88 lakhs
in the share capital of the Hindustan
Steel Private Ltd. “The actual pro-
gress of the work on the three plants
at Bhilai, Rourkela and Durgapur has,
however been better than was anti-
cipated with the result that the total
requirements of the Company are
now estimated at Rs. 196,88 crores,
leading to an excess of Rs. 30 crores”,
It is dificult for me to understand
what is meant by the phrase the work
of the three plants is better than
was anticipated’.
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It is a well known fact that work
in the three steel plants is much
behind schedule. The first blast
turnace in Rourkela and Bhilai ought
to have come into operation in the
month of October 1958, This has
been delayed by a period of three
months. We know that on the 3rd
February the Rourkela blast furnace
was started and that at Bhilai on the
4th February.

We heard from Acharya Kripalani's
speech that each day's delay in the
starting of these steel plants involves
a potential loss of about Rs. 30 lakhs.
So, a delay of about 3 months or 100
days must result in a potential loss
of about Rs. 30 crores.

In the face of this, when the Gov-
ernment says that the progress of the
work has been much better than was
anticipated, it is difficult to under-
stand what it means. Probably,
accustomed to the working of the
red tape, the Government of India
felt at the time they allotted this
money for the share capital that the
progress of work would be as slow as
the pace of the tortoise; and since they
found that it is a little more pro-
gressive than what they had anticipat-
ed with their red tape, they feel that
they should be patted on their back,
and some compliment should be paid
to the Hindustan Steel Private Ltd.
The very fact that they provided less
money for the project and they have
come in at the fag end of the year
with an additional Demand for Rs. 34
crorey goes to show that their mind
works very slowly and they are not
sufficiently alert to the rate at which
they should progress.

Besides, we find that the total share
capital was fixed originally at Rs. 300
crores. That means that originally
the idea was that all the three steel
projects should not cost more than
300 crores. Now from the figures
avajlable, especially the figures shown
in the India 1958 Exhibition, we find
that the total cost of a3l these three
Projects ag they stand at present
comes to Rs. 355 crores including the
cost of township, water supply and
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the other incidental expenses of the
three projects.

13 hrs.

When we find that the projects
which are to cost less than Rs. 300
crores now cost nearly Rs. 600 crores,
one wonders as to how this enormous
increase in the total cost of the projects
is going to affect the economy of the
three steel plants. It has often been
said that so far as the private sector
is concerned it costs less; if it costs a
rupee for some work to be done in
the private sector, the same work is
bound to cost much more and some-
times even Rs. 2 if it is done in the
public sector. Another feature of our
public sector projects 1s this. They all
start with a demand for a very small
amount but that goes on increasing.
It is the thin end of the wedge that
comes to the House and it goes on
expanding as time goes on. It may
be remembered that when the original
agreement with the German combine
so far as Rourkela was concerned was
first arrived at, it was conceived that
it would cost only Rs, 12 crores for
our Government as the German com-
bine would have a 50 per cent share.
Subsequently, the whole scheme was
changed mto a purely governmental
concern. There was a caustic com-
ment from the Auditor-General of
India about this change and how it
affected the economy of the steel pro-
jects. Unless we are more careful
abou. the costing of the steel and the
pig iron that is produced in these pro-
jects and unless we are sure that il
will be economical as compared to the
Tatas and the Indian Iron and Stee]
Company’s prices of steel and g
iron and also the production price of
these things in China, Russia and
aother foreign countries, it will be
very difficult for the public sector
concerns in iron and steel to make
any rapid progress in the industriali-
sation of our country. Therefore,
whatever might have been the mis-
takes in the past, we know for certain
that the public sector activities of the
Government are going to expand
from time to time and at a very rapid
pace We must be sure that such
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mistakes that occurred in the pesh de
not recur in future. We should learn
from our mistakes. We are going to
have a fourth steel plant at Bokaro
and there may be programmes of ex-
pansion of the present steel plants.
8o, when we go 1n for them we must
make sure that there isx no extrava-
gance or delay and that we do them
in a proper and economic manner.

The second cut motion that stands
in my name relates to the state trad-
ing activities which come wunder
Demand No. 119. In the explanatory
memorandum it is stated:

“The current year's budget
includes a provision ot
Rs. 13413 crores for the pur-
chase of foodgrains. The latest
review on the basis of actual
imports upto the end of Jan-
uary 1959 and the estimates for
the last two months of the year
indicates that the total require-
ments would now amount to
Rs. 191°'72 crores resulting in an
excess of Rs 67-59 crores. The
original Budget was framed on
an estimated import of 20 lakh
tons of wheat, 5'3 lakh tons of
imported rice and 1‘5 lakh tons
of rice to be procured internally
The revised estimates have been
framed on the bams of 3325
lakh tons of wheat imports, 3°63
lakh tons of rice imports, 5'27
lakh tons of rice procured inter-
nally and 1'21 lakh tons of
coarse grain imports.”

This shows that we are not suffi-
ciently careful about estimating ounr
requirements of foodgrains that will
be available in our country having
regasd to the crop prospects for a
particular year and the import figure
grows from month to month so that
we are not in & position to control
the amount that will be imported
for s particular year. This is the
mest unsetisfactory state of affairs.
I believe that if we have better con-
ol our statistics of the prices
that prevail in the markets we
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reasonable price to the ultimate con-
sumer. We find that the producer
of foodgrains is forced to under-sell
at a very low price his production
of wheat and rice. Yet, when ths
product reaches the market, the
market price for the average man is
rising very steeply and there is a
large margin of difference between
the price of procurement and the
price at which it is distributed to the
ultimate consumer. Unless the Gov-
ernment are in a position fo control
these prices and are in a position
te assure the producer that he will
get a reasonable price not only at
the time of harvest but throughout
the year, until the next harvest
seagon, and also assure the common
man, the average consumer, that he
will also get rice and wheat at a
reasonable price throughout the year,
state trading will not be worth the
name. It should be the earnest and
honest endeavour of the Government
to see that black-marketing hy their
purchasing agents is sevepely check-
ed and adequate punishment is pmo~
vided for any infringemant of the
rules regarding the price paid to the
producer and the price at which it
is sold to the consumer.,

Mr. Speaker: ,The hon. Member's
time is up.

Shei Supakar: Unless the Govern-
ment i» in o position t0 40 00, I
feel that tha food position of our
country will not im| . Om
other hand, it will result in dlscourm-
ging the producers in taking
active interest for producing

g
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Shei Nawshiz Bharpoha: Mr. Speak-
ery Sic, I desire to speak on nearly
a dozen demands, and I shail be

Departments and expenditure on the
Ministry of Commerce. That relates
to an item under exhibition which
is a matter of curiosity for me rather
than comment. The exhibition is
supposed to have cost Rs. 64 lakhs
out of which I think nearly Rs. 80
lakhs or perhaps a little more re-
presents sold structures constructed,
there, and ;which are likely to be
of use. I do not know if I am correct
in saying this that is, if the receipt
is Rs. 48 lakhs, I do not know how
the exhibition was a source of profit
to the Government That point re-
quires clanfication.

Mr. Speaker: Rs. 64 lakhs minus
Rs. 48 lakhs. Rs. 48 lakhs represent
the income from the stalls, He
wants to know how this Rs. 20 lakhs
remain as a loss if the exhibition is
supposed to have profited. It comes
to Rs. 78 lakhs as against Rs 64
lakhs.

Shei Naushir Bharucha: That s
the point. The second point 13 about
the introduction of metric measures.
I would like to know what steps are
taken to have these weights and
measures popularised. I should like
to Imow whether stalls are opened
or whether any demonstration 1is
given to popularize these weights. I
also want to know whether the
metric wights are going to be used
in the railways and when they will
switch, over to the metric system and
in what departments of the Govern-
ment the metric weights are going
to be introduced.

On page 17, Demand 35, there is
& minor point which I' desire to
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under the Ministry of Irrigation, about
the canal water talks, I am told that
in USA some canal water talks are
going on and the delegation is likely
to stay there till May, 1959, for those
talks. | should Lk: t> know whether
the talks are proceeding from day to
day and why so much expenditure is
being incurred on the delegation
which is carrying on talks which may
be intermittent. Perhaps the delega-
tion could better return to India. I
should hike to know whether it is ab-
solutely necessary for the delegation
to remain continuously till May, 1959,
n USA.

Coming to page 26, Demand 7,
about the multi-purpose river schem-
cs, we are told that survey and plans
are being made for the ultimate utili-
2ation of Ravi, Beas and Sutlej
waters Only on survey and plans,
Rs 61 lakhs are going 1o be spent.
This seems to be perhaps on the
high side. I should like to know an
explanation on this subject.

Then at page 27, Demand 72,
asbout the Working Journahsts Wage
Committee, Rs 2 lakhs are gomng to
be spent. One does not grudge that
amount. But I would like to know ex-
actly how far this Committee has
progressed and when we are going
to have the final report about the
adjustments

Coming next to page 33, Demand
88, about the expenditure on national
highways, the demand includes one
item, regarding roads. Now, Rs. 16
lakhs were demanded for the mante-
nance of roads in the Naga Hills-
Tuensang area. Thiz Naga Hills-Tuen-
sang area has becn an eternal pro-
blem with us, but so far as I know,
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roads to the capital value of only
Rs, 60 lakhs have been constructed
there, and i Rs. 16 lakhs are going to
be the cost of annual mamtenance
expenditure, I have not the least
doubt that this maintenance expendi-
ture is extremely on the high side.
It virtually means that the road's lfe
is only for six to seven years. I would
like to know the reason and have the
~explanation from the Minister con-
cerned, on this subject

Then, on page 40, Dcmand 97,
about stationery and printing, we are
“told that a staggering figure of
Rs 4 36 crores 18 the overall demand
for purchase of paper, etc, m regard
to printing and stationery There 1s
no doubt that this 15 excessive ex-
penditure on paper There 1s excessive
consumption, and I should lke to
know from the hon Minister what
steps are being taken to cherk this
excessive consumption and whether
~there are any checks applied on such
consumption

Government publications probably
consume a lot of this paper But the
swprising thing 1s, when we go to
the Government pub ications depart-
ment for getting publications, we get
all publications except the ones that
we want It 1S In my own experience,
and it 18 not only my own experience
but it 1s the repeated experience of
everybody. People have felt thorough-
ly disgusted at this It will surprise
the House to know that even books
such as the Industrial Disputes Act—
the amending Act—are also not avail-
able and so 18 the case with the Cen-
-tral Electricity Rules. I should like to
say that if you are going to spend
Rs. 43 crores on paper, surely, those
books which are n current use should
be made available, and it is quite
by chance that one comes across the
books that one wants at the Govern-
ment book-stalls

There is also some reference about
the paper used by the Posts and Tele-
graphs Department. The other day I
cmade a suggestion and said how paper
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is wasted and how it should be pre-
vented. Now, if one wants o send o
registered leiter today, on has %o
fix three postage-stamps—350 nP, 20
nP and 1} nP. Why can we not have &
stamp of the denomination of 71 nP?
That wall reduce the quantity of
paper, ink labour, ete, to the extent
of two-thirds. This 1s ordinary com-
mon-~-sense. Where there is demand
for the consumption of stamps of
certain denomnations on an exten-
sive scalc, then, surely, stamps of
those denominations must be printed
and we should not be made to lck
three postage-stamps instead of one.

Cuming then to page 42, Demand
106, about the Capital Outlay under
the Mmnistry of Commerce, I would
like to say this The Nangal Fertii-
zers and Chemicals, Ltd, 1s a Rs 30
trores project which 1s now under
construction. Strangely enough, there
1s no information given to us as to
how this particular project has pro-
gressed and strangely enough, agan,
by coincidence, the hon Minister for
Commerce only today presented to
the House the annual report on the
progress of the Nangal Fertilizers and
Chemicals, Ltd 1 should lLike to ask
the hon Minister--we are not as
quick as he 18 with figures— how we
can digest these figures within the
space of half an hour or one hour,
figures contained this entire report, and
then sanction the grant which he has
asked for What 1s the reason for ask.
ing Rs 70 lakhs nearly® He says, “we
are short of the estimates”. That is
hardly any reasons. Unless you are
short of estimates, you will not come
here That is obvious, but why do you
go wrong in your estimate? So far ag
additional work undertaken is con-
cerned, no information whatsoever is
given and this House is simply asked
to sanction Rs. 70 lakhs without read-
ing the annual report.

For the Hindustan Machine Tools,
Rs 85 lekhs are required When the
Government say that they want money
either to invest as equity capital or
for loans, they must make out a very
clear case as to why their estimates
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went wrong, what was the special
factor which necessitated the addi-
tional investment, etc, But nothing s
said about 1t in the notes.

We are alsc told that Rs. 10 iakhs
are required for the foundry project.
1 am surprised because the foundry
18 8 necessary part of the project for
which provision should have been
made already. But late in the yeur,
we arve asked to give Rs, 10 lakhs for
this.

I now come to page 45 regarding
Nepa Mills A very peculiar method
of adjusting finance 18 seen herc. We
are told that after the reconstitution
of the capital structure, i1t was de-
cided that the paid up capital of the
company should be Rs 5 crores—
shares to be held by Government of
India Rs. 2,55.00 lakhs; shares to be
held by Madhya Pradesh Rs. 16973
lakhs and shares by public
Rs. 75:27 lakhs. To achieve ths,
1t is necessary to convert a sum of
Rs. 250 lakhs out of the loans sunc-
tioned to the State Government for
financing the project 1mnto equity
shares. There may be good reasons for
that; I have got nothing to say about
it. But the point 1s that this Napa
mills project has been in existence for
12 years. In the beginning, it was guar-
anteed by the State Government and
extensive forest rights, rights to draw
water and so many other facilities
were granted to 1t But we are told
now that after 12 years, the gross pro-
fits are Rs. 22 lakhs But these are
1llusory, because they do not provide
for Rs. 35 lakhs for depreciation and
about Rs. 19 lakhs by way of inter-
est on loans After all this, there will
be a loss of Rs 38 lakhs. I am sorry
that in a project in which we have
invested over Rs. 3 crores, which has
been working for 12 years, stil]l we
are not In a position to find out why
t 18 not making a profit. At the rate
of Rs. 33 lakhs lossa year, the equity
capital would be practically wiped off
m less than half a dozen years. A
committee was appointed {o enquire
into the affairs of the company in
1853, I think the time has come again
for smother committee to be appoint-
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ed. to enquire into the working of the
Nepa Muls.

Coming to Demand No. 112 on page
46—*"Capital Outlay on Currency and
Comage”—it is a matter of adjustment
and book-keeping. 1 quite agree that
Government, w.th the object of
strenghening the country’s monetary
reserve, may purchase gold from the
Mysore Government But why 1s 1t
that the price which 1s to be debited
to the capital outlay on currency and
comage should be at the Interna'ion-
al Monetary Fund rate of $ 35 per
ol. ¢¢, nstead of the full purchase
psice and the balance 1s debited as
subsidy to the Mysore Government?
What 18 this subsidy? The terminology
18 wrong; 1t 1s really part of the price
paid to the Mysore Government for
the gold purchased. There 15 a dis-
parity between the import price and
the price at which gold actually sels
in the country The Mvsore Govern-
ment has to be paid the whole price
prevalling 1n this country in the free
market. Therefore, why should only
a part of the price be debited to the
capital out'ay on currency and con-
age” The whole thing should have
been debited to that There 15 no such

thing as subsidy to the Mysore Gov-
ernment.

Mr Speaker: Instead of the State
Government, if 1t were a private

concern, possibly 1t will have to pay
excise duty

The Minister of Finance (Shri
Morarji Desai): That i1s another rea-
son According to international law
and Monetary Fund rules, we cannot
pay more than the price obtamning
in the international market But the
Mysore Government would have got
more if they have sold the go'd In
the market in this country, becau-e
the price in this country is more. So,
we are paying them the price at the
international rate, but to compensate
them for the rest, we give them a
subsidy It i only a matter of ac-
counting

Shri Naushly Bharucha: That 1s not
subsidy, but part of the purchase
price.
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{Shri Neuahlr Blurncha):
Coming to Demand No. 117, page
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get a fuller report as to how the steel
plants are progressing, 1 do not think

mexhaustible sink which we call the
Hindustan Steel (Prmivate) Lanuted
So far as the loan to the railway de-
velopment fund 18 concerned, I wnill
speak about 1t during the railway
budget discussion

Coming to Demand No 119, page
80—*Purchase of Foodgrains”, as my
hon friend, Shn Supakar, has nightly
pointed out, how 18 it that the esti-
mates of foodgramns imports are so
very widely fluctuating The obwvious
reply of the hon Mmister would be
that they could not foresee the failure
of the monsoon But there 18 no reply
to the other point, ;2. why 1s 1t that
we do not exert more to procure rice
mternally and why is it that only
after the failure of monsoon, we be-
come more energetic and find that we

earetully.

These are the points, I wanted to
put forward and I hope the hon Min-
ister will give very satisfactory
answers

(General), 1988.50

Shei Mihamdy (Dhenkanal): &
woulll' lilee to confins my obeervations
to Demand No. 68. It 13 unfortunate.
that the eut motion I gave notice of
was not recaivad by the Secretariat,
but nonetheless, I will confine my
remarks to Demand No. §8 which
relates to ‘Privy Purses and Allow-
ances of Indian Rulers”. 1 will confine
myself 0. the voted aspest of if. What
I would like to bring before the House
15 the fact that political and partisan
motives are working behmd the grant
of allowances to the rulers’ depen-
dants. It 13 & matter of serious con-
cern that behind the facade of Prem-
dential discretion, an amount of dis-
crimunation should be there in this
matter and that too for political con-
siderations The House knows that such
rulers who are continuing to enjoy
the recognition of the President, under
article 296 of the Canstitution, are in
enjoyment of a certamn quantum of
privy purse, which has been guaran-
teed to them by the Constitution
These are charged items But over and
above those privy purses, the rulers”
dependants and the relations are 1n
receipt of monthly allowances from
the State Governments concerned
These are not charged to the Consoh-
dated Fund of India, but charged to
the Consolidated Fund of the States
concerned There i1s a matter of great
constitutional propriety in this [
would hike to know from the hon
Minister 1n the first mstance how
allowances and grants to the depen-
dants of the rulers are charged to the
Consolidated Fund of India and
under what law

Secondly, you will find from De-
mand No 58 that we are making pro-
vision for allowances to relations of
rulers of Nandgaon, Athmallic and
Baudh It will be quite interesting to
recall that the Orissa Government, by

dants and relations The Chief Min-
1ster of Orissa m u statement on the
floor of the Orissa Legislative
bly had announced that the allow-
ances which were being paid
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wabinet, who was getting Rs. 500 per
wmonth. Therefore, in order not to in-
convenience her this kind of discrimi-
mation was made to start with. But
snother discrimination was noticed
woen ‘after and even some other dow-
ager Ranis in the State of Orissa are
pow receiving monthly allowance to
the extent of Rs. 5,000. But the other
dowager Ranis who were not to the
political liking or choice of the party
in power were granted only Rs. 500
‘per month. Now what we find is that
the Rani of Baudh 1s being given
Rs 2,000 p. m.

Now the genesis of the matter s
like this. After the death of the Raja-~
saheb of Baudh, the President did not
choose to grant recognition to the
adopted son of that family. Here 1
em oomstramed to  observe that
Because the late Rajasaheb of Baudh
was not politically very sympathetic
to the party in power, even though
htheeuedndqtionm Dholpur

ipur other procedures were
ond. the case of Baudh those
time-honoured principles were mnot
Sollswed but = tribunal was appoint-

cept merely stating that it was left
sheo'utely to the discretion of the
President, 10 appoint whatever tribu-
oal he chooses. But even though the
tribunal in its Aindings decided that
the adoption should go in favour of
& particuler person, the President
“hose to annex the State by lapse,
$nd after that the Rani has now been
B m
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Re. 1,000/- and 4 s mow been
jncressed to Re. 2i000.

My point is that if the Rami will
get Rs. 2,000 per month, then her
dllowances have to be credited to the

Fund of the State. You
vill find ¢that in Kerala the rulers’
dependants are in enjoyment of
allowances. In other States like Bom-
pay also they are in enjoyment of
allowances. But those allowances are
pot credited to the Consolidated Fund
#f India. 1 would like to know why
¢his novel procedure, why this strange
departure, has been made and allow-
ances are being provided for, from
the Consolidated Fund of India. The

speason is very simple and to that I
sake very strong exception.

Me. Deputy-Speaker:. Was this
fis, 1000 being paid out of the Con-
golidated Fund of India?

Shri Mahanty: Yes, from the Con-
goldated Fund of India. Actually, it
should be from the Consohdated Fund
pt the State.

Mr. Depauty-Speaker: So, 1t is only
an increase from Rs. 1,000 to Rs. 2,000.

Shri Mahanty: My humble submus-
gion 1s: firstly, if they are increasing
from Rs. 1,000 to Rs. 2,000 let us
gnow the reason; secondly, why
shouid the allowances be credited to
¢he Consolidated Fund of India and
why not to the Consolidated Fund of
the State?

Mr. Deputy-Speaker: That muast
pove been discussed at that stage,
pecause that Rs. 1,000 is already being
prid. Now the hon. Member can legi-
simately object to the increase and
sk why should there be an imcremse.
That is &ll right But so far as the
original Rs. 1000 is concerned, why
¢hat was being charged to the Con-
golidated Fund of India, that wse

gettled long ago.

Shrl Mahanty: 1 hope it is not time-
I wanted to draw the atten-

gion of the Minister to this and ask
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[Shri Mahantyl
him why it is not being done and why
this discrimination is being permit-
ted.

My second submission is this: if
you are relaxing this in favour of
certain individuals—may be due to
your political inclinations, likes or
dislikes—why not extend the same
benefits to the dependants of rulers
who may be getting Rs. 5, Rs, 200 or
Rs, 500{-? My submission is: to start
with, why this discrimination? Why
are you seeking through the back-
door of the Indian Parliament to get
these kinds of allowances Increased
and why this is not being credited to
the State exchequer? Why are these
matters not taken up on the floor of
the State Assembly? Since this is
being done through the Parliament,
I would like to request the hon.
Home Minister to consider whether
the dependants of other rulers should
not also be extended this benefit,
notwithstanding their political differ-
ences, inclination or disinclinations.

I will not take more time of the
House but before I resume my seat
I will request the hon. Home Minister
to give us satisfactory reasons why
this kind of discrimination has been
made and how long this discrimina-
tion is going to continue.

Shri Panigrahl (Puri): I will refer
to Demand No. 1 relating to the Min-
istry of Commerce and Industry. It is
stated that the Demand is for the
ereation of additional posts during the
year to cope with the increase in
work due to expansion of the activi-
ties of the Ministry in the various
fields, namely, working of several
schemes for various purposes includ-
ing development of export promotion.
I will confine myself to the question
of development of export promotion.

During the last one year I have al-
ways been bringing to the notice of
the Ministry of Commerce and Indus-
try and also the Ministry of Labour
that more than 137 managanese mines
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have already been closed, and they
are closed for the last one year. Most
of these mines are situated in the
State of Orissa and more than 15,000
labourers have gone out of employ-
ment because of this closure, When I
brought these things to their notice
I was told that the situmstion will im-~
prove because of the efforts that the
Government is making to promote the
export of jron and manganese ores to
different countries and to explore
new markets. While they are incurr-
ing more and more expenditure for
promoting exports, I would like to
known from the Ministry how far they
have been able to find new markets
for manganese ores in those countries
which were not exporting so far,
leaving aside the traditional country
to which we were exporting, namely,
USA. How many new markets have
been explored through the efforts of
the Ministry of Commerce and Indus-
try so that all those manganese mines
which remain closed for the last one
year may be opcned? Can we at least
have an assurance that they will be
opened very soon?

Among those who are engaged in
this particular trade of manganese
ore there are many small mine-own-
ers as well as some big mine-owners.
The difficulty is more keenly felt by
the small mine-owners. They have
repeatedly asked the Government to
extend the facilities to them so that
they will be in a position to export
their ores and the mines will work.
But no concrete or positive steps
have been taken s0 far to see that
these mines start working.

I now come to Demand No. 58, to
which my hon. friend Shri Mahanty
referred. I do say that there is dis-
crimination in allowing these allow-
ances to the relatives of the ex-rulers
of the Indian States. I would like to
know from the hon, Minister the
necessity to increase the allowance of,
the Rani of Baudh from Rs. 1,000 ¢o
Rs. 2,000 per month. In Orissa iteelf,
every yesr, the Government is pay-
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ing Rs. 18 lakhs to the ex-rulers to-
wards privy purses. So far as the
Government of India is concerned, we
are paying more than Rs. 5§ crores
every year. Besides that, there are
these allowances to the families ©f
the ex-rulers. In Orissa, they were
paying more than Rs, 3 lakhs every
year. It is good that as a result of
popular demand and as a result of
those forces which did not want to
give any privy purse or any allow-
ances to the families of the ex-rulers,
the Government considered and they
have been able at least to stop these
allowances to the families of the ex-
rulers. I would like to submit that the
Government should take a  positive
line in this respect. Eleven years
have passed and a definite time has
come when the Government of India
should assess the strong feeling of
the people as to why so much money
should be paid to these people, and
why, after all, so much money should
be paid towards the allowances of
families of these ex-rulers. This is
really a question which concerns
mostly with our State of Orissa and
the people are very much agitated
over it. I would like to know in res-
pect of increasing the allowance from
Rs. 1,000 to Rs. 2,000 per month with-
out giving any reason to us, why this
increased allowance was given to a
particular Rani when there are 25
Ranis in Orissa—why this partiality
for one Rani. I submit that the Gov-
ernment should really take into con-
sideration the ever-growing feeling
fn the State of Orissa with regard to
giving allowances and privy purse to
ex-rulers and to their families and
%o their wives, of course,

Then, I come to demand No. 117

—————— " Vvt arw e e e et

Supplementary -:
Grants (General) uP
1958-59

the notice of the hon. Minister. Last
year, the Government of Orissa has
pad an amount of Rs. 3 crores to-
wards interest on the loans which the
Government had taken from the
Government of India, The Govern-
ment of Orissa really is not in such
a position. I am not pleading for the
Government of Orissa. The Govern-
ment of Orissa is trying to impose
certain new taxes to collect this inter~
est which is due to the loans which
have been advanced by the Govern-
ment of India to that State. A great
agitation is now going on in Punjab.
The whole peasantry in the Punjab
are revolting and they are agitating
against the imposition of betterment
levy. Why then the Punjab Govern-
ment is being forced to levy this
charge? It is because they have been:
constantly reminded by the Govern-
ment of India to pay us the loans or
the interest that is due to the Govern-
ment of India on the loans advanced
to the Punjab Government. The same
situation exists in Orissa also. The
Government of Orissa is trying to
impose new taxes on the people so
that the Government of Orissa may
be in a position to pay up the interest
as well as something towards the-
loans. This is really the last straw on
the camel's back. The people of Ori~
ssa are very poor. It is really some-
thing impossible for the Government
to pay Rs. 3 crores towards the inter-
est on the loans advanced to the State
Government. Let there be a policy;
fet us decide; let the Government
come to a conclusion. So far as the
loans sdvanced for multi-purpose
river valley projects—take the case
of Hirakud or Machkund or the Delta
irrigation schemes....

An Hon. Member:
Sagar.

Shri Panigrahi: .... I mean all the
States—Andhra, Madras, Punjab and
West Bengal, ali the States which are
receiving loans from the Government
for carrying out multi-purpose river
valiey projects or medium or major
{rrigation projects—let those loans be
consolidated. If they come to Rs. 100~

Nagarjuns
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-cxores, lot the State Governments be
informed that after 30 years you
are going to pay these lomuns. If they
are consolidated, at least the State
Governments will be in a position to
Xnow and assess their resources and
they will also calculate as to how
they will be in a position to pay these
loans. This is constantly agitating the
minds of the State Governments. I
am quite sure that many times, the
«Chief Ministers of the different States
whenever they meet in person or by
writing, they must be bringing these
facts to the notice of the Minister of
Finance or the Deputy Minister of
Finance or whenever he visits our
State or any other State.

With regard to the last demand for
Purchase of foodgrains, 1 would like
90 point out that I am not opposed to
the introduction of State trading in
foorgrains, 1 very gladly welcome it.
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and tell them that here is the
who has been appointed as purchasing
agent. On account of this, the peasants
are selling their rice and paddy at
Rs. 8 per maund whereas the price
fixed is Rs. 7 for paddy and Rs. 18
for rice, per maund. The Government
of Orissa has also repeatedly requested
the Central Government to increase
the price of rice to Rs. 15-8-0.

Another question comes with regard
to inter-State agreement regarding
purchase of rice and paddy. Besides
the purchase of rice and paddy by the
Central Government from Orissa, the
Government of West Bengal entered
into an agreement with the Govern-
ment of Orissa to purchase rice and
paddy separately from that State. A
price wag fixed. I would like to know
why 1t i that in the later stages, the
Government of India intervened amd
did not allow the West Bengal Gov-
erament to purchase rice and paddy
directly from Orissa Government. In
the case of Kerala, the other day, the
Food Minister told us that Kerala has
been asked to procure rice and Paddy
from Andhra and from Madras States.
Is this not discrimination? The Gow-
ernment of India says, from Orisea we
‘will purchase rice at the price fixed by
the Government of India and we wiil
sell only to the Government of West
Bengal. Whatever requirements are
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case of Kerala State, when that Gov-
ernment wants all the purchases
should be made by the Centra} Gov-
ernment and should be handed over to
the Kerala State, that principle 1s not
being accepted. The Government of
Orissa was getting more price when
they entered into an agreement with
the Government of West Bengal As
a result of the intervention of the
Government of India, that agreement
is not going to be carried out The
Government of Orissa has not got the
price for which there was agreement
with the Government of West Bengal.
Why this discrimination so  far as
Orissa rice 1s concerned? With these
words, I conclude

Shri Tangamani (Madurai). 1 sent
notice of certain cut motiong by post,
but since they did not reach here 1n
time, ] am not at  hberty to  move
them

Mr. Deputy-Speaker: Most of those
that have been reccived through post
arce uns:gned!

Shri Tangamani: 1 shall confine
myself to the ten cut motiong  1n
respect of Demand Nos. §, 37, 67, 69,
84, 96, 106 and 118.

Regarding Demand No 5,  already
Shri Bharucha has said  something
about the Indws 1958 Exmubition. Wi
aic al] glad that the receipts were
Rs. 48 lakh, although our expenditure
side including the capital part of it
was only Rs 64 46 lakhs Although I
would like to congratulate the Gov-
ernment on this Exhibition, I found
that there had not been  enough
response from the State Governments.
I have seen many exhibitions run by
the State Governments, and I cannot
but say that there ha; been a certan
amount of non-co-operation from the
State Governments in respect of this
Exhibition. 1 would like to know why
the State stalls were not as attractive
a3 they ought to have been,

My second point in respect of this
Demand is in regard to the attention
Raid to the various employees who
were drafted from all over the coun-
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try. The Exhibitton was being
extended from time to time, and the
final date was 31st January 1959,
although it was 1958 Exhibition There
was intense cold m Delhi, and many
people who came from the South have
written to some of us and complained
that they were not provided proper
quarters or cnough warm clothing and
that they were not told that the
Exhibition would be extended from
time to ttme I would specially lhike
to mention the raillway employeces who
were drafted from Golden Rock They
were put to a lot of suffering. That 1s
the information 1 have received So,
1 take this opportunity to impress
upon the Mmster to check up this
matter and see that such a thing 1s not
repeated when the next exhibition
comes

The Minister of Revenue and Civil
Expenditure (Dr B Gopals Reddi):
What exactly 1, the suggestion?

Shri Tangamani: “Lack of attention
to the emplo)ecs drafted from  all
over the country for the Exhibition in
spite of the extenvon of India 1958
Exhibiion”  That 1s my cut motion
That 1< whuat 1 wanted to move

Mr. Deputy-Speaker: The cut
mot on ny nat be refetied to

Shri V. P Nayar (Quilon) He says
he wantcd to move 1t

Mr. Deputy-Speaker; Why refer to
that® He 15 speaking onlv on the
Demand  He mght gine his sucpes.
tions

Shri Tangamani: Demand 37 deals
with  pavment of supecraitiuation
allow ances and pensiors 1 would like
to know whethg this 18 due to the
enhanced pension that was being paid
or whether anv cnhanced penvion v a-
being pawd at all  If not what exacuy
18 the reason for the sum of Ry 13
lakh; demanded now?

Demand 67 mainly dea's with the
arrears of rent for the bulding
occupied by All India Radio, Bombay
and allled matters I would like to
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point out that there are still many
radio stations in rented buildings, and
in such cases, they have either to be
shifted 1o other buildings or an
improvement has to be made to the
building, or a new building put up. I
would specially like to mention the
dilapidated condition or the very
unsatisfactory condition of the AIR
Station in Trichinopoly.

Now I come to Demand 69. Ministry
of Irrigation and Power We know
therc has been a lot of delay mn the
settlement of the cana] waters dispute
between India and Pakistan Although
during the Question Hour some hght
was thrown on the present position, I
would hike to know what exactly the
present posttion 1s so far as  this
dispute 1= concerned, because  this
Demand also deals with this particular
aspect of the dispute

Coming to Demand 84, Ministry of
Transport and Communications, we are
to'd the excess 15 due to the creation
of additional posts during the year to
cone with the expansion of the activi-
tives of the Ministry 1n connection
with the «ettng up of a  separate
Department of Tourism, the constitu-
tion of the Road Transport Recorgani-
sation Committee etc. This Road
Transport Reorganisaitlon Committce
like many other committees, has been
set up and we occasionally read 1in
the’ papers that it has been visiting
certain centres 1 would hke to know
whether any interim report hag been
submitted by this committee and
whether anv firm date has been fixed
for submission of the final report. If
they have submitted an interim
reoort what is the nature of the
report, and how far have the recom-
mendations contained 1n 1t been
implemented?

Coming to Demand 96. Ministry of
‘Works, Housing and Supply, I1find that
the original grant voted was Rs. 25
crores The supplementary estimates
for the year ending 31st March, 1958
come to Rs. 2,89,93,000. This shows
a big disparity, and the reason that
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is given ag to why they were not in
a position to assess the estimates
beforehand 1s not convincing, This
may be due to lack of planning. I
would certainly like a further
explanation from the hon Minister in
addition to the note that has been
given here. Ig thig the regular
Practice that when the original grant
voted 1s Rs 25 crorcs, thereis a
supplementary demand for Rs 8
crores under the particular head? That
1s exactly what I would hike to know.

Under Demand 106, Ministry  »f
Commerce and Industry, a sum of
Rs 95 lakhs is required for the pur-
cha.e of shares in the Hindustan
Machine Tools and a further sum of
Rs 10 lakhsis reauired for the
foundry project of the Hindustan
Machine Tools It 15 stated:

“Due tu the diversification of 1ts
manufacturing programme and
stepping up of production, the
requirements of the company for
good quality castings have
increased steadily  In the absence
of Foundry of 1ts own, the com-
pany ha becn experiencing great
d fficulty 1 1itg full requirements
of castings "

14 hrs

Ansing out of thiy, I would like to
know something about the functioning
of the Hindustan Machine Tools Ltd.
We were told that it was here that
a]l the targets fixed for the Second
Plan had been exceeded by nearly
three hundred per cent, and they have
produced during this period of one
year about 100 lathes, I would like
the hon. Minister to tell us whether
the lathes that are now produced in
the HMT are of a superior quality or
of an inferior quality, I have myself
visited this factory, and I have, there-
fore, got special reasons for advancing
this point. I would like to know whe-
ther there is any ban on their manu.
facturing the different types of lathes
of an inferior quality, and whether we
want to protect certain other In-
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dustrialists by not manufacturing the
types of lathes which are very much
in demand in the market. That is the
royalty that we are paying to  the
Swiss firm for every lathe that we are
now producing? 1 would also like to
know whether the import of lathes
by the Government of India from
the foreign countries has in any way
affected our production here. And
what is going to be our regular target
of production?

In the report, we also find mention
at different places about the diversi-
fication of the manufacturing pro-
gramme. What arc t-e¢ other things
which are now being manufactured,
and which are proposcd to be manu-
factured in the HMT?

Again, this is onc¢ of the important
concerng in the public sector where
there is workers’ participation in
management, What is the expericnce
that hag been gained so far by
enforcing this schemc of workers’
participation? I would also like to
know whether training is given to
these workers, what the nature of this
training is, and whether we propose to
give more training and also increase
the number of trainees in this parti-
cular factory. And what is the sort
of incentive which is proposed to be
given to these employees who  have
really exceeded the target of produc-
tion?

Having said this, ] now come to
Demand No. 119. Enough has been
said about this particular Demand
already, which relates to purchase of
foodgrains from abroad. The point
that is not clear to me is whether this
increase by Rs. 67 crores, that is, an
increase from Rs, 124 crores to Rs. 191
crores is due only to the quantity that
we imported or due to the excessive
price that we had to pay. These are
the two points that I would like to
know, What is the extra amount that
is required on account of increased
quantity, and what is the extra that
is required on account of increased
price? A certain break-up is neces-
sary. :
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The Minister of Agriculture (Dr.
P. 8. Deshmukh): If I may satisfy my
on.  friend, it is  entirely due to
increased quantity; no portion of it
is due to increased price,

Shri Tangamani: My next point is
this. By the year 1958-59, we would
have imported foodgrains to the value
of Rs. 191 crores. In this connection,
I would 1i¥» to know what steps have
been taken during this period for
increasing food production. We hear
that several steps have been taken
through the Ministry of Community
Development, such as the Japanese
Method of Cultivation, and so on. How
far have these methods helped to
really minimise the imports? If that
increased production had not taken
place, how much would we have
imported? Would the imports have
increased, and would we have
required more than Rs, 91 crores?

I would also like to know  what
steps are proposed to be taken in
regard to procurement of foodgrains,
and whether it is proposed to  start
State trading in foodgrains, and if so,
by what method. So far. there iz no
indication about this, It is an
important item, and 1 am sure the
country is very anxious to know how
much we are going to import next
year. This jcar, we are going to
import to the tune of Rs. 181 crores.
Are we going to import more than
Rs. 191 crores worth of foodgrains or
less next year? That ig the point
which is now before us. On this
particular point, I would also like to
know, as 1 have stated already, what
steps we have taken {0 increase food
production_

1 find from the explanatory note
that the import of rice is not consider-
able; mostly, we have becen importing
wheat only. I would like to  know
whether this import of rice was
sufficient to meet the needs of the
country, especially, so far as the rice-
eating area was concerned.

As I have stated already, I wa_mted
to confine mysel? only to these six or
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seven Demands, and I shall be happy
to know the hon Minister’s rephes

Shri V P. Nayar: I would confine
my remarks only to two Demands,
namely Demands No 97 and 1

1 find from page 41 of the explana-
to1 v memorandum that on account of
the purchase of paper which have
become necessary for Government
usc, we have to spend an additional
amount of something hke Rs 39 to 40
lakhs 1 would lhike to know from
the hon Minister how, when the Tarniff
Comnussion has only recen‘'ly been
asked to enquire into the structule
of the paper industrs with spccial
referente 1o s cosung, s has
become necessary There has been
many a time when we have heard
from the hon Minister a very power-
ful dcfencc of the paper industry in
our country, but from the information
whuch we have at our disposal, we dre
convinced that this industry has been
making the h.ghest profit for an)
industry m our country I do not want
to quote the profit indice , of which
the hon Minister 1s himself aware In
this case, when already Government
have chosea to ask the Tariff Commis-
sion to mahe an enquiry, Government
which consume the bulk of paper
produced m these mills are trving to
give at the rate of R\ 154 moie pu
ton than what they paid last yecar 1
am afraid that if thig 18 the attitude
we should not find fault with  the
private tiade for boosting up the
prices of paper, which, as you hiow,
18 one of the very vita] requirements
of many sections of our people 1
would lhike to know fiom the hon
Minister why 1t has become necessary
to pay imnstead of Rs 1423 64 per ton,
which they used to pay last year,
Rs 1577 90 per tons, for 26,000 tons
which Government intend to purchase

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The
reason 1s the Central Sales Tax and
the imncrease m the excise duty which
was begun to be levied in the latter
part of 1857-58
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Shei V P Nayar: I shall be very
glad if the Minister would also say
that the pricer which Government had
to pay were less than those that they
paid last year; if that be so, I ghall be
very glad But, according to me,
seeing the reaction of the prices of
paper 1n the market, I fing that this
increase m pricey 1s probably due to
the fact that some influences have
worked 1n such a way that before the
Tarff Commussion arrives at a famr
price, the mills must have made
Government purchase and keep stocks
1 shall be glad 1f I am contradicted on
this point

The second point + hich I would like
to cxpress 1s about expoit promotion.
What 1, the trouble with ou: export?
I do not want to go into the figures
here again because shortly we shall
get an opportunity to discuss the
whole matter of export at the time
when we discuss the General Budget.
But I am very sorry to read In a
paper published by a very mmportant
person who was sitting over there
bcfore—and as you know he never
writes anvthing or speaks anything
withou' the fullest sense of respons:-
bshtv, I mean Dr Lanka Sundaram—
what he has writtrn about a particular
appointment

Dr P 8 Deshmukh- Is that why he
1» not here?

Shri V P Nayar That may be so
There may be 2 variety of reasons for
that  But in askung for supplementary
grants, the explanation given 1s that
thev had to appoint cne or two
officers This 1s the explanation

“Cication of additional posts
during the year to cope with the
increase in work due to expan-
<1on of the activities of the Minis-
try m the various fields, namely,
(1) working of several schemes
under Engineering Industries, (i1)
promotion of Khadi and Village
Industries, (1) Development of
export promotion and (iv) revi-
sion of Trade Marks and Patents
Bill”
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X want to touch only on export pro-
motion because there 18 something for
the hon Minister also 1in that I know
that an organisation has been get up
in West Germany with headquarters
at Frankfurt and an officer has been
deputed from the Commerce Mimstry
to go and take charge of it I do not
know whether 1t 1s to meet the pay
and allowances of that particular
officer that this sum has been provided
for or not, but m Dr Sundaram’s
paper there 1s & very interesting
account of this particular gentleman
‘With your permission, I want to read
a few sentences so that afterwards I
need not make any comments This 1s
from the Editonal

“What we object to 15 the selec-
tion of an ndividual who 1s
mnnocent of the Goerman langu-

age —

angd he 1s gomng to head the Mission
at Frankfurt—

“and who 15 eventually to hold
charge of the greater portion of
the Continent where this language
18 essential Further the follow-
ing 1s the circular this officer 1s
stated to have sent out before his
departure from New Delhi for
Bombay where he reportedly had
secured a number of receptions
and other entertainment on the
basis of his circular”

This 1s from the 1ssue dated February
18, 1959 He quotes the letter which
thig officer 1g said to have sent 1n a
circular form to some of his friends
in Bombay, with the result that in a
short sejourn in Bombay 1t appears
that he was really unable to mect his
commitments for accepting invitations
to dinner, lunch and what not This
3s what he writes

“This 1s just to formally inform
vou that 1 have been appointed as
Director European Trade  with
headquarters at Frankfurt (West
Germany) having )junisdiction
aver the whoie ot the Continent
The pay and allowances aftached
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to the post come to Rs 5,000, free
from income-tax "

Probably that must decide the
standard of entertainment to which he
19 entitled—

“We will be leaving Delhi about
the 1st of February, 1958, for
Bombay "

I do not know how this ‘we’ comes
i Probably ‘we' means ‘including
his family’ It was an indication that
if at all he was to be entertamned, 1t
must be for the whole family I have
not seen the face of thi, gentleman
for my life and I do not think I wall
see also But that 1s not the point

Mr. Deputy-Speaker: Nor has he
any other source of information
besides this responsible person

Shri V P Nayar. I have 1 wll
come to it That may not be neces
sary because 1t 1s clinching in  this

"We will .be leaving Delh: about
the 1st of February, 1959, for
Bombav from where we sail on
the 7th of February, 1959, by the
luxury  awr-condittoned vessel
“Victoria’

Dr Lanka Sundaram m his usual
way makes a verv cryptic reference
like this

“We regret to say that 13 a very
stupid letter”

1 do not know how 1 would have
described 3t But I think we must g.ve
credit to Dr Sundaram

I want to know what are the pur
poses for which this organisation has
been set up Elsewhere I find that a
very large percentage of our foieign
trade still remamns 1n the hands of
companies controlled by foreigners
This 1s not _the opportune time for
discussing that, but I want to know
whether in cetting up thi; organisation
Government have under contemplation
anv scheme by which the monopoiy of
the foreign-controllcd interests sn the
1atter of export—which 1s more than
a third of this country's exports, @s
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revealed in another issue of the samc
Journal—will be looked into, and whe-
ther this organisation will try to do
anvthing to break that monopoly
whch 1s now strangling the industrial
progress of this country, With these
few words, I oppovc these two
Demands

14.15 hrs
[Mn. SpeAKER m the Chair]

Shri T B Vittal Rao (Khammam):
Before I proceed with my observations
on these supplementary demands, may
I point out that the Ministry of
Labour and Emplovment 15 not repre-
sented here, and therc i1 a demand
also under that Ministry?

Dr P. S. Deshmukh: We are all
here, labouring

Mr Speaker: Other hon Ministers
will note down the points

Dr. P 5. Deshmukh: Yes.

Shri T, B. Vittal Rao: But we want
a reply

Mr Speaker: Why does the hon
Member worry so murh’

Shri T. B Vittal Rao: Previously
you had ruled that when supplemen-
tary demands were taken up, the
Ministers  concerned with  those

demands should be present in the
House

Mr. Speaker: I find so many Minis-
ters today

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
15

Mr. Speaker: The other Minister
will come and reply. But it must be
left to the Minister to find out whe-
ther it is worth replying or not.

Shri T. B. Vittal Rao: Then it is all
right.

Shri V. P. Nayar: How can another
hon. Minister find out? I can under-
stand the Labour Minister being able
10 say whether a reply ought to  be
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given or not, but in respect of a
matter pertaining to the Labour
Ministry—if we raise it—how can the
other Ministers say whcther it ought
to be replied or not?

Shri K. C. Reddy: Wait and sec

Mr. Speaker: All thigs is unneces-
sary. Why does the hon. Member
anticipate that there is really an
important matter which the Labour
Minister alone can explan? I am sure
he or his Deputy will come. Hon.
Members need not worry themselves
on that scope, If they say something
very unpleasant, 1t 1s for Government
to reply to it Why ave they worried?

Shri T. B. Vittal Rao: I will first
take up Demand No 18 pertaining to
Scientific Research

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): That
is not under Labour and Employment
Ministry

Shri T B. Vittal Rao: I recenlly
happened to vist the Nationa] Metal-
lurgical Laboratory at Jamshedpur.
There some very good work has been
done Recently, they have found out
an alioy to replace nicke]l We import
nicke} from  foreign countries at
Rs 15,000 per ton. By the discovery
of this alloy of mansenese, chromium
and other things, they have proved
that the mmport of nickel could be
done away with Therefore, I would
hke to know—there 13 another
Demand under Mint, Demand No. 35—
whether any use 1s being made of this
alloy for minting coin I was told
that it had not yet been done, but
some sample coing had been made.
1417 hrs.

[Mr DEPUTY-SPEAKER n the Charr]

I do not know what use it is being
made of. But it could be very usefully
utilised.

Secondly, I am very glad to know
that under the Council of Scientific
and Industria] Research, they have
opened a pilot low ghaft furnace plant
recently, The opening ceremony was
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performed by our Minister of Steel,
Mines and Fuel. By utilising fuel
other than coking coal, they would
manufacture steel. We have got wron
ore deposits in various parts of the
country, We have also got coal mines
here and there which have coal not of
the coking coal variety. 1 would like
to know whether thig coal and iron
ore—like the 1ron ore 1n  Salem
district and m Andnra Pradesh and
the coal in Andhra Pradesh—could be
utifised for making steel This could
be experimented at this pilot plant
They should not confine themselves to
only certain regions where they get
iron ore and coking coal

I now wume to Demand No 95--1
will refer to Demand No 72 concern-
ing the Mmistry of Labowr and
Employment later—wh.ch relates to
Supplies The Rallways had sent a
team in order to procure steel for
them For that someone from the India
Stores Department under the WHS
Ministry was deputed 10 help them,
with the result that their places mn
the India Stores Department were
not filled up. Therefore, 1nspection of
stores and materials was left to  a
private agency Sir, the purchase or
import of stores from foreign coun-
tries has been the subject matter of
cnticism 1n this House. Time and
again we have been raising this gues-
tion Our own people are there either
in the India Stores Department in
UX. or m the Supply Mission at USA
I do not know why this responsible
work has been entrusted to a private
firm 1 would like to know which m
that private firm Even 1if experienced
people were not available, they could
have at least tried to fill up those
places with nearly experienced people

1 now come to Demand No 106—
Foundry Project for Hindustan
Machine Tools Ltd. For want of ths
there has been a handicap, and they
do desire that this foundry should be
set up. I do not know whether it will
be done on the basis of global tenders
or, as we have to rely unon the deve-
lopment loan from USA we will have
to purchase it. Because those who
worked in the beginning were Swiss
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experts, I think 1t would be better if
we 1nvite global tenderg for this <o
that + v can be sure that we pay the
fair price. Recently, in another place,
a contract was entered into for settings
up A foundry at a very exorbitant
cost of Rs. 25 crores I do not want
that to be repeated hece At the same
time, efforts must be made to speed up
the setting up of this foundry in the
Hindustan Machine Tooic Ltd,

Then 1 come to Demand No 84 1
do nut want to go into the guestion
of rcorganisat.on ot road transport
service—my hon friend Shri Tanga-
mant has dealt with 1t—but I would
hke to know what happened to the
Ship Repairs Coramittee This Ship
Repaus Committce was appointed
several months ago We do not know
when we are going to get its report
We would ke that report to be
exptdited In the details supphied the
hoporarium or the a:lowance that is
paid to the Charrman of that Com-
mittee 1s not given, whereas in another
place whert a non-official has been
appomtcd the honorarium has been
given 1 ao not know why this 1s not
given herc Oui foimer Doputy
Minister of Railway, Shr: Alagesan,
1s the Cha.rman of that Committee.
We are hearing rumours that a very
fabulous amount 1s being paid, and
absence of that information sn  the
details given here gives rise to suspi-
cion  Thercfore, we would like to
know when that report will come,
what is the honorarium that is being
pald to the Chairman of that Com-
misttee and how long thev will take
to submit the report

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Since I will not
be giving a detailed reply, Sir, 1
would hike to inform the hon Member
that the final report 1s expected by
the end of June We are quite con-
scious of the need that no greater
time should be taken than is neces-
sary. It is being kept mn view. As
a matter of fact, the Committee has
got to go from place to place, from
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anstallation to installation, and study
each mn fuli detail before submitting
a report That they are domng There
are big installations hike Mazagaon in
Bombay and the Garden Reach m
Cajcutta With regard to each one
they have got to go in thorqugh detail
Therefore, I think, whatever Shn
Alagesan and other members are
doing, we should be grateful to them
Shr: Alagesan 1s not getting a fabulous
amount at all, 1t 1s just what a Chair-
man of such a committee should get

Shri V P Nayar: How much?

Shri Raj Bahadur: Subject to cor-
rection—]I am saying from memory.
because there was no cut motion
relating to that—! think he gets
Rs 2,000 subject to all those cuts and

other things

Shri T. B, Vittal Rao: I am thankful
to the hon Minister for the clanfica-

tion

Regarding Demand No 117, I would
like to know how these appomntments
under the Hindustan Steel (Private)
Ltd .—1 am rcferring to high officials
and not appomtments to the lower
ranks—are made This 1s the next
biggest undertaking under Govern-
ment This comes next to the Rail-
ways We arc going to invest some-
thing like Rs 500 crores m the near
future I find that some retired high
officials of the Railways get crashed
into this Hindustan Steel (Private)
Ltd 1 have no quarrel about these
things, but what I find 1s that those
who have not had any outstanding
merit, those who have not been res-
ponsible for any big engincering feat
or any such thing during the'r tenure
of office 12 the Railways are also
brought in  How 1s 1* that only rail-
way officialc are brought in® I would
hike to know how these high officials
are recruited

Now I come to Demand No 72 re-
lating to the Mnistry of Labour and
Employment Something has been
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saud about the Working Journalists
Wage Committee  Firstly, as there
has been a vacancy caused due to the
premature death of one of its mem-
bers, I would like to know whether
the Committee will have to wat for
the filing up of this vacancy before
finalising 1ts recommendations  This
question of wages for working journal-
1sts has been hanging fire for the last
three to four years It was said, let
the Press Commission’s Report come,
then we will consider their case The
Press Commassion 1n thetr report have
recommended the mimimum wages for
correspondents That has not been
accepted Then the Wage Board was
appo nted The Wage Board recom-
mended the same thing But, when
one of the employers went to the
Supreme Court, the whole thing was
declared null and void by the Supreme
Court Later on this Committee has
been constituted Firstly, thcie has
been a scaling down of salaries by the
Wagc¢ Board compared to those recom-
mended by the Press Commission, but
now the Wage Committee 1s recom-
mending something less than what the
Wage Board had recommended
Agan, we are told that they are also
going 1nto the paying capacities of
individual newspapers This 1s gomng
to raisc problems concerning the
various industrial  disputes For
instance, Sir, there are 842 coal mines
in India There was only one All-
India Tribuna: and whatever recom-
mendation they made was applicable
to all the miner 1in India—big, small
or uneconomic Here, I believe, they
are going to make some distinction

Then, before these recommendations
are publiched, we find that certain
newspapers are closing down Bom-
bay Chron cle, 1 benueve, has given
three months not:ce of closure Also,
Amrite Bazar Patrike, Allshabad and
Amnrit Patrike Handi Edition are being
stopped No State Government is
doing anything in the matter I think
something should be done to expedite
the recommendations of the Wage
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Committee and also to see that there
are no closures before the Wage Com-

mitec’s recommendations are known
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Shri Dasaratha Deb (Tripura): Mr
Deputy-Speaker, [ want to confinc my
remarks to Demand No 119 under the
heading ‘purchase of foodgrains’ Qur
country has been suffering from short-
age of foodstuff and so 1t 1s necessary
that we should import them from out-
side and produce more internally also
But beforc that I want to draw the
attention that took place in the Tri-
pura State in the month of January,
1959. As soon as I rcached Tripura
‘State in the last week of December,
1 came to know that rice amounting
{0 25,000 to 30,000 maunds was lying
in Churaibari. The Government did
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not take any care to protect that rice.
On the 2nd of January 1959, when I
learnt this, I wrote to the District
Magistrate requesting him to keep all
these things in the godowns or pro-
tect that and also to kecp some guard
or watch over that as there was
nobody to lock after that On the
16th of January the District Mags-
trate was good enough to inform me
that the administration was keeping
a watch over the situation and it is
prepared for any situation. He wrote
hke that and I got that letier on the
18th But on the 22nd January this
calamity took place There was a
heavy rainfall in Tripura State and it
continued for 3-4 days and all the rice
stocked :n the open air had becn
drenchel and wasted In reply to
question No. 482 the Food Minister
was good enough to say that about
sixteen thousand maunds of rice were
there But my nformation is that it
was not sixteen thousand maunds but
much more because it was a huge
stock there It 1s a heavy loss to the
country no doubt. At least in future
our Minister should be more careful
and instruct the staff working there
io keep a watch over the matter.
S.nce 1954, we have been taking rice
from the Centre and after the sealing
of the border with Pakistan we
have had to carry all the rice and
cement through Kalkalighat to  the
different parts of the Tripura State.
Bur til] now we have not during the
last 3-4 years constructed a single
godown or a temporary shed in that
particular spot (Churaibari) to store
rice or cement. If any Minister or
Member of Parliament would  visit
that place, he will ind huge stocks of
cement lying like this and wasted...
(Interruptions.)

Mr. Deputy-Speaker: I am constant-
ly being reminded that today there
are a very large number of hon.
Ministers present

Shri Dasaratha Ded: I want to draw
the attention of the House and ask
why this has hanpne” Th.v are
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certain loopholes in the contract also.
I understand on the 29th of August
the tender of one Mr. Kalimohan Sen
of Dharmanagar was accepted. This
geatleman has signed a contrac.. In
the contract, it was mentioned that
Shri Sen has to “clear all the wagons
that would be placed at the siding of
the Kalkalighat Railway s:ation on
the very day of placement and carry
the same2 to the destination godown
within seven days of its receipt at
Kalka:ighat.” Further, in this con-
tract, he was to carry a fixed mini-
mum maund of rice per day so long
as such stock was available at Kal-
kalighat. These are contained in
article No. 13 of the contract bond.

But there is an amazing thing. I
understand that this gentleman who
was given the contract has not got a
requisite number of trucks. Before he
was given the contract, the Govern-
ment should have at least found out
whether this particular person would
be able to carry out the contract. But
the administration did not take any
care to iook into that matter.

In another portion, the contract says
that it was agreed that though Shri
Sen should take proper steps tor the
prevention of dcterioration, shortage
and damage of grains, he should not
be respon:zible for any such lo's due
to any unforeseen or unexpecied
event. That is contained in articles 3
and 4 of the contract bond. This is
silly,

This gentleman, Shri Sen, escaped
from being punished for such a heavy
loss. How it happened is an amazing
thing. Further. there are so many
people, carrying agents, like truck-
owners’ association, transport associg-
tion, and others who have got suffi-
cient number of trucks. But these
people were not given any contract.
The trouble is this. This gentleman
in question agreed to carry rice at
Rs. 2-1-0 per maund from Kalkali-
ghat to the Agartala godown. It wag
a very low rate and nobody was
agreeable to accept this standard.
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Ultimately, of course, th's gentleman's
contract has been cancelled. If other
pesple had been given the contract,
it would have beoen much better, and
if thai had been done much eariicr,
it would have been correct. That is
why I want to invite the attention of
the House to the fact that effective
steps should be taken so that in future
such a calamity would not happen.

From now on, at least the adminis-
tration should provide some place at
Churaibari to keep the grains; at least
fome temporary godowns should be
built in which we can store the com-
mod tics such as cements, foodgrains.
and other things. Otherwise, it would
be a heavy loss in future also.

In this connection, I want to put
certain questions which the hon.
Minister shou!d consider and make a
reply  thereafter. Why did not the
Adminirtratioa think it very risky to
allow such u huge quantity of rice io
be kept m the open air? Secondly,
why did not the Administration con-
tract the oth~r transport agencies and
sericusly negoliate the rate so  that
carrying of grains could be taken up
forthw'th? Was it only complacency
or was it the result of any attempt
to entrust the carrying work to some:
other contractors for their narrow
selfish interests; which always very
frequently happens in our Stat:?

I would like to refer to another case
in connection  with the FEducation
Mistry. Here, I want to draw the
attention of the House to the fact that
some money has been sanctioned to
start a basic training college at
Kakraban in Tripura State, but up-
till now, no house was constructed
and nao class was opened. In 1958.
perhaps it was in  September, one
lecturer was appointed. He was idle
for long and yet got salary from the
Government.

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
May I respectfully submit that what
he is saying has very little to do with.
what we are discussing.



2501 Demands for FEBRUARY 23, 1080 Supplementary Grants

Mr. Deputy-Speaker: Under what
Demand he 1s speaking?

Shri Dasaratha Deb: In regard to
the Ministry of Education.

Mr. Deputy-Speaker: Is there any
Demand to which particularly he s
drawing the attention of the Ministry?

Shri Dasaratha Deb: Here is a
simple question....

Mr. Deputy-Speaker: Nobody says
it 1s comphecated They wanted to
know whether there 1s any particular
Demand on which he is speaking.

The Minister of Finance (Shri
Morarji Desal): All that he has said
so far has no relevance to any
Demand

Mr. Deputy-Speaker: He will have
another opportumity after a few days

Shri Dasaratha Deb: Only a lecturer
had be¢n appo nted but the coliege
has no cexistence as such and this
results in dra.ning all the money of
the Government 1 would request
the Minister to go into the matter
and sce why this has happened

Mr. Deputy-Speaker: Shri1 Halder.
5 1equest him to be very brief

Shri Halder (Diamond Harbour—
Reserved—Sch. Casles): Mr Deputy-
Speaker, I would like to invite the
attention of the House to Demand No
112, wh ch deals w th foodgrams and
prices 1 would .bec to draw the
attention of the House to the acute
«ituation m regard to the food prices
i our couniry, particularly in West
Bengal. While our Mmisters and
other Government officials are declar-
ing that there is a bumper crop n
our coun:ry and there 1s no ccarcity
of food, why there is so much food
scarcity in West Bengal I cannot
understand, Even the Chief Minister
of West Bengal and the Food Minister
came to Delhi to represent their case
about the acute food shortage in West
Bengal. In 1956, the deficit 1n West
Bengal was 3-lakh tons, and it
increased in 1957 to 4-lakh tons. In
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1958, it rose to T-lakh tons. But to
our utter astonishment, this year it
rose up to 9,50,000 tons. A few days
ago, a press note was issued by the
West Bengal Government that there
would be no food shortage and that
supply would be regular. But when
that news of food shortage of 9i-lakh
tons was announced in the papers., on
that very day, rice disappeared from
the market

There 1s food shortage not only in
Calcutta but in the mofussil towns
also rice 1s not available; even in the
village markets, rice iz scarce For
this reason, there was a big Satya-
graha movement in West Bengal in
1958, during September and October
of that ycar The Chief Min:ster pro-
mised that foodgramn: would be
regularly -upphed to al} the villagers
and that too at cheaver, controlled
rates But that promise was broken
There was a big rally and demonstra
t:on 1 Calcutta People agitated for
fuod. throughout the countrv, and the
“hief Minister promised that at all
levels, from the vrovincial to the
village level, food committeces would
be formed with representatives of all
parties so that there may not be any
corruption or bungling Again he did
not keep his words

Mr Deputy-Speaker: You may
pomnt out whether the amount
demanded 1. cxcessive or 1t should be
allowed. Food committee and other
things can be discussed later.

Shri Halder: I have taken up the
food and agricultural policy which
creates

Mr. Deputy-Speaker: The policy is
there already There is nothing new.
He will finish in two minutes now.

Shri Braj Raj Singh (Firomabad):
About the failures of the Government.

Mr. Deputy-Speaker: That could be
better discussed next time.
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15 hrs.

About the irrigation problems in
Sunderbans area, I would like to point
out that Sunderbans is a very big
rice-producing area. This was once
regarded as the granary of West
Bengal, but due to the negligence of
the Government, frequent.y the
embankments are broken and floods
occur. As a result of this, Sunder-
bans has become a deficit area. A
few day: ago, our Prime Minister
ridiculed the people of West Bengal,
particularly Calcutta, saying that it is
a city of processions. But some
thought shouid be given to the point
as to why they have such processions.

Kl

The food prices have become so high
that again people are coming to Cal-
cutta on the 12th March to place their
grievances before the Cabinet. They
are ot com'ng to fight with the Gov-
ernment, but only to protest and have
a remedy from the Government, so
that they are suppliecd with rice and
other foodgrains regu.arly.

Lastly, I come to the question of
relief and rehabilitation of displaced
perzons in West Bengal. (Interrup-
tion} .

Mr. Deputy-Speaker: He might
reserve his remarks for the budget
discussion.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Some
hon. Members opposite have said
something about the steel plants. I
would attempt to reply very briefly
to the points raised. My hon. friend,
Shri Supakar, said something about
the delay, saying that the delay is
costing us quite a bit. I agree with
him that delays in the commissioning
of projects like steel plants always
cost and it is for this reason that every
attempt is made to cut out all delays.
If he has carefully studied the present
demand, that would be proof of the
fact that concrete steps have been
taken with good results and delay has
bzen cut out. That is explanation for
the supplementary demand for which
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we have come before the House. At
the time when the budget proposals
were framed, a certain amount had
been asked for and was provided in
the budget. At that time, both the
Bhilai and Rourkela steel projects
were in some difficulties, but I am
happy to inform the House that as a
result of various steps that were
taken, it was possible to expedite the
pace of execution and so, we have
come to this House for more funds, If
the hon. Member had carefully
studied it, that was a point upon
which he could have certainly com-
plemented the Hindustan Steel for
expediting the work and asking for
more funds.

Both in the matter of execution of
civii works and with regard to the
arrival of plant and equipment, the
specd has very much increased and
that is why wec have come up with
this additional expend-ture. Regard-
ing the esiimates going up, that has
been discussed on thoe fiosr of  the
House on a number of occasions. On
this; point also, I am happy to inform
the House that the estimates as given
about two years ago, with regard to
the expenditure on these three steel
plants, still hold ©234; the estimates
have not all been mcrz than what was
given at the earlier stage about two
years ago. This additiona] money
that is asked for kas not got anything
to do with pushing up ¢? t1> citimates.
The estimates remain, but the pace of
execution and arrival of eau'pment
has been increased. So, there is
additional expenditure during the
current year and there will be a cor-
responding reduction in the subse-
quent year.

One hon. Member said that the cost
of steel projects is double in the
public sector as compared with the
private sector. I thought he did not
have much contact with the private
sector to give that figure boldly. I
wish the private sector could really
stand by these estimates, because
according to the indications that we
have got with regard to the expansion
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undertaken even in the private sector,
the order of expendiiure is not likely
to be very much different from what
is being incurred in connection with
puobic sector steel plants. I do not
know wherefrom he got those figures.
Even the private sector does not claim
that their expenditure is half of what
we are incurring in the public sector.
7 would appeal to hon, Members of
this House not to make statements in
that loose manner, because that un-
necessarily embarrasses the Govern-
ment and the project authorities. if
one says something which is not claim.
ed by anybody and if he makes out a
special niea on that score, it would
perhaps not be fair.

Shri Naushir Bharucha: How does
he arrive at the figure of Rs. 52 crores
on Page 49?

Sardar Swaran Singh: I am coming
to that. There are two points which
require to be explained in connection
with the query now raised. There is
an increase in the estimated expendi-
ture from Rs. 157-88 crores to
Rs. 196.88 crores, and then there is a
surrender of Rs. 13.6 crores in Grant
No. 128—Capital outlay on investment
of share capital of Hindustan Steel.
This is due to the fact that tentatively,
we have taken a decision that the
share capital will not be over Rs. 300
crores. The additional financing is by
loan and hence this surrender under
one head and additional demand under
another head.

About arriving at the figure of
Rs. 52.60 crores, it is a very simple
thing. There is available under this
grant of the Ministry of Finance a
sum of Rs. 18.58 crores as savings
from other anticipated expenditure.
The supplementary demand is only
for the balance of Rs. 34.02 crores.
If these two amounts are added, they
give Rs. 52.60 crores.

Shri Vittal Rao said something
about the metallurgical laboratory at
Jamshedpur. I am glad that this
experiment with low shaft furnace
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has already been startied; the intention
is precisely of the type to which the
hon. Member referred, viz., to try
iron ores of lower grade and also to
try nzn-metaliurgieal ccal and maybe
even lignite. This is precisely ‘the
purpose with which this low shaft
{urnace has been started and I hope
the results that ensue from this would
be of far-reaching importance. That
might open the way for diversification:
of this basic industry to produce iron
and steel.

He ulso made a reference to the
stainless  steel which has been
developed in the national metallurgi-
cal laporatory. I think the national
metallurg.cal laboratory should be
congratulated for making this very
good disesvery, and it is the intention
of Government to utilize this method
in the new stainless steel and tool
alloy plant that they are proposing to
install. With regard to the particular
point of the suitability of it for one
or the other purpose, it will certain-
ly receive all the attention that is due
to it.

He unfortunately raised the ques-
tion as to why retired people should
be employed, particularly from the
rallways. I have no hesitation in
offering my  thanks to the railway
administration for sparing those
officers. They have lent us quite a
few officers for the execution of work
and so on. They have done a very
good work, they have made a magni-
ficient job of it. I would like to
recognize their effort publicly and so
I would szay that the officers whom
we have received from the railways
at the various levels have really
carried a good ioad; because, the rail-
ways are well organised being the
biggest public sector we have got and
they have got diverse experience both
in construction as well as in adminis-
tration. So, we should unhesitatingly
make use of them, if the railways can
spare those officers not only in these
steel plants but in perhaps a number
of other construction projects. I am
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happy that our experience with regard
to these officers has been very good.

I do not want to take more time of
the House. I am happy that the first
stage in the steel plants has been
completed and inaugurated, and these
steel plants are going ahead more or
less according to schedule. A certain
effort that was at one stage being
made to indulge in dust-raising has
subsided ito a great extent. ‘Then,
nothing is a better argument than the
actual performance, as in this case.

Shri K. C. Reddy: Mr. Deputy-
Speaker, in respect of Demand No. 96
*Other Civil Works” and Demand
No, 97 “Stationery and Printing” a
few hon. Mempers have chosen to
make some observations to which I
would like to briefly refer.

Taking Demand No. 97 first,
“Stationery and Printing”, the hon.
Shri Bharucha referred to the increas-
ed cost that has to be borne by the
Government for the purchase of
papers. He seems to be under the
impression that the Supplementary
Demand for which we have come
forward now has to be entirely
accounted for by the increased
quantity of paper that we have pos-
sibly purchased. I would like to dis-
abuse him of that impression, because
this has happened due to one or two
important reasons.

Firstly, when the budget estimates
for 1958-59 were formulated, we pro-
ceeded naturally on the basis of the
then existing price, the price that
existed in October 1957. At that time
the prices were very much lower than
what they are at the present moment.
Moreover, later in the year 1957-58
there was also the excise duty and
also the Central sales tax which be-
came two additional charges which
entered into the composition of the
®rice. So, in 1958-59 when the budget
estimates were prepared, those esti-
mates were prepared, on the basis of
the price, as I said, existing at the
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time of the formulation of those budget
estimates, namely, October 1957. The
hon. member may note that the price
of paper at that time was about
Rs. 1,400 odd and the price that we
had to pay later on during the year
was Rs. 1,577, a difference of about
Rs. 150 per ton. That accounts
mainly for the increased expendi-
ture and that explains why we have
come forward with the supplementary
Demands.

So far as the economy aspect is con-
cerned, as compared to 1957-58, in
1958-59 there has been an increased
consumption of paper only up to the
extent of 3,000 or 4,000 tons and not
more. The fact remains that as against
the allocation to the Central Govern-
ment of 37,000 tons or thereabouts,
the actual supoly in 1957-58 by the
paper mills was of the order of only
23,000 or 24,000 tons. During 1958-59
there has been a somewhat Dbetter
supply and the supply has gone up to
27,000 tons. That will show that so
far as the economy aspect is concern-
ed, against a total allocation of about
35,000, tons the supply has been
actually of the order of 23,000 tons in
1957-58 and 27,000 tons in 1958-59. So,
owing to the limitation in respect of
the supply of paper because of the
short production in the country, there
has been a compulsory economising in
the use of paper in all the Govern-
ment departments. If more paper had
been available, perhaps our consump-
tion would have been more.

The second point that I would like
to mention is that in order to secure
economy against a shortfall in supply,
and also because of other considera-
tions, only recently Government has
taken a decision to impose an economy
cut of 15 per cent in the use of paper
in all Government departments. Im-
mediately after this cut was decided
upon by the Government, there have
been persistent and insistent demands
from various Government depart-
ments that this cut has operated very
unfavourably, a lot of difficulty has
been caused and so that cut has to be
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restored and the department should
be enabled to use the same quantity
of paper that they have been using
uptill now.

Another point was made by Shri
Bherucha, and that was about Gov-
ernment publications. He seems to
argue ‘“here you are spending so much
on paper; you have come forward
with a supplementary demand for
about Rs. 90 lakhs and still there are
no Government publications in the
Publications Depot.” He seems to me
arguing on that basis, though he did
not actually argue and he seems to
have that kind of impression.

Regarding Government publications
what I would like to say is this. My
Ministry acts as the agent of the other
Ministries. That is to say, we print
as many copies as are asked by the
sponsoring administrative Ministries.
If, for example, a particular publica-
tion is not available—he referred to
the Industrial Disputes Act~—it is
very simply explained by the fact that
the copies that were printed on the
rder of the sponsoring Ministry have
been exhausted.

Shri Naushir Bharucha: Whenever
I go they say that the publications I
want are out of stock.

Shri K. C. Roddy: I am afraid, the
hon. Member is making a general
statement.

Mr. Deputy-Speaker: The hon.
Member makes demand for things
that are very rare.

Shri K. O, Reddy: I am afraid, the
hon. Member, in the heat of the

he goes to the depot whatever pub-
lioation he asks for is not available.
I think it is very unfair.
Shri
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and if T am satisfied that on wm
cent. of the times the publications
were not available, I can assure the
hon. Member that I will take it up
with the concerned eadminisirative
Department and every sndeavour will
be made to see that the essential
number of copies of some of these
important documents are made avail-
able to the public.

Then something was said about the
price of paper. I do not want to
take much time on that point, be-
cause the hon. Member who referred
to it does not happen to be here—I
am referring to Shri Nayar. As ] have
already said, the increase in price
s mostly accounted for by the levy
of the excise duty and the Central
sales tax towards the end of 1857-88.
Also, wages and certain other manu-
facturing costs have gone up. It
was only after protracted negotiations
and very careful consideration of
the whole matter that the price in-
crease was agreed to. He also re-
ferred to the retail prices being very
high. 1 do not know about that. He
seems to suggest that anticipating the
possible decision of the Tariff Com-
miseion, the retail merchants are
pushing up the price of paper in the
market. That is a matter to which I
have not paid attention. 1 think my
colleague, the Minister of Commerce,
and Industry will take note of it and
find out what exactly the position
is.

The hon. Member who made re-
ference to Demand No. 88 under Civil
Works is also not here—I am referting
to Shri Tangamani.

Mr. Deputy-Speaker: &hri
Tangamani is here.

Shri K. C. Reddy: Is he there? I
am sorry. I think it was he whb
referred t0 the gap between the
original budget estimate and the
actual estimate for which we have
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come forward to cover with a sup-

plementary demand of Rs. 289 lakhs

or something like that. I would not
much time of the Hi

emphasise
the fact that it is not so much by way
of outright expenditure for which we
have come forward with a supple-
mentary demand, but for the purpose
of purchasing some materials which
have to be stocked and which have
to be supplied over certain points of
time to inaccessible areas. The break-
up of this sum of Rs. 289 lakhs, 1
would like briefly to mention. So
far as the CP.W.D. is concerned, the
supplementary demand that is put
forward for their purposes is about
Rs. 1,18,23,000. The balance of the
amount iz in respect of stocks that
have to be built up for various ad-
ministrations like the Himachal
Pradesh Administration, Delhi Ad-
ministration, the North East Frontier
Agency Administration and a few
other Administrations like that. They
are the budgetary authorities and we
have to budget on the information
that we receive from these budgetary
authorities, namely the Delhi Ad-
ninigtration and other authorities
that 1 mentioned a little while ago.
It is under these circumstances that
this supplementary demand has arisen,
{s bome in ming that this is not
of outright expenditure, but is
& suspense head, I do not think
will be any serious objection or
to this matter. I would also
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like to say this. This is a provision
puder Suspense. It may be argued
by the hon. Member, why is it not
estimated properly and precisely at
the time when the budget estimates
are presented. The simple fact is
that under the Head Suspense, we
cannot forecast with any reasonable
degree of accuracy on account of un-
reliable factors like the supply posi-
tion of the materials, delivery of con-
signments, changes in the scope of
works in various parts of the country,
scattered all over the country. It is
in these circumstances that the sup-
plementary demand had to be made.
I do not think there are any other
major points that were made by hon.
Members in the course of their
speeches. I have briefly referred to
them. I do not think there is any
need for me to say more.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Mr. Deputy-Speaker, though there
was no cut motion eo far as Demand
No. 58 was concerned, two hon. Mem-
bers from Orissa made two com-
plaints. One was that certain amounts
of allowances were being paid to the
descendants of ex-Rulers and the
second was that in one case, the
amount has been increased. May I
point out here, that the practice that
we follow, 50 far as privy purses are
concerned is, as the House is aware,
they are debited to the Consolidat-
ed Fund of India under the rules as
also under the Constitution. So far
as allowances are concerned, these
allowances are carried forward on
account of an understanding at the
time of integration and they are to
be paid out of the revenues of the
State Government. In this case, the
two Rulers died and the question arose
as to whether a successor should be
recognised by tlre President unde:
article 366 (22). The Government had
evidence before it and after consider-
ation of the circumstances, the Gov-
emnment came to the conclusion that
it was not necessary to recognise any
person as heir or successor at all
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For this purpose, may I poiat  omt,
that & large amount of privy purse
lapsed in respect of the State of
Nandgaon in Masdhya Pradesh. The
privy purse amounted to Rs, 3,53,650.
The Government came to the ocomn-
clusion that no successor should bde
recognised at all. There was his own
widow who had to be provided for.
For that purpose it was considered
necessary that some amount of
allowanee should be paid to her.
That is the reason why a sum  of
Rs. 4000 per month has been re-
cognised and is being paid to her.
Ordinarily, whenever there are ullow-
ances, as I have stated, it is the State
Qorermsnents who huve 40 pry. BN,
in this case, a large amount lapsed
to the Government. In consultation
with the State Government, it was
considered proper that the amount
of the allowances, namely Rs. 4,000
per month or Rs. 48,000 a year should
be paid out of the Central revenues.
Even then, you will find, after pay-
ing Rs. 48,000 per year, the Govern-
ment of India will be making a sav-
ing of Rs. 3 Jakhs and odd.

Shri Mahanty: May I interrupt,
Sir? It is not a question of saving
or spending. It is a question of under
what law, under what rules.

Shri Datar: It is not a question of
law. When we did not recognise any
successor at all, certain sympathetic
considerations had to be taken into

Shri Mabamty: 1 wounld Hke to
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In the-otherr case of Baudh in Orisse,

Shrl Mahanty: Why not credit it to
the State? We have not got any
réply from the hon. Minister. Here,
we are giving sanction to certain ex-
penditure. He has asked us to wait.
But, he does not give the real posi-
tion

Mr. Deputy-Spesker: Order, order
He has given the explanation. That
npay not satisfy the hon. Member. He
has given an explanation of what he
geels about why the Government took
that decigion.

Shri Datar: In the case of the Baudh
State, the privy porse that was being
pald was Rs, 69,300 per year. As
against this, what we are now paying
to the widow is Re. 2000 per month
of Rs. 24,000 per year. Here also, the
Government of India have made sav-
mgs. It is but natural that when
there are widows of the last Rulers

who were recognised....

peing paid to the relatives of the
Rulers were to be paid by the State
government, whether the  Central
omrnn” have made savings or
n s

Shri Datar: In this case, we are
dealing with those persons who were
immediate heirs. Herp the clags is
eptirely different from the cases dealt
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with at the time of integration
There, certamn immediate dependants
of the Ruler were being paid certain
mainienance allowances, and they
were charged on the revenues of the
then S.ates That 15 the reason why
at the time of mtegration 1s was con-
sidered that they should be continued
It was further agreed thet they should
be paid out of the State revenues.
Here, these cases stand Dby them-
selves and they cannot be compared
to the other cases

So far as the third case is con-
cerned, there the Ruler of Athmallic
has died leaving three Rams ”
widows.

An Bon Member: Dnly three?

Shri Datar: The gquestion undex
consideration 18 who should be re-
cognised as successor from among a
number of claimants Therefore, as
an interum measure, until the Pres)-
dent comes to a concluuion about the
successorship, this arrangement has
been made to pay Rs 1,450 per
month to the three Rams put to-
gether Therefore, this 1s an interim
arrangement, and no ob)ection can
be taken to it When the final settle-
ment 13 made, this question also
will be consmdered

The Doputy Minister of Food and
Agricalture (Shri A. M. Thomas):
Most of the Members have spoken on
Demand 119 and the sum of Rs 6753
crores that has been asked for on the
purchase of foodgrans.

We are not ourselves guite happy
at the large difference that has come
about between the estimated figure
and the revised estimates. but if the
hon. House s told the circumstances
under which the figures were original
ly estimated, and how they have
come to be shown now, I am sure it
would be seen that there has not
been any deliberate intention on the
vart of Government to show a low
figure,

Usually, the estimates are made
In the month of December before the
Budget is presented to this House
The eitimates for the purchmse of
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were made in December,
1g57. At that tme we had a com-
gortable reserve stock of about a
million tons and we could not also
anticipate the extent of damage that
actually came about in 1958. We now
know, Judged from production, that
we had a loss to the extent of 7
mpllion tons during that year com-
w0 the production of 1956-57
The House will also appreciate that
tpere were heavy demands for sup-
phes of wheat We sere confronted
with a continuous increase m the
demand not only for wheat, but  also
¢dr other foodgrains on account of
gatlure of rains and shortfall in pro-
ddction

We have also to appreciate the
position that we had not entered into
firm arrangements at that ume when
tpe estimates were made in Decem-
per 1857 Additional supphes were
asranged from the USA under a sup-
plementary agreement under PL
480 that was signed only m June
1958, and a second agreement was
sséned only in September 1958 It
was under these two agreements that
w€ were in a position to import quute
j4°ger quantities.

The requirement of wheat to meet
the current demand 1s now estimated
at 3326 lakh tons, and the onmgmal
estimate was< only about 20 lakh tons
proadly speaking, the items under
which this additional amount came
¢ be submutted for the sanction of
t¢his hon House are as under Larger
guantities had to be imported, to the
extent of 13:26 lakh tons of wheat
in addition to the quantity estimated
originally  Then, 1n 1mporting coarse
grauns of about 121 lakh tons, we
pad to ncur about Rs 309 crores
As regards nternal procurement, n
pecember, 1857 we thought we could
procure about 1-5 lakh tons, but then
¢the policy of the Government also
ynderwent a change and we went in
for larger and larger procurement, so
puch so, we were able to procure
gbout 527 lakh tons of rice itself in-
¢ernally An expenditure of Rs. 21 22
¢rores had to be incurred for internal
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procurement in addition to the
amount provided for in the Budget.
Then, other charges Like advances to
State Governments, came to Rs, 827
crores, but we had a shortfall in the
expenditure with regard to the pur-
chase of rice from Burma. That
oame to about Rs 7.07 crores. So
that, the net additional amount that
we will have to incur will be about
Rs. 87.59 crores, and it is for that
amount that the supplementary de-
mand has been placed before the
House.

Incidentally, some other questions
also have been raised with regard to
the adequacy of the procurement
prices, especially with reference to
the State of Orissa, by Shr1 Supakar
and Shr1 Pamgralh By and large
for 1958-59 we have adopted the pro-
curement prices that we had fixed for
1957-58 In 1957-58 there had been
a substantial drop in production; so,
we had to import larger quantities
Even then, the same price which we
had fixed for that lean year we have
continued for this year also when, as
I said, we expect a bumper crop.
So that there cannot be any justi-
fication for a substantial increase; if
at all, there was scope only for some
reduction. All the same, we have
adopted the level of prices that we
had fixed for the year 1957-58 It
at all we have made any modifications,
we have only made modifications to
the benefit of the producer as will be
indicated even with regard to the
State of Orissa,

Shri Panigrahi: What is the modi-
fication?

Shri A. M. Thomas: The hon House
knows that the Foodgrains Enqury
Committee had recommended for
1957-58 procurement prices ranging
from Rs. 15 to Rs 17 and the procure-
ment prices that we fixed for 1957-58
were broadly based on that. For this
year 8130, as I have already stated,
we have just continued those prices
that we fixed for 1957-38, but we
Bave made some modifications with
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regard to some States, especially for
superior variety of rice, and that only
for the benefit of the grower.

With regard to Orissa, the procure-
ment prices that have been fixed are:
coarse farm and naked grain Rs. 15;
paddy Rs. 8 80—not Rs. 7 as has been
pomnted out by the hon. Member, Shri
Supakar; fine rice: Rs, 15.81; paddy:
Rs, 9.30; superfine rice: Rs. 17; naked
paddy. Rs. 10. These prices have been
fixed as a result of discussion bet-
ween the representatives of the State

Government and also the Centrat
Government.
An hon Member put the question

why the arrangement between the
West Bengal and Orissa Governments
had not been put into effect On
27th January, 1959 the entwre situa-
tion was reviewed and 1t was thought
feasible that the procurement should
be made only on behalf of the
Central Government and that the re-
quirements of West Bengal, which
would be necessary to be given from
Orissa, would be given as per the
directions of the Centre The hon.
Member asked why, if the Kerala
Government can be asked to pro-
cure from Andhra, the West Bengal
Government cannot be asked to pro-
cure from Orissa There is an
essential difference between the situ-
ation that we find in the South and
the gitvation in Orissa. Orissa has
been cordoned off. West Bengal and
Orissa are not in one and the same
zone, while Andhra, Mysore, Kerala
and Madras are in the eame zone.
That 1s the difference.

8hri Panigrahi: Does the hon. Min.
ister know that rice from Orissa goes
to Andhra, Madhya Pradesh and aleo
to West Bengal?

Shrl A. M. Thomas: Orissa is cor-
doned oft.

Shri Panigrabi: Because there is &
direction, or is it really cordoned oty
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Shel A. M. Thomas: It has been
sctually cordoned off. The procure.
ment is done only on behalf of the
Central Government by the Statc
Government.

The Orissa Government was also
very keen to ensure a fair price to
the grower even in the interior of
the State, and with a view to achiev-
ing that, it was decided that the
railway out-agency at Jeypore in the
District of Koraput would be con-
sidered as a railhead, so that trans-
port charges from Jeypore to the
nearest railway station at Salur
were borne entirely by the Centrsi
Government. It was also decided
that for some other districts, the
Central Government would bear an
overall subsidy not exceeding Rs. 2-5
lakhs to support partially the prices
in the interior of the te and that
the extent of subsidy m respect of
any particular crop of paddy or rice
would not exceed one-half of the
actual cost of transport from the in-
terior to the nearest railhead, so that
50 per cent, of the transport charges
would be borne by the Centre. There
is an advantage in that the railway
out-agency has also been recognised as
a railway station wherein delivery
could be made. In addition, in order
to meet the State Government's ex-
penditure on establishment etc. for
procurement on behalf of the Central
Government, it has also been agreed
that the State Government would be
paid an administrative charge of three
annas per maund of rice and two
snnas per maund of paddy, procured
and delivered to the Central Govern-
ment,

All necessary safeguards have been
taken as far as the Centre is con-
cerned. The State Government, we
should normally think, are also in-
terested in safeguarding the interests
of the growers there, and we can
expect that a proper price based on
the procurement prices of the Centre
Wuldm be given to the growers thers
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Then, some other minor matters
have also been raised. The hon.
Member from Tripura has raised tha
question of some contract. Thers
was also the guestion concerning the
fact that 16,000 maunds of rice were
allowed to lie in the open at Churai-
bari. It is true that even the Mera-
bers sent telegrams, and soon  after
the qucstions were tabled, we made
the necessary inquiries, and we find
that much loss has not taken place;
only abtout 500 maunds of rice were
damaged.

Shri Dasaratha Deb: Has the hon
Minister got this information that it
was raining continuously there for
three days, and the rice was drench-
ed, and now that drenched rice is
being dried and then mixed with
good rice and being distributed?

Shri V., P. Nayar: What is that
special rice which has not resulted
in much loss?

Shri A. M. Thomas: We have got
the necessary inquiries instituted.
In that part of India at that particular
pertod usually rams were not ex-
pected But, unfortunately, for two
or three days, it was continuously
raining there. It is true that there
was no godown there. The construc-
tion of one is under the consideration
of the Central Government. After
all, the transport was entrusted to a
contractor, and if the contractor did
not carry out his undertaking within
the period stipulated, all that we
could do was to cancel the contract
and make alternative arrangements
which also we did. I do not think it
was so serious a thing as to....

Shri Dasaratha Deb: It is serious
to us

Shri A. M. Thomas: It may be ser-
ious according to the hon, Member
but it is not so serious. That is all.

The gquestion of the supplies to
West Bengal was raised by one hon
Member, as also dearth of supplies in
the market; it is true that the trade
has become a little restless en account
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of the State trading that we are go-
ing to sdopt. In the transitional
stage, we shall certainly have to
face difficulties. But as far as West
Bengal is concerned, the harvest
season is now over. It is only a few
days since the harvest was over;
nevertheless we are making to West
Bengal, to meet this particular situ-
ation, large supphes. For February,
the West Bengal Government want-
ed 30,000 tons of rice, and we have
allowed them the full 30,000 tons of
nce plus 20,000 tons of paddy. For
January, also, we gave them 12,000
tons of rice. Usually, during these
months, no substantial supplies need
have been made; all the same, to
meet this particular situation, we have
made large supplies. Although we
are not committed {o any figure for
supply to the West Bengal Govern-
ment, we shall meet their reasonable
demands. We are supplying 50,000
tons of wheat per month to West
Bengal all along. The full requre-
ments of Calcutta and the reasonable
requirements of the districts wall
certainly be met from these supples
that we are making of wheat also

Shri Halder: May I know the assur-
ance given to the Chief Minister and
the Food Minister of West Bengal”?

Shri A. M, Thomas: The assurance
is that all reasonable requirements
would be met.

The question of production has also
been raised, and it has been asked
what steps we are taking to increas:
food production. We are taking the
necessary steps, and the House =
already aware of the rabi campaign
and the next kharit campaign that we
are launching; the production also
has been increasing. 1 am afraid the
House will not be correct in judging
that in spite of our efforts, production
is decreasing. But for the year 1957-
88 which was rather an abnormal year
the production suffered a great Jeal
on  account of natural calamities,
dought end other clreunwtances

lemeninrry -Grants
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The year 1930-57 was. & yecard ysar,
as far as 'we are congermed. In .the
preseat year, as has been stated by
my senior colleague the Food Minis

ter 1n the other House, we axpect that
the production may even reach abuat
70 million tons, that 1, in 1958-59. So,
it sndicates that production is gradual-
ly nsmg. Of course, we are not
satisied with the level of production.
We are making all efforts to increase
production.

I think I have covered all the
points that were raised.

The Deputy Minister of Labeur
(Shri Abid All): Reterence has bren
made to the committee which has
been appointed concerning the wWork-
ing journalists, and one hon. Mem-
ber wanted to know whether 1n place
of Shri Vaidyanath Iyer, who un-
fortunately died a fortmight ago, we
were appointing any other member.
The inquiry part of the committee’s
work has already been concluded, and
it 1s now in the stage of drafting :ts
final report Therefore, we do not
propose to appoint a substitute, PEe-
sides taking evidence in New Delki,
the committee has toured round the
country and vimited Bombay, Madras,
Calcutta etc. and recorded evidence
there also A large number of mn-
come-tax officers were lent to the
commiitee by the Income-tax De-
partment who examined the accounts
and other statements which were sudb-
mtted to the committee.

Then, the tentaive proposals
were formed and circulated, as every-
body knows. Now, about 180 repre-
sentations have been received from
the organisations, and individuale,
both employers and employees. And
it 13 hoped that the committee will
be able to submit its final report
within three weeks, but certainly
before the end of March.

About the Bombay Chronicle and
the Amrit Bazar Patrika, as 1 heawve
ststed earlier, this matter is within
the State sphere. In apite of thet, in
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case any oocasion amses to help the
workers, we shall always be glad to
be of assistance to the extent posmblc
for us

Begarding the personnel of  the
comnuttee, there has been no whis-
per even My feeling is that the
sppontinents on the committee were
well received, all were happy with
the personnel, and up to this time, no
complamnt of any kind has been heard
1 am sure that the procedure follow-
ed by the commuttee has been lhked
by everybody

No other information has beer
sought for, though there has been
some criticism. But as there was n>
substance or basis 1n the criticism, I
need not take up the time of tne
House in deahing with it

The Minister of Indusiry (Shri
Manebhal Shah)* My hon friend Shri
Naushir Bharucha mentioned a few
pomnts regarding the ‘India 1958 ex-
aubition It is true that on the
whole, the exhibition, even from the
financial pomnt of view has been more
or less a self-supporting business As
against an expenditure of about
Rs 64 lakhs, Rs 48 lakhs as men
tioned 1n the explanatory memorar-
dum, have been received as gste
maoney as well as rents for the stalls
etc Therefore, it only leaves a de
fiat of Rs 16 lakhs Agamnst that,
we lave got permanent assets worth
Rs. 14 lakhs So, the only loss that
the Government may sustain on this
project will not be more than Rs 2
to 3 lakhs But the need for this
supplementary Demand has  ansen
because under the normal. Govern-
ment budgeting procedure, all the
expenditure has to be brought before
the House for being voted upon

I can wessure the hon
Meamber and the House that this
Demand of Rs 35 lakhs 1s only as a
result of the difference between the
original provision, for all the ex-
hibitions througheut the country, of
Ra. 03 lskhs end ‘the amount which
we ‘qeonomised and saved, namely
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sbout Rs 25 lakbs The actual
amount that was available to us was
only Rs 28 lakhs Therefore, we
had to come n for a supplementary
demand for Rs 365 and odd lakhs

Regarding the public sector pro-
jects, to which some references have
been made, I will only mention so
far as the Nangal Fertilisers are con-
cerned that the onginal estimate of
the Nangal Board approved by our
Minustry for the curremt year was
round about Rs 5 crores But be-
cause at the ume of budgeting last
year, we could not provide for a
heavier capital budget, only about
Rs 4,04,00,000 were provided There-
fore, 1n order to see that the pro-
gramme 1s completed, thus time, at
the time of the supplementary grants,
the Nangal Board wanted a crore and
a half of rupees In consultation with
the Ministry of Finance, we could not
provide for more than Rs 75 lavhs
extra, which 18 accounted for in the
supplementary demand placed before
the House It 1s not as if the est;-
mates have gone up or that some
machinery has become more expen-
sive than before It 15 withun the
sum estimated, the cost of the pro-
Ject that provision has been sought
to be made

Regarding the H'rdustan Macnine
Tools, Shr1 Tangamam had occasion
to make certain remarks I can us-
sure him that the fouad'v was an
integral part of the original project
as the House 1s aware Tae founaiy
was gomng to cost over a crore and a
quarter of rupees It is a result of
the further progress of :he Hindustan
Machine Tools that we have now de
cided to establish that foandry whih
was originally contemplated and not
provided for As a resuit cf the foun-
dry coming into operation, the co:t
of production is hkely to go down con-
siderably More than that, the quaa‘y
of the casting which we have to buy
here from any number of sundry foun-
dries—which purchase will be avoided
—will improve and we shall have &
high class casting night at the door,
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That is why we have come forward
withe this proposal and provision for
expansion of the foundry.

Shri Naushir Bharucha: In this
particular project, how much has been
spent so far? They are asking for
Rs 10 lakhs

Shri Manubhai Shah: Uptil now we
have been buying from Cooper Aller,
Kirloskars, Jessops and so many othur
foundry concerns in the private sec-
tor The whole thing has been ex-
plained This amount of Rs 10 lakhs
1s the current provision The total
requirement will be round about
Rs 56 lakhs Provision has been
made for the balance in the next
year But so far the foundry was
non-existent We were buymg the
entire thing from industries outside
Now we want to give up that prac-
tice Even in the beginning, we were
clearly of this opimnion that there
should be a built-in foundry for a
project of this high precision type

S8hr1 Tangamam also referred to the
question whether we are gomng to
manufacture everything mn this
factory or we are going to be retard-
ed or restricted by any consideration
whether there are other factories 1n
the couniry manufactuung, not infe-
rior types but ungraded tools, which
the Hindustan Machine Tools was
not designed to produce As the
House 1s fully aware, the Hindustan
Machine Tools 18 a high precmion
machine tool factory and 1t will not
pay for such a capital-intensive pro-
ject to go n for very, very small
types of machine tools, whether they
are lathes or driling machines or
radial dnlls or twist drills or varnous
other types of machine tools

Regarding the royalty payment,
about which he enquured, even under
the revised sgreement we are to pay
in the first five years 4 per cent on
the lathes of the Oerlikons alone, not
on the collaboration that we mught
enter into with others, ¥or the second
instalment of 5 years, it is 3} per cent,
on the third five year period it is 3
per cent and on the fourth five-year
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period it is 3 per cent, as stipulated
in the original agreement.

Shri T. B. Vittal Bao: It is & 20-
year agreement,

Shri Manubhai Shah: VYes, it is a
20-year agreement—on production.
But now under the revised agree-
ment we have left ourgelves free to
tie up with different producers of the
world for high precision machine
tools Thus royalty which will con-
tinue to be paid will be confined only

to the Oerlikons type of particular
lathe.

Regarding the general working of
the Hindustan Machine Tools, I only
want t0 clanity one point lest there
may be some misunderstanding The
target hag not only been exceeded sr
the Hindustan Machine Tools, but
we are very happy and proud that
this public sector project has added a
glorious chapter in the history of
public sector projects in the country,
the other projects also, Like Hindus-
tan Anti-biotics, Hindustan Cables
National Instruments Factory, Sind
and others, have done equally remark-
able work Therefore, I would add
here my personal note and that of the
House and the Government in con-
gratulating the organisation, the man-
agement, staff and the board of
directors of all the public sector pro-
jects which have really exceeded thesr
targets and done remarkable work.

Regarding the third project, NEPA,
it 18 true that some hon Members
have asked. this 1s a project going on
for such a large number of years; yet
why does the Ministry every time
come before the House for supple-
mentary gr other grants? The only
reason 1s that we have taken over this
project only since last year As the
House is aware, originally it was start-
ed as a private sector project. Later
on the Madhya Pradesh Government-—
the then Central Provinces Govern-
ment—took interest in it But when
we found, at the instance of the
Madhya Pradesh Government and
on our own examination cf this pro-
ject that unless the Centre took s
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hand, just as in the case of Praga
Tools, the factory was not hkely to
improve rapidly, we tfook over the
management. The present proposal ;s
to convert a part of the loan capital
which we had advanced to share cap:-
tal more than 51 per cent of the
shares are held by the Central
Government so that complete control
-—managenal, programme, implemen-
tation, financing, sales and all thut—
will vest in the Government of India
That 18 the reason why the present
supplementary demand has been
brought forward.

Shri Naushir Bharucha: There 13 a
loss of Rs 33 lakhs in the factory
The Government has not to gn about
hawking or sale of their goods? All
the paper 1s taken up i1mmediately.
Then how 18 1t that there 1s a loss of
Rs 33 lakhs?

Shri Manubhai Shah: The history 1s
long and I have repeated it on the
floor of the House several times The
loss 1s not only of the current year,
it 13 being continued over a period of
time All I can assure the House 1s
that since we have taken over, as the
memorandum which 1 had occasion to
place before the House also suggests,
the working has improved In 1856,
the production was not more than
9,000-10,000 tons annually Last year
when we took over, we raised it to
about 15,000 tons The fHouse will be
glad to know that in the current )ear
the production 1s touching up to
25,000 tons, and I have no doubt that
with the Rs 1 crore which we are
providing for the power station tv be
installed there—where both steam and
electric power will be generated—
we will reach the rated capacity
of 100 tons a day or about 30,000-
33,000 tons a year The quality s
also likely to improve

Shri V. P, Nagar: The hon Minister
says that the loan capitai will he made
into share capital. 1 would like to
know what is the value of the shares,
whether the shares will be acquired
at par when they are really very
much below per.
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Shri Manubhai Shah: We are not
acqunng shares at sall. As a matter
of fact, the whole break-up has been
given there Only the ‘'oan 's being
converted to share capital. There are
infructuous shares—about a lskh and
a quarter—which were forfei'ed, which
are being revived. The shares are of
the same value as that of tne shares
existing now, that is, par vaiue The
loss also being carried forward are
divided into separate portions The
Madhya Pradesh Government has
agreed to write off certain of the
losses They also decided that the
interest, which was accumuiated, will
be now taken as an interest-free loan
to be spread over ten years—the
amount being about Rs 1 crore
The Government of India also found
that the loans were very heavy and
were causing a very great burden of
interest, and for a public sector pro-
ject of thus magnitude to have an
investment-production ratio as very
low as this was not a healthy feature
under any public finance or company
finance projects Therefore, 1t has
been considered that we raise the
share capital so that the ratio between
share capital and the loan outstand-
mng would not be as high es at pre-
sent

There was mention about a letter
which one of the Directors of Trade
in our Ministry seems to have written
Of course, we have no knowledge of
it One can only say that it might
have been better worded, and one can-
not be happy at the way 1t has bven
worded But that I would bke to
say 1s that the geniteman is a person
whom we all know has been a very
competent officer He was Director
of Export Promotion before he went
to West Germany on selection He
was a well-reputed officer and con-
tinues to be a very efficient officer on
export promotion I can assure the
House that irrespective of that miror
shp—which one might hike to avoni—
there was no intention tv sead 8n
officer of less competence Iie 15 roing
to be i1n charge not only in Germacny
but he is 1n charge uf export promo-
tion all over Europe. Therelore it is
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that he is called the Director of Zuro-
pean Trade along with his desiguution
in West Germany.

16 hrs,

Shri V. P. Nayar: Doecs he bave
power to negotiatc at site contracts on
behalf of the Government of India,
or will he have 10 work under the
Embassy at Bonn?

Shri Manubhai Shah: {ie has tn work
under all channels of Gove.nment
Nobody, no officer of the Goverurent
of India has absolute right to neg.tiate
any contract. He can place the pro-
posal, he can canvass, h: can iry to
sel} 1ndlan goods as much as postibie
through the -o-operation of »ll
agencies both in the privale sector
and also under Government, but he
will be subject to all superinienacence
and control from here as weil 34 the
Embassy at Bonn, and also the Com-
missioner-General for the Continent,
Shri Swaminathan, whose headquar-
ters are in London

While asking for a few posts itke
Officer on Special  Duty for Trade
Marks, Planning Cfficer for the new
Heavy Engineering Corporation dand a
special officer on Export Promotion,
we have tried to economise .he dmi-
nistration cost as much as possible As
a matter of fact, we have held 1n
abeyance the post of Chiet Industnial
Adviser. With the new works on
the public sector projects, particularly
after most of the works of ihe Pro-
duction Ministry were iransferred to
this Ministry, it was not possibie for
the existing set-up of staff to carry on
without the addition of a few mcre
officers and one Joint Secretary.

As for the metric system, about
which Shri Bharucha made a weation,
it has just started. We have the
policy of 50 per cent grant and 50 per
cent loan to State Govermments.
There is a provision of Rs. 34 lakhs
of which half will be loan a&ad halt
will be grant to State Goverminents.
This ix just the starting phase ot the
programme for converting all ~e;ghts
into the metric system
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Shri Naushir Bharmcha: Will it be
introduced in the Rallways fizst?

Shri Manubhal Shah: We propose to
take it up in a ten-year programme,
as the hon. Member is aware, and it
will be done in the best manncr. It
has started working, and we all hope
it will be better if, with the co-
operation of trade, industry, buziness
and a large number of government
departments, we go over to the con-
version of metric system az ecarly as
possible without causing any hard-
ship or distress or major disioccaticn
in any sphere of trade or busine.s.

Sir, I have tried to cover moust of
the points raised oy hon Members in
respect of the Demands that are before
the House.

Shri V. P. Nayar: The hon. iimster
says that the Supplementary Demand
provides for a salary of Rs. 3,500,
while the officer himself has indicated
in the letter that was reproduced in
the paper that he is getting a saiary
of Rs. 5000. May we know which is
correct?

Mr. Deputy-Speaker: Here we are
only concerned with what we nave to
ganction,

Dr. B. Gopala Reddy: Sir, after six
of my colleagues have rephed, I shall
confine myself only to the enquiries
made of the Finance Ministry, Siri
Naushir Bharucha enquired why the
26 Naye Paise pisces are not being
minted. We are just now concontrat-
ing on the one nava paisa, two naye
paise, five naye paise and ten naye
paise coins, and we will switch on
to 25 naye paise and glso 50 naye
paise coins. Furiher, we do not have
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He also enquired why all the joans
that are given to the States are being
charged on the Consolidated Fund of
India. Article 203(2) says that all
Jloans given to Stale Governments
must be charged and not voted by
Parliament. It is stated there that the
loans must be charged on the Con-
solidated Fund of India

With regard to the sum of Rs. 13
lakhs due to enhancement of pension
and superannuation charges, of course,
we could not anticipate it quite cor-
rectly. Also, there was a little
enhancement of pensions in the coursc
of the year especially in respect of
low.paid pensioners. That ix why it
came to something more than the
estimated amount.

With regard to Shri Panigrahr's

State Governments with regard to
irrigation and power should be Inte-
rest-free. 1 do not know whether 1t
can be done because the Government
of India are paying roughly about
140 crores as interest every year
to pay interest when we bor-
the market and we cannot
on giving interest-free loans
Gowernments. Anyhow. the
considered in consulta-
with the Planning Conmymission,
the loans may be conschdated
same httle rehef
them ultimately. But, I can-
that they will
altogther on the srriga-
projects. As I said,

Government of India themselves
are roughly paying about Rs. 140
crores a8 interest charges. We cannot
be generous at our own cost. We have
to stabilise ourselves before we cen
be in a position %o help the State
the points
1 think I
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Income-Tax 2
{Amendment) Bill

Mr. Deputy-fipeaker: I will now put
the cut-motions of Shri Supaksr to the
vote. He is not here.

Shri Tangamani: Sir,. . .

Mr. Deputy-Bpeaker: We have al-
ready taken one hour and 5 minutes
beyond the scheduled time. 1 will
now put these two cut motions to-
gether.

The cut motions were put and nega.
tived.

Mr. Deputy-Speaker: I will now put
the Demands to vote.

The question is:

That the respective supple-
mentary sums not exceeding the
amounts shown in the third column
of the Order Paper be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1959,
in respect of the following de-
mands entered in the second
column thereof—

Demands Nos. 1, 5, 8, 18, 32,
85, 37, 40, 58, 67, 69, 70, 72, 79, B4,
88, 95, 96, 97, 106, 112, 117, 119, 130,
and 134

The motion was adopted.
16.68 hrv.

INDIAN INCOME-TAX
MENT) BILL

(AMEND-

Mr. Depaty-Speaker: Now, we will
take up the Indian Income-Tax
(Amendment) Bill.
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The Mintister of Finance *(Shri
Morarji Desal): Sir, I beg to move that
the Bill further to amend the Indian
Income-Tax Act, 1822, be taken into
consideration.

This Bill seeks to replace the Indian
Income-Tax (Amendment) Ordinance
I of 1959 which was issued on 17th
January, 1938. 1 have already ex-
plained in a separate statement which
I have placed before the House the
urgency which necessitateq the pro-
mulgation of an Ordinance by Govern-
ment. Briefly, a judgment of the
Supreme Court delivered on 19-11-58
rendered void and unenforceable set.
tlements in regard to concealed in-
comes which had been completed
under the Investigation Commission
Act on or after 26-1-1950. Consequent.-
ly the recovery of the outstanding
amounts of tax in respect of these
settlements could not be proceeded
with. Also, even the amounts which
had already been collected from the
assessees concerned were open to the
danger of being claimed back by the
assessees. Indeed, some claams had
already been made. The total demand
involved under both these counts was
of the order of over Rs. 17 crores,
covering over 3500 cases. The only
way to regularise the situation was to
reopen the cases and complete the
assessments under the normal provi-
sions of the Indian Income-Tax Act,
i.e., under section 34 which deals with
assessment of escaped incomes.

At this stage one other difficulty
supervened. As bon. Members are
aware, until 1938, there was a time
Hmit of eight years for reopening cases
under this section. But in 1956, the
section was amended to remove this
time-limit for re-assessing cases in-
volving substantial tax evasion. The
hon. Members may recall that this
amendment was made under circum-
stances somewhat similar to the one
we are having now. The Supreme
Court had delivered a judgment by

the end of 1855 declaring invalid all -

the cases disposed of by the Investige-
tion Commission after 26-1-1950 on:
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what may be called ‘investigation’
basis, {.¢., where the assessees had not
agreed to the detsrmination of their
concealed income by the Commission
and consequently the concealed in-
come had to be assessed by resort to
regular assessment proceedings. By
the time this judgment was delivered,
the report of the Taxation Enquiry
Commission had also come out and
that Commission had recommended
that there should be no time-limit to
reopen cases involving deliberate con-
cealment. Both these factors led to
the amendment of section 84 in 1856,
by which it was laid down that in
cases where the concealed income was
Rs. 1 lakh or more, the time.limit of
eight years should not operate against
the Income-Tax Department proceed-
ing against the gssessees. It was felt
that the amended provision would en-
able the Department to re-assess all
the cases affected by the Supreme
Court judgement, but the Calcutta
High Court has held recently that in
the absence of express provision for
giving retrospective effect the amend-
ment made in 1938 does not empower
the Department to re-open cases which
had become more than eight years old
on 1.4-1958. In view of this decision
the Government was advised that be-
fore issuing notices under section 34
in the settlement cases aftected by the
Supreme Court's judgment of Novem-
ber last mentioned by me, it would
be necessary to make it clear in ex-
press terms that the provisions of
gection 34 as amended in 1958 have
in fact been intended to apply to all
such cases. Clause 2 of the Bill which
seeks to insert a new sub-section (4)
in section 34 clarifies this position.
Further clause 4 of the Bill also vali-
dates the proceedings which might
have already been initiated in such
settlement cases under section 34 as it
stands now.

The second main provision of this
Bill is Clause 8 which inserts a new
section, namely, 49EE in the Income-
Tax Act. The object of this section is
to enable the Government to retain
the moneys and securities which are

*Moved with the recommendation of the President
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already with the Government in
partial or full satisfaction of the de-
mands arising from the settlement
cases The General position is that
about 50 per cent of the tax amounts
covered by the settlement cases have
been realised, and for some part of
the balance, securities have been de-
posited with Government by the as-
sessees These monles and securities
relate admittedly to income concealed
from the Income-Tax Department. In
the fresh proceedings to be completed
under section 34, the resulting liability
will relate to more or less the same
concealed imncome as formed the basis
for the settlements that have been
rendered null and unenforceable by
the Supreme Court’s judgment and
hence 1t 1s necessary to provide for
the retention of these monies for being
set off agamst the demand to be
created afresh, and to retan the
secunties to enable the Government to
reabse the outstanding demand. And
this 1s what the new section 49EE
seeks to do Government i1s empower-
ed to retain monies and securities
until the completion of assessments in
cases where notices under section 34
have already been issued and for two
years in other cases This latter pro-
vision of two years enables Govern-
ment to complete departmental exa.
mination of all the affected cases n
connection with the issue of notices
under section 3¢ m those cases. As a
safeguard to the assessees, however,
stits or legal proceedings which could
have been filed within these two years
but for the provision under the pro-
posed Bill will get the benefit of
automatic extension by two years of
the period of lmitation These mat-
tery have also been provided for in
the new sechion 49EE.

With these words, Sir, I commend
the Bfll to the House for considera-
tion,

Mzr. Deputy-Spesker: Motion made:

“That the Bill further to amend
the Indian Income-Tax Act, 1022,
be takes inta oconsiderstion.”

Income-Tax 2536
(Amendment) Bill
The time allotted for this 1s four hours
and the Business Advisory Commuttee
made that allotment,

Shri Bimal Ghose (Barrackpore):
Why? It will collapse of itself

Mr. Deputy-Speaker: We had that
resolution also, disapproving of the
Bill ‘That is withdrawn. Therefore,
we have got only this Ball I was
about to suggest that if we could save
that one hour extra which was allotted
to the supplementary Demands

Shri Bimal Ghose: It will be saved

Shri Morarfi Desal: I think 1t will
be saved I do not know.

1615} hrs.

Shri Easwara Iyer (Trivandrum):
Mr Deputy-Speaker, Sir, 1t 1s indeed
with a sense of disappointment that
1 am welcoming this Bill Not that we
are agamnst the position taken up by
the Finance Mimster to enable hum
to recover all the Rs 70 crores odd
which have escaped assessment, but
we find that the Income-tax Act,
having gone through a certain amount
of surgical operations every now and
then, ulumately has reduced itself to
a position, if I may with respect say
so, where 1t has undergone a series of
plastic surgeries, that the law on this
subject has become a cumbersome
machinery and, if T may use a Latin
expression, 1t has become just confucio
or, law has become confused

With respect to the Taxation on In-
come (Investigation Commussion) Act,
1947, as senes of judgments of the
Supreme Court have given 1t a bunal
The last funeral note, if I may say
so, has been sung by the decision
of the Supreme Court m what 1s
known as Bisheshwarnath Income.tax
Commissioner 1n a recent judgment
reported in the February, 1859 issue,
1 think, of the AIR

When the Taxation on Income (In-
vestigation Compussion)  Act, 1947
came into the picture, we did not have
the Constitution Subsequently, the
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Constitution came into force in 10850,
and a challange to the vavious provi-
sions of that Act has been taken by
various quarters, particularly by those
persons who have been fortunste
enough to escape taxation. The first
chellenge came up with respect to sec-
tion 5(4) of the Taxation on Income
(Investigation Commission) Act, 1947,
That has been taken up under article
32 of the Constitution, That was
taken up by a number of persons, and
when the matter reached the Supreme
Court under article 82, it was declared
to be void by the Supreme Court. It
was, I think, Surajmal's case. It was
in connection with section 5(4) of the
Taxation on Income (Investigation
Commission) Act. When that was
declared invalid, the Finance Ministry
thought it fit that another surgery
may be made to the income-tax enact-
ment for the purpose of enabling as-
sessment. So, an amendment came
into the picture in 1954.

Shri Bimal Ghose: There was an
ordinance again.

Shri Easwara Iyer: Yes The Act
wag amended by an amendmenting
Act XXXI1I1/1854 to enable assessment
on the amount that had escaped.
Again, the procedure was not properly
kept in wview. Probably the depart-
ment might not know the ambit or the
impact of article 14 of the Constitu-
tion. But they rushed through this
enactment with the result that what
happened was, paradoxically enough,
although they wanted to save section
5(4) of the Taxation on Income (In-
vestigation Commission) Act, 1947, a
subsequent decision of the Supreme
Court declared section 5(1) of that
Act ultra vires of the Constitution.
So, section 5(1) collapsed and then
Iater on, while this Investigation Act
had a chequered career like this, one
gentleman thought it it to challenge
section 8(2) of the Investigation Act,
by which an assessment could be
made. The matter arose like this.
The Income-tax Investigation Com-
mission made a report to the Central
Government that he had escaped

FRARUARY. 38, 1080

Income-Pan- 2598
(Amendment) Bill

income-tax and the Central Govern-:
ment directed the income-fax depart-
Mert to take such wppropriate preo-
ceedings under section 8(2) of the
Aet. That was promptly challenged
before the tribunal, The matter went
ta the High Court and from there to
the Supreme Court, which declared
saction 8(2) ultra vires of articls 16
o? the Constitution.

Then, now we flnd the question
arising in the case of settlement made
under section 8A; that is to say, it is
oben to a person against whom investi-
gation is proceeding under the Taxa-
tion on Income (Investigation Commis-
sion) Act of 1847, to settle the dispute
between himsell and the Governmeat
and come to a compromise—an
unhealthy compromise or a healthy
compromise. If on the basis of the
settlement that is being made, the
Central Government proceeds to
recover the tax, he may be allowed
to pay the tax in instalments or as a
lump sum. In the case which had
just comc up to the Supreme Court
and which has caused this ordinance
and this enactment, he was paying the
settlement amount in instalments, but
later on, he found it would be better
for him to make the challenge under
article 14 of the Constitution. It was
held by the Supreme Court again that
even in the case of a settlement that
has been made, it is ultra vires of the
Constitution. In spite of the able
argument put forward by our Attorney
General that the fundamental right of
an individual could be waived, with
great respect, I would say that it has
!ém found acceptance by the Supreme

Ourt.

So, we are in this nebulous state.
We are performing operation after
operation, giving a sort of artificial
respiration to the income-tax enact-
ment to meet the challenge of the
so-called evaders, but with what
results? Every now and then, the
matter is taken to the Supreme C
and section after section has
declared uiltva vires either validly

invalidly. 1 have nothing agahist

gsid
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Supreme Court, certainly one'’s funda-
mental rights have to be protected
But what 18 1t that prevents the
department from forestaling this
event and coming to a correct perspec-
tive regarding the taxation laws? Why
not codify the entire Income-tax Act
mnstead of giving it an operation here
and an operation there, removing a
limb here and putting on a limb there,
und again leaving us in a nebulous
state, so that the evaders might escape
with Rs 700 crores?

The Investigation Commussion, I
believe, has submitted its report in
19589 wherein i1t has been said that
the entire law reguires a restatement
We have restatement of laws in
America In the lLight of the Consti-
tution which we have imbibed and in
the hight of the experience which we
have gained regarding the challenges
made under fundamental rights or
otherwise, why saould we not look
into the income-tav. laws through a
bodv of experts and suggest ways and
means by which the entire law can be
codificd, so that these evaders who
have been & threat and 8 menace to
society could b hauled up for proper
payment of the income-tax® That 1s
one a.pect of the matter I would res-
pectfully commend to the Finance
Minister to be looked into

Regarding income-tax arrears, 1
believe that we have found—I1 am
speaking subject to correction—that
about Rs 280 crores have yet to be
collected Some big bosses have been
escaping [ am speaking of cases
where there has been an assessment
of the income, but there has been no
recovery and the arrears amount to
the huge figure of more than Rs 280
crores, speaking subject to correction
Is there anything wrong with the
machinery for recovering the arrears?
1 would reapectfully submit that we
must find out some machinery by
which we must be able to recover the
income-tax from persons who are
evading it It may be pleaded that
whenever we seek to recover this by
& process, either under the Revenue
Recovery Act or other processes or
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muchinery available to us, then agan
it can be taken up to the High Court
or the Supreme Court under either
article 228 or article 32 of the Con-
stitution  Sometimes one 15 led to
feel wie we preserving these extra-
ordinary remedies under article 226
or article 32 for the purpose of pre
venung our national income which 1<
due to our State and which i1s neces-
sary for our developmental activities?
Why not think urgently of amending
article 226 and article 32 for the pur-
pose of preventing the abuse of powers
under the extraordinary powers or
jurisdiction of the High Court so that
whenever there 15 a question of
recovery of arrears or tax due to the
Government, either under the income-
tax Act or under the Sales-tax Act
or any Act in which prowvision fo1
taxation has been made, there is no
Jurisdiction to the High Court or
Supreme Court either under article
226 or article 32° I am referring to
the wnits of certiorar:, prohibition or
Mandamus or whatever they may be
1 w'sh no interim stay 1s given 1n
such cases where there 1s recovery of
tax or alternatively, an undertaking
o1 security deposit 1s asked for the
amount that may have been due to
the Government Let the deposit of
money be a condition precedent for
such stay being given

I would also suggest for the con
«ideration of the Finance Minister that
let us enact a provision that in cases
where tax 1s due to the Government,
let the court send a notice to the
Attornev General or the Solicitor-
General regarding the matter before
the stay 15 granted If the Attorney-
General or the Solhiator-General 1s
objecting to the 1ssue of a stay, let no
stay be granted 1 am only suggest-
1ng certain constructive pomnts for the
consideration of the Finance Mirster

We often find big businessmen
evading recovery How 1 1t done’?
When the time of recovery comes his
entire assets are transferred in the
name of some other person It has
happened 1n our State also After the
assessment of tax which may come to
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only a lakh or two in our State, the
entire assets of the businessmen goes
into the hands of his near relatives.
There are no assets in his name from
which any recovery can be made.
When the income-tax officer goes to
the bank to freeze his accounts, he
will find an overdraft of 20 with the
result the income-tax machinery is
helpless. I would suggest that strict
instructions should be given to the
income-tax officers that in such cases
the Provisions of the Insolvency Act
have to be resorted to.

The income-tax officer may well
proceed under the Insolvency Act and
declare him to be an insolvent and
tet gside all tracsactians an  the
ground of insolvency. That is not
being done. 1 made this suggestion
to the Income tax commissioner as
an advocate that such recoveries
could be made when a person is
declared insolvent even though he
bas been transferring his assets to
the near relatives by benami tran-
sactions. But it has fallen into deaf
ears. He has power even under the
present Act. So, I would suggest
that strict instructions be issued on
this matter.

Coming to the genior officers of the
income-tax department, we find that
all the senior officers of the income-
tax department who are about to
retire or about to get superannuation
have an eye on their private practice.
The senior officers, immediately on
their retirement, go to practise income-
tax cases. The result would be this.
Before retirement he will be hobnob-
bing with big businessmen so that he
may be on good terms with them so
that he may be able to build up a
good clientele on the eve of his retire-
ment. We must by law prohibit all
these senior officers or any officer
serving in the Income-tax department
or retirement practising before the
Income-Tax Authority. You will say
that it would be against the funda-
mental right to carry on profession.
Let there- be reasonable restraint on
his fundemental right because he has
been knowing the secrets, defects or
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joopholes in the department by serv-
ing in the Government and it will be
against the public interest to practise
that profession. These are things
which must come before the Finance
Minister for his consideration.

He has come forward with this plece
of legislation called the Income-tax
Amendment Act. In 1956 we passed
an enactment like this. In 18359 we
are passing another enactment. Where
j8 the guarantee that this will not also
pave the same fate as the Income-tax
jnvestigation Act at the hands of the
Supreme Court? I have grave doubts
and I do not want to indulge in legal
jargons with my friend there whether
ynis 1s open o cnufienge. “I'nkY is my
pelief. We shall not argue this matter
pecause he is going to press for this
¢nactment and I also want some sort
¢t a measure by which this money
may be recovered for our develop-
ment programme., We also agree that
this lay should be passed. But, as I
said, it is with a deep sense of dis-
sppointment that we are welcoming
this. Because, the Finance Minister
pas not yet chosen to come forward
with a comprehensive Bill whereby
the entire machinery could be codified.
We want the machinery to be so
gimple, less cumbersome so that
reécovery may be made as easily as
possible.

Look at the Income-Tax department
jtself. I would invite the Finance
Minister to go to any Income-Tax
office. If he goes on a surprise visit
to the Commissioner's office at any
place, he will find, if he goes on tour,
there will be a number of cars wait-
ing for him. How is it possible? How-
ever the car is placed at his disposal.
The Income-tax officer is able to get
s number of cars to be placed at his
disposal.

Shri Morarji Desal: At whose dis-
posal?

Shri Esswars Iver: I have seen 2t
the disposs]l of the Commissioner 30
that he may tour from place to place:
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I am only submitting this as an
instance to show—this may not amount
to grave corruption in the sense that
nothing is being lost there—that he
is hobnobbing with big businessmen
with a favourable eye may be on
these persons.

Whut is section 34 of the Income-
Tax Act? This has been put m for
the purpose of assessing those persons
who may escape assessment consis-
tently. But, we find a misuse of this
section 34 also In our State we have
passed the Debt Relief Act mn which
we have defined an agriculturist We
say that an agriculturist who has been
paying Income-tav three years prior
to the coming into force of that Act
will not get the benefit of the exemp-
tion under the Debt Rehef Act. So
that, those persons even though they
are agriculturists who have been pay-
ing Income-tax within three years of
the coming .into force of the Debt
Relief Act will not be exempted Then
came promptly a number of applica-
tions for assessment under section 34
Then also, 1 believe,—I am submitting
subject to correction—persons who
have never been hauled up till now,
persons who have never heen thought
of as running any business or having
big capital are served with notices
under section 34, for the purpose of
assessment or re-assessment are pro-
ceeded against on the ground that he
has escaped Income-tax, so that he
may escape the Debt Rehef Act
Money lenders are at the door of the
Income-tax Officers to prompt them tn
send notices under section 34, and
collect Rs. 2 at least as escaped tax
Iz this the wav of utilising section 34
whereas big bosses of industry are
escaping? I am only submitting that
the other day ! was reading a news-
paper report that the late Agha Xhan
owed to the Income-Tax Department
Income-tax to the extent of Rs 1
crore. What is it that has been done
by the Government to recover that®
His successor is there and T am told
that his assets are liquidated into
money and somehow or other it dis-
appears into foreign countries Is this
newspaper report correct? It it is
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true, what action has been taken by
the Income-Tax Department to get
Rs. 1 crore which is legitimately due
to the department. We hear of per-
sons dying pauper although they were
millionaires just the moment before
death to escape estate duty The
Income-Tax department with its staff
has now to do Income-tax work, estate
duty work, wealth tax work and the
expenditure tax work. The staff has
not been planned and co-ordinated.
The Income-Tax Officer either does
estate duty work or sometimes In-
come-tax work or sometimes, keeps
quiet and sleeps under the fan. There
is no plan All this has to be looked
into As a person who used to have
some acquamintance with income-tax
practice—of course, I have given 1t
up as useless—I am saying that there
are a number of rules, notifications,
circulars and other things coming
month after month which makes the
whole law cumbersome Even the
sections of the Act are not under-
standable. One section runs into three
or four pages 1 invite the hon
Finance Minister to read the Income-
Tax Act as we have got 1t What 1s
it we have got here® Section 49EE
It has 49C, 49E and 1t goes on, and
we have come to the stage of 49EE
when we have exhausted “Z" This
1z the type of Income-tax Act we are
asked to deal with I am not saying
anything in a humorous vein. I am
sorry for the present state of affairs
Why have Rs 70 crores not been
collected from 1950 to 1939° Is it
because the Supreme Court has been
giving judgments that these are ultra
vires of article 14 or article 19 what-
ever 1t may be? It is because, I would
respectfully submit, of a lack of
absolute planning on the part of the
persons who want the taxes to be
collected We must have thought of
amending the Act. subsequent to the
coming into force of the Constitution,
m 1950, 1n a manner consistent with
the Constitution or the fundamental
rights that have bren declared in the
Constitution This 15 the state of
affairs we are finding ourselves in

A number of persons have escaped
income-tax The other day we found
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in the newspapers a report that one
Shri 8 P Jan has been found with
a colossal amount of foreign exchange
in hugs hands Is his case investigated”
It is » fit case for investigation How
was this imcome coming to him, this
concealed income either in foreign
banks or otherwise? These are mat-
ters that require investigation For the
purpose of such 1nvestigation an
efficient machinery must be envisaged
by a proper enactment instead of
coming up with piecemeal legislation
again and again, an amputated piece
of legislation which 1s not going to
verve the purpose

Shri Bimal Ghose. I am not a
lawyer I shall not go into the legal
implications of this The previous
speaker has gone into the Income-tax
Act and 1its defects

To a lay man it does appear that in
this legal battle with tax-dodgers
Government always seems to get the
worst Why should it be s0® The
laws appear to be defective And not
only m the matter of this law, but
other laws also, amendments come in
galore in this House It is necessarv
to ask Government to do something
about the draftsmanship of the laws
that are brought forward in this House
so that 50 many amendments may not
be necessary and the time of the
House may be better utihised for the
purpose for which the House meets

1 endorse the suggestion which was
made by the previous speaker that it
should be seriously considered whe
ther the Constitution really requires
amendment <o that tax-dodgers mav
not get away under certain laws or
under the Constitution We have
amended the Constitution many times
for many purposes, and this purpose
1s certainly a very laudable one,
because it seems to me to be a very
absurd situation that under the
Supreme Court judgment we cannot
collect taxes that the assessee has
agreed to pay on his admitted con-
cealed income, because that 1s the
effect of striking down section 8A of

FEBRUARY 33, 1900
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the Income-tax Investigation Com-
mizsion Act Even assessees who
have agreed to pay concesled income
are not being permitted to pay it
Legally, we are unable to collect it
That position requires examination

Sir, the two things 1 want to say
on this—not bearing on the law of
income-tax—are 8s follows The first
1s about concealed income What are
we going to do about it? The main
purpose of the Income-tax Investiga-
tion Commission Act was to get the
taxes that were evaded during the
war period But it 18 well known that
a lot of tax is evaded What are we
going to do about 1t?

Certain suggestions were made
There was a suggestion by Prof
Kaldor about a comprehensive return
What has become of it? It is not
merely Rs 70 crores If 1t 1s true
that, say, Rs 100 or Rs 200 crores
or even Rs 50 crores annually are
being evaded by way of tax, that 1s
a very serious matter What can be
done about 1t How can 1t be evaded
if we cross check incomes from all
sources That was the purpose of the
comprehensive return which  Prof
Kaldor had suggested What has
been done about that” Although we
have accepted most of the taxation
measuies recommended by Prof
Kaldor, yet 1t 19 clear that we are not
getting the revenue that he had
expected Most of the new-fangled
tax measures we have are non-
existent in manv other countries, bhut
still our revenue from taxes 1S very
low Why should 1t be so” It is,
necessarv therefore, that the avenues
bv which this income 15 concealed
should be closed so that there may
be no concealed income One of the
measures suggested was this compre-
hensive tax return I should like to
know what has happened to it

Another point, which 1s rather tick-
lish, 1s one that was raised during the
discussion 1n this House in 1851—
how long Government want to keep
upon the provision enabling inquiry
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into concealed mcomes in the past. 1
say this because u point of view was
put forward that this might have a
bad effect on investment, on this
income coming up in the open market
That was in 185]1. Now we are in
1939 We are still continuing that
Act. Of course, there is argument on
both sides. I can quite see that if a
man evades income-tax, he should be
caught and made to pay his income-
tax But should there not be some-
thing 1n the nature of a law of limita-
tion? The original period dated from
1941 We are now in 1958 Will this
g0 on so that it means that the
income-tax officer can open up the
case of any period, whether it 1s
20 years past or 23 years past as years
roll on Should that be so or should
there not be a certain period of time
after which we shall say that we shall
not open up cases® Of course, there
1s the question' why should we do it
if a man has concealed his income?
I concede 1f there are grave cases
which come to notice, one mght
mmquire into them There might be a
provision in the law to that effect, to
cover exceptional cases with the sanc-
tion of the Ministry and so forth But
this 1s a point which requires con-
sideration, as to the period upto
which really this provision should be
kept open so that a concealed income
made upto a certain period of time
can be inquired into

16.44 hrs.
[Mr SpeaxEr in the Chatr]

Otherwise, this may function as an
engine of oppression. I do no: say
that 1t does, but it mught, and that
might have a bad effect also

So far as concealed incomes are
concerned, the income-tax department
should be 1n a position to find out
if there has been concealed 1income,
say, within 8 or 10 years—in a reason-
able period of time. I beheve that
paint requires examinaiion

1 have nothing against the contents
of the Bill. I support the Bill But

Income-Tax 2
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it 15 rather surprising, if not annoy-
ing, that such amendments have to be
brought forward from time to time
because the law 1s found to be defec-
tive and struck down by the Supreme
Court

Shri N. R. Munisamy (Vellore): I
welcome this Bill for one reason,
namely, that we are preventing a huge
sum of Rs 70 crores being claimed by
the assessees because the judicial pro-
nouncements happen to be in their
favour or because article 14 or 19 has
been Interpreted in their favour So,
it is a timely amendment that has
been brought forward ith 1 vicw to
ensure that this amount :s not refund-
ed With this end :n view, it has
been proposed to introduce new sec-
ton 48EE

Though this section has been woid-
ed 1n all perspective, yet I hav2 got
my own doubts 1 fezl that stll it
suffers from certain lacunae 1 hnpe
the Finance Munster will sce that
there 1s substance in wha: I propose
to say It 1s true that 1. has been
very well worded to ensure that no
refund 1s made, if any demand should
be made, but 1t covers only two types
of cases One case 1s wher2 a notice
under section 34 in respect of the n-
come, profits or gains relating to the
settlement aforesaid has been 1ssued
before the 17th day of January, 1959,
and the other i1s 4n any other case,
for a period of two vears from that
date' end 1if during the period of the
said two years any nouce under sec-
tion 34 18 1issued, etc If any sut or
any application 1s filed 1n surh case,
1t wall not e m any court

But I would point out tnat a lacuna
1s there Take a case wlerc a suit has
already been filed, whera no nntice
has been 1ssued before the 17th aay of
January, 1959 Such a case will not
be covered by this amendment I shall
make the position still clearer Sup-
pose a particular assessee files a swt
for the recovery of a certain amount
which he has paid, but which 1s now
declared to be invahd on account of
the Supreme Court’s decwston Even
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though ne notice may have been
issued under section 34, stil]l that suit
may not be registered in court be-
cause there is always some lacuna
between the plaintiff-assessee and
the court in respect of certain relief
and in respect of some court fee, and
it takes about five to six manths
before 1t w registered After the suit
is registered, notice 1s sent to Gov-
ernment. In such cases, when the
notice 18 received, Government will
be made to pay the amount that he
has clamed, and Government may
have to fight out the case on merits

Seo, 1 would say that there may be
cases where even without our know-
ng it, the swits may have ucen fled,
but no notices may have been assued
from the courts to the Government
for refunding the amount. Such cases
have not been covered by the propos-
ed section 49EE. That section covers
only two types of cases, cases v.here
notice under section 34 has been 1ssu-
ed, and in other cases, where within
two years such notice s i1ssued But
the case that I have pointed out may
not be covered by this section 1
hope the House will kmdlv corsider
whether this section covers the case
which I have pointed out or not

The first spesker has been very
pertinent in bringing up analogies
from surgical terminology As a
relief he suggested that we must
amend arficles 226 and 32 of the
Constitution We are all aware that
the government of a country 15
carried on not only by the judiciary
but also by the Executive and the
Legislature The three wings func-
tion together for the purpose of run-
nmg the government So, if there 1s
any lapse in our legislation, that hus
to be remedied by an amendment of
the legislation or by the judiciary
bringing to our notice that there 1s a
defect in our legislation, through their
judicial pronouncements, and then we
come forward with amendments. It
is not by just amassing wealth or
money that we run our government,
but through the harmonious func-

TRBRUARY 23, 1089

Income-Tax
(Amendment) Bill 280

tioning of the legislature, the execu-
tive and the judiciary. So, I do not
8gree with my hon. friend Shri
Exswara lyer that we must amend
articles 228 and 32 of the Constitu-
tian. 1t is not by curbing the power
of the judiciary that we can get
money for the running of the Gov-
€rnment All the three wings toge-
ther form the government, and there-
fore wherever we go wrong, things
have to be remedied and wherever
they go wrong, that is to say, where-
ever our intentions are not carried
out by the judicial pronouncements,
W& come forward with amendments.
Cherefore. 1 do not think that the
remedy lies in the amendment of
thte Constitution

Sir, the other point which I wish to
bring to the notice of this hon. House
18 this With regard to the financial
mémorandum wheremn 1t i stated that
8 sum of Rs 4.81 lakhs is needed be-
cause there i1s a heavy load of work
for this organisation 1n respect of the
fresh cases of resettlement and all
that, 1 find from the same memo-
rahdum that there 18 already m exist-
ence a special organisation with the
Director of Special Investigation to
which thaw portion of the cases mnvah-
dat~d by the previous judgment of the
Supreme Court have been entrusted
It 13 said that they need extra staff.

I would respectfully submit that this
Mmay not invelve any extra cost be-
cayse the cases which have been taken
up by them have becn mow thrown
out by the Supreme Court They
have to work once again the cases
which they have already finished.
That 1s why 1 say they do not need
extra staff, and if they need, 1t would
be only temporary, say, for a month
or two But here I find several per-
sohs are mentioned, Inspectors, Assist-
ant Commussioners, Income-tax Offi-
cers, Class 1 and Class II and so0 on.
All these are given in the memo-
randum and the estimate i about
Rs 4,81,000

We are now thinking of cutting
down expenditure and we want %
effect economy and I do not think he
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is justiﬂed. in having this amount of
Rs, 4,81,000 for this extra work.

The Minister of Revenne and Civil
Expenditure (Dr. B. Gopala Reddi):
The entire life of the Commission will
have to be extended by one year,
Their terms expire by the end of
February or March and they are being
exiended for another year.

Shri N. R. Munisamy: That is with
regard to the Commission. 1 say with
regard to the staff needed for re-
assessing work., The work has al-
ready been done by the department;
but because of the judicial pronounce-
ments these cases have to be worked
again,

Shri Morarji Desaf: All this work
will have to be redone.

Shri Bimal Ghose: Is that your
intention?

Shrt Morarjl Desai: That is not a
question of intention; that is the law.

Shri Bimal Ghose: Secttlement cases
also?

Shri Morarji Desai: We will see
what can be done.

Shri N, R. Munisamy: I can only
bring to the hon. Minister's notice
that this can be done with the exist-
ing staff. But, I do not know. The
man on the spot alone knows the real
difficulty of doing things. At this
distance we may not be able to know
the real workload for the staff. I
only say that this could be possible
with the cxisting staff.

The other point which I wizsh to
place before this House is this Sec-
tion 18 of the Finance Act of 1956
has sought to introduce some amend-
ment with regard to the main Income-
tax Act. That has been attacked by
the Supreme Court. I have secen that
Finance Acts are introduced in this
Houge wherein amendments to the
main Income-tax Act are also brought
in. It does not confine itself to modi-

Income-Tex 2
(Amendment) Bill

fication or changes of rates. For
amending the sections we must have
separate amending Acts. We have to
get money for which we have to
change the structure of the rates. If
it is one rupee and we want to change
it to two rupees or if it is 4 annas and
we want to change it to five annas we
can do that. Even prior to section
18 of the Finance Act of 1956, I have
seen that this is resorted to to change
the main Act. Therefore, I would say
that the Finance Act should not be
resorted 10 to effect any substantial
change in the very Income-tax en-
actment. Another thing has been sug-
gested by my hon. friend, Shri Bimal
Ghose and that is with regard to the
composite or comprehensive return.
That has cxcrcised my mind for a
long time. We are having various
direct and indirect taxes and they
ar¢ ten or fifteen in number. So, I
ask you whether it would not be possi-
ble to have one single tax which
should cover all the possible and
exXwting taxes that we now have. Ine
stead of these several taxes, there
should be one tax alone which should
be compichensive. After collection,
wo¢ ean  distribute it between the
States and the Centre. It may look
ludivious but there is some substance
in it. When he says that we should
have a comprehensive overall return,
he visualises this type of thing. He
wants a big form with several
columns: a column for the gift tax,
another for the expenditure tax and
so on. I am only saying that instead
of such returns, if the Finance Min-
ister could think of having one single
type of a tax by which we can em-
brace all the existing taxes, people
could not easily escape. Supposing a
person now escapes income-tax, he
also escapes the other Gift tax and
the expenditure tax. The ingenuity of
human brings is such that whatever
may be done, they find loopholes
whereby they can escape and then we
have to come with several enactments
like this. Thus, the result is that you
are not able to go ahead of them.
Even it we chase them, we have to
remgin behind them.
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I have stated with regard to the
proposed section 49EE that there is a
lacuna which must be covered. Other-
wise, it is quite possmible that crores of
rupees might be asked to be paid by
the Courts to the assessees.

The last point 1s with regard to the
method of collection of the income-
tax. In the mofussil area, we find
there are various types of persons who
have their own ways of escaping
income-tax.

Mr. Speaker: Does it arse out of
this? The Bill has got a limited
scope.

Shri N. R, Munisamy: The Finance
Bill has been referred to in the State-
ment of Objects and Reasons. Sec-
tion 34 of the Income-tax Act has
been amended and I am saying this
only in connection with that. It says
here:

“The objects of the Bill are
two-fold,

(1) to make 1t clear that sec-
tion 34, as amended by section 18
of the Finance Act, 1956 applies to
all escaped incomes relating to any
year commencing, from the year
ending on 31st March, 1841; ...".

Because saction 34 has been amend-
ed I am saying that. I am saying that
the Finance Act ought not to tamper
with the Income-tax Act.

Mr. Speaker: But this 1s not the
Finance Act. As I understood 1t, the
Finance Act has amended section 34.
When was it passed?

Shri N. B. Munisamy: It was passed
in 1956.

Mr. Spesker: But how are we con-
cerned with it here?

Shri N. B. Munisamy: We are bas-
ing our argument on the Finance Act
of 1956 wherein they have given juris-
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diction which a Finance Act ought not
to have given. 1 am simply saying
that the method sdopted by the Gov-
ernment is always to amend such
sections through the Finance Act.
That method ought not to be resorted
to.

Mr. Speaker: 1 am afraid that the
hon. Member is three years late!

Shri Bimal Ghose: That is a fair
proposition.

Mr. Speaker: It may be so, but it .
does not arise out of this.

Shri N, R. Munisamy: The whole
Statement of Objects and Reasons
starts only with that. The first sen-
tence is .

Mr Speaker: What i; the substance
of 1t?

Shri N. R. Munisamy: The substance
of it 1s that we shall hereafter not
do

Mr Speaker: The hon Member may
have an opportunity in the Finance
Act.

Shri N. R. Munisamy: It will come
very shortly, and we will have again
an opportunity to speak on that

Mr. Speaker: I cannot guarantee
opportumties to every hon Member;
possibly he may get Let him pro-
ceed to any other point. He said he
was coming to the last point. He has
already taken 15 minues.

Shri N. R. Munisamy: No, Suir.

Mr. Spesker: Very well; he may
continue tomorrow.
17 hrs.

The Lok Sabha then adjourned till
Elevent of the Clock on Tuesday, the
24th February, 1959|Phalguna 5, 1880
(Saka)
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ORAL ANSWERS TO QUES-
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S.Q. Subject CoLumMns
No.
19 Rehabilitation Colonies
inDethi . . . 3315—I18
s20 Manufacture of Drugs 2318
s47 Hindustan  Aatibiotics
(Private) Lid. . 2319-24
sar Alloying Elements 2324—27
s22 Strikes in Deltu Technical
Insurutes 2327-28
s23 Abolition of Contract
System in Cement
Industry. . 2328—30
$24 Modernisation of Textile
and jute Mlfs . 2330—34
$25 Rubber Production 2334—37
§26 Exports of O1l Cakes 233739
s28 Raid on 1. A. C Office,
Karach. 233942
$29 O and M. Division 234345
$31 Mosnganese Ore Trade  2335—47
§32 Employeces’ State Insur-
ance Corporation 23347—49
§34 Export Houses 2349
s3s Plant for Caustic Soda in
Andhra Pradesh 2349-50
$37 Nauonal Coal Develop-
ment Corporation 2350~-51
S.N.Q.
No.
3 Casm2roons 2351—S5S
WRITTEN ANSWERS TO
QUESTIONS
5.0 No.
527 Steel foundries. . 2356
$30 Aboliton of Contract
System in C P.W.D. 2356-57
$33 Lixport of Indian Texules
(o Singapore 2387
36 Export Houses 2357
s38 Indian Terntory Occu-
pied by Chanese Troops  2357-58
$39 Powerlvoms 2358
s40 Colombo Plan 2359
s41 River Fem 2359-60
$43 Bxport of Cloves, Lac
4 nd Rubber Goods . 2360
s44 Cutin Import of Biddis by
C‘ykmpo . . . 2360-61
84S Recognition of Cuba 2361

M7 (Al) LBD--9.

WRITTEN ANSWERS TO
QUESTIONS—contd.

S.Q. Subject
No,
S46 Trade relations with Hu-
gary . . .

Closu.re of Amrita Patrika

Cost of production of
fertilizers in Sindri

Dock Workers, Calcuytta .

Export of Indian
g:rtmm Tea
Closure of Katthar Jute
Mill . .

548
549

Sso
5s1

Ss2

353
354

India’s BExport to Russia .

New Buildings for Cen-
¢raf Secrecaniac Offices

Rubber Plantauions in An-
daman and Nicobar
Islands

Companies Act, 1956

Labour Advisory Com-
mittee

Jure Producuon.
Border Trade w.th
Pakistan

Progress  Report of the
Five Yecar Plan for
1957-5%

Non-Official Directors in
Compames in Pubhc
Secior

Indians in Indonesia.
Export of Gur
An‘1-Oxidants

Stat.  Iriding Corpora-
)

Implicmentauon Commit-
tee . f

sss

§56
557

558
559

5§60

5§62
563
<64
568

566

567
56%

Plan Pubhiciy

Propusil for 8 Radie
S*auw dt Rancht

U.sQ
No.

666 Employces Staie Insur~

anc: Scheme
Hoasing in Punjab
Wholesale Depots
Trad: Faurs

Bxport of Smull Indus-
tries’ Products

Aud to States
President's visit to Malays

668
669
670

671
672
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2361-62
2362

2363
2363-64

2364-65

2365
2365-66

2366
2366-67
2367-68

2368
2368-69

2369
2369

2370
2370
2371
2371

237172

2372
2372-73

2373

2373-74
2374
2374

2374°75

2375
2375
3%
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OBITUARY REFERENCE

’l‘heSpelkezundelre-

MOTION FOR ADJOURN-

The Speaker withheld his
consent to the moving
of un adjournment mo-

iven notice

Shn @12

ing the dl_n?hneum aris-

mg out reported

by Pakistan troops

x:ge Assam border on

the 18th and 215t Febru-
ary, 1959.

PAPERS LAID ON THE
TABLE

The followmg pupm
laid on the Teble :

x) A eopy of each of the

( ing Reports under
mb-ucnon (1) of sec-
tion 639 of the Compa-
nies Act, 1956 :

(5) Annual Report of the
Nangal Fertilizers
and Chemicals

e
year 1957-5
with the Au-

dited Accounts

(#) Annual Reportof the
Rindustan Insecti-
cides (Private) Limi-
oS ","s g with
1957-58 along wi
the dited  Ac-
eo\mu.

(2) A copy of Noufice-
cation ﬂ’o. G.S.R. 14,
dated 3rd  Jan-

, 1959, under
wbracction (3 of
Section 642 of the
1956, making certain
l:g:dm.enu ? the
Government’s) Ge-
neral Rules and
Focms, 1936.

{DaxLy Dyamst].

CorLumns

2423

2428 —27

2427

MESSAGY FROM
PRESIDENT .

The Speaker communica-
;eflm Lok Sabh:}the
ollowi message faom
the Preodont

“I have received with
great satisfaction the
expression of thanhby
the Members of the

Lok Sabha for the

Address I delivered to

both the Houses of

Parlisment assembled

together on the oth

February, 1959.”"

MESSAGE FROM RA-
JYA SABHA . .

Secmzz'n a mes-
Rajya S.bln
that at itg siting held
on the 18th February,

1959, Rajya Sabha had
ya
Amendmmt)

B, T

passed
Sabha on the 19th De-
with

ted to Rajys Sabhl.

BILL.  PASSED BY
RAJYA SABHA LAID
ON THE TABLE

Secretary  laid the

Table the Cinemm»

ﬁrh (Amendment)

as returned by

Rajya Sabha  with
Amendments.

REPORT OF ESTIMA-
TES COMMITTEE
PRESENTED .

Thirty-fourth Report was
presented.

CALLING  ATTEN-

2460

CoLumns

. 3427-28

2428

2429

2429

3429~,C
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and Em, t and
Planning (Shri Nands)
made a statement in re-
gard thereto.
STATEMENT BY
MINI

recung reply
given on the rotsh Feg
Tuary, 1 to Su
mem;negl”by Shr?p N.
R. M. Swamy on Star-
red Question No. }
o

regarding  arrest
Captain  Kinnser.

BILLS INTRODUCED

(1) The State Bank of
India

(Amend.mmt)
Bill

(2) The Banking
nies (Amendment)

BILL PASSED

Clause-by-clause  consi-
dmnon of the Work-
men’s  Compensation
(Amendment) Bill, as
passed by Rajya Sabha

o0 Bii

[Dany Dioxsr)

CoromMns

2430

2430-%1

2431~ 46

was taken up and con-
cluded. ‘I'heBlllwu
passed as amended.

DEMANDS FOR SUP-
PLBMBN'{(A}\RY
RAL) 1958~29.

BILL UNDER CON-

SIDERATION

The Mmsster of Finance
(Shrt Moraryt Desat)
moved that the Indian
Income-tex  (Amend-
ment) Bill be taken into
consideration. The
discussion was
concluded

AGENDA FOR TUES-
DAY, FEBRUARY
24, 1959/PHALGUNA
s, 1880 (SAKA) .

Further discussion on
the Indian Income-tax
(Amendment) Bill and
consideration of amend-
ments made by
Rajya Ssbha in the
Parbament (Prevention
anf’ll Disquabfication)

not

2562

Coronans

2446—2533

- a532-—354





